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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 28, 1995/Agrahayana 7, 1917 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Seeaxker in the Chain
ORAL ANSWERS TO QUESTIONS
Literacy Drive
[Translation]

*21. 1DR. P.R. GANGWAR :
SHRI VIJAY KUMAR YADAV :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

{a) the number of illiterate persons in the country
at present, State-wise;

(b) the number of men and women among the
illiterate persons at present;

(c) the names of States where target of total literacy
has been achieved; and

(d) the amount spent by the Government for
achieving total literacy under Education Technology
scheme, State-wise ?

[English].

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE
(KUMARI SELJA) : (a) to (d) A statement is laid on the
Table of the Sabha.

STATEMENT

(a) and (b) The literacy data in the country is collected
through decennial census operations. A State-wise
statement showing the number of illiterate persons aiong
with the illiterates amongst male and female in the age-
group of 7 years and above, as per the 1991 census,
is enclosed at Annexure-l.

(¢) The expression total literacy does not signify a
hundred per cent literacy in terms of coverage of all age-
groups of the entire state/district population. The target
age-group under total literacy campaigns (TLC) is 15-35
years.

In the States of Andhra Pradesh, Goa, Gujarat,
Himachal Pradesh, Kerala, Madhya Pradesh and West
Bengal and in the Union Territories of Chandigarh, Dadra
& Nagar Haveli, Delhi and Pondicherry all the districts have
been covered under the total literacy campaigns.

The states/districts achieving 80% and above of
the total target age-group are said to be totally literate.
The States and Union Territories which have achieved total

lteracy are Kerala, Goa and Mizoram (States) and
Chandigarh, Lakshadweep and Pondicherry (UTs). This is
based on available figures but a final picture will only
emerge after the decennial census of 2001,

(d) A State-wise statement of the amount spent
by the Government for achieving total literacy, since
the inception of the National Literacy Mission, is at
Annexure-ll. The scheme of Education Technology does
not pertain to literacy but seeks to improve utilisation of
the media through radio and TV for the good of the
educational sector.

Annexure-1

Statewise Statement of illiterates of the age-group 7
and above by Male & Female - 1991

(In 000's)
SlNo. State/UT Total Male Female
1 2 3 4 5
1. Andhra Pradesh 31057 12641 18416
2. Arunachal Pradesh 398 181 217
3. Assam T 8477 3592 4885
4. Bihar 42206 17167 25039
5. Goa 253 86 167
6. Gujarat 13348 4787 8561
7. Haryana 5889 2214 3675
8. Himachal Pradesh 1566 539 1027
9. Karnataka 16487 6264 10223
10. Kerala 2574 786 1788
11.  Madhya Pradesh 29625 11460 18165
12. Maharashtra 22985 7943 15042
13. Manipur 814 222 392
14. Meghalaya 703 332 37
15.  Mizoram 100 42 58
16. Nagaland 385 174 211
17. Orissa 13397 4926 8471
18. Punjab 7043 3095 3948
19. Rajasthan 21597 8290 13307
20. Sikkim 141 60 81
21.  Tamil Nadu 18075 6426 11649
22. Tripura 893 342 551
23. Uttar Pradesh 64769 26298 38471
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1 2 3 4 5
24. West Bengal 23907 9540 14367
25. A & N lslands 63 28 35
26. Chandigarh 121 56 €5
27. D & N Haveli 65 26 39
28. Daman & Diu 25 8 17
20. Dekhi ' 1931 777 1154
30. Lakshadweep 9 3 6
31. Pondicherry 176 57 119

Annexure-ll

Statement showing amount spent by Government for
achieving Total Literacy

State Amount spent (In Rupees)
1. Andhra Pradesh 64,97,72,200
2. Assam 13,30,11,940
3. Bihar 25,51,87,409
4. Chandigarh 33,00,000
5. Daman & Diu 1,40,000
6. Delhi 1,67,08,300
7. Goa 25,00,000
8. Gujarat 24,39,85,000
9. Haryana 8,07,85,440
10. Himachal Pradesh 4,01,09,000
11. Jammu & Kashmir 25,00,000
12. Kamataka 42,54,58,000
13. Kerala 7,53,15,000
14. Madhya Pradesh 51,21,92,450
15. Maharashtra 24,97,58,000
16. Manipur 48,53,205
17. Meghalaya 65,00,000
18. Orissa 25,08,44,808
19. Pondicherry 82,11,000
20. Punjab 4,52,18,443
21. Rajasthan 36,41,01,629
22. Tamil Nadu 45,58,97,689
23. Tripura 2,22,45,000
24. Uttar Pradesh 61,31,85,850
25. West Bengal 60,12,43,530

Total - 506,30,23,893
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[Translation]

DR. P.R. GANGWAR : Mr. Speaker, Sir, the hon.
Minister knows that the number of illiterates in rural areas
is higher than the cities because in villages, mostly farmers
and agricultural labourers live whose economic condition
is pitiable and their children are also engaged in fields
with them. Moreover, Nrimary Schools as well as Private
Schools do not exist in each village. Besides, children in
the villages as well as their parents do not develop interest
for education due to their strive for the search of a means
of subsistence. | would like to know from the hon. Minister
about the scheme the Government has in mind for making
all the people living in the rural areas literate and to provide
them standard education. As per the reply given by the
hon. Minister, even after forty eight and half years of
independence, around one lakh and 28 thousand males
and two lakh and 10 thousand females are still deprived
of education. The hon. Minister has declared that the
people of all the villages of the country will be made literate
by the end of this century. | would like to know from her
about the steps the Government has taken to achieve the
target of total literacy in the entire country and the
proposed scheme in this regard.

KUMARI SELJA : As far as the question of total
literacy in rural areas is concerned, | would like to state
that the figures show encouraging response from the rural
areas in comparision to cities. The Government wants that
literacy campaign be speeded up'in rural areas as most
of the population of villages is illiterate.

In ragard to second question, | would like to state
that the Government wants to achieve the target of
"Education for All" by the turn of this century. Under total
literacy programme, we want to make the people of
villages literate and in this regard a target of 100 million
has been fixed for the year 1997. Besides, we have two
other programmes also for villages namely, "Non-formal
Education” and "Universal Elementary Education”.

DR. P.R. GANGWAR : Mr. Speaker, Sir, | would like
to ask from the hon. Minister that how many districts in
the country have been covered under National Literacy
Mission and by when the remaining districts will be covered
under this mission ? Whether some districts in Uttar
Pradesh have been covered under National Literacy
Mission; if so, the number thereof ? Whether the
Government has initiated nationwise "Day Meal Scheme”
in Primary Schools; if so, the number of States, districts
and children covered under this scheme and the time by
which the remaining children will be covered ? | have one
more question but if | ask it, everybody would begin to
laugh. Besides, males and females, there are eunuchs who
are mostly illiterate. Their profession is singing and
dancing. | would like to know as to whether steps are
also being taken to make them literate; it so, the total
number of eunuchs made literate so far and number of
iliterates among them ?

KUMARI SELJA : The Total Literacy Campaign is
being implemented in 356 districts in the country as on



5 Oral Answers

date. So far as Uttar Pradesh is concerned, Total Literacy
Campaign' is being implemented in 50 districts there. But,
| Would like to appeal to the hon. Members to extend
their full support. Only then we can make this campaign
successful. Its success is not possible without your
cooperaton. |, therefore, want your full cooperation in this
programme. 1 think, unless there is a political commitment,
we cannot get success in such a programme. The hon.
Member has just mentioned about Mid-Day Meal. A
question on this issue is to come up in the House at serial
No. 5. He can raise a question that at time if he wants
to do so. My colleague will reply to that question. So far
as the question regarding making all people literate is
concerned, | would like to state that though we mention
about men and women in the data, yet we want to see
that all citizens of this country become totally literate.

SHRI VUJOY KUMAR YADAYV : | would like to draw
the attention of the House towards the number of iliiterates
state-wise. In this regard, Uttar Pradesh and Bihar have
the largest number of illiterates. But so far as the question
of expenditure is concerned, Bihar comes at 7th or 8th
position. If the hon. Minister or the Central Government
had the will power to remove illiteracy from all States in
the country then Bihar would not have been neglected in
regard to allocation of funds. What are its reasons ?
Recently, a conference of Chief Ministers was organised
on this issue. | would like to know about the decisions
taken in this ragard in that conference.

KUMAR! SELJA : As | had urged, this programme
is not launched at the Central level. It is implemented at
district level. So far as the position of Bihar is concerned,
total literacy programme is under implementation in 18
districts out of 55 districts. We will take action in regard
to 37 remaining districts only after receiving proposals from
them. An atmosphere for such programmes is created at
district level and District Literacy Committee is constituted.
Unless the programme is implemented at grassroots level
we cannot sanction them money. |, particularly appeal to
the hon. Member to get this programme implemented in
his district as early as possible. This issue also came up
in the conference of Chief Ministers held on 16th
November and we were given assurance that proposals
will be submitted by the States. We had also assured them
that as soon as their proposals are received, there would
be no delay on the part of the Government in sanctioning
money. The hon. Member has mentioned about the
conference of Chief Ministers held on 16th November. That
conference was held with this very purpose. In this
conference it was discussed as to where this programme
was going on with slow speed and perhaps, had not been
so successful as it should have been. We got the opinion
of every participant on as to how this programme should
be speeded up. We can hold further discussions to make
this programme a success. The Government wants to
delegate more powers to states and districts to make it
a success. In ths regard, Government is ready to accept
their opinion.

AGRAHAYANA 7, 1917 (Saka)
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[English]

DR. KARTIKESWAR PATRA : Hon. Speaker, Sir, |
want to know from the Minister what are the norms on
the basis of which the Govemnment is allocating money
for the literacy programme of the States. | would like to
know whether the Stake Governments have any role to
play in the allocation of money for the purpose. Further,
as per the reply given by the hon. Minister in Annexure-
Il, 1 want to bring to your kind notice the fact that though
some States have expended more money yet they have
not achieved the goal of literacy programme. What are
the reasons therefor ?

[Translation]

KUMARI SELJA : | would like to state so far as the
allocation of funds for this programme is concerned, we
share it with the states and funding ratio is 2:1 i.e. Centre's
share is double to that of a State. But in tribal areas, this
ratio is 4:1. The Central Government wants to provide
more funds for this programme. Funding of programme
depends on the pace of progress. There is no restriction
on allocation of funds. The Government provides funds
without any prejudice. Money will be aliocated from the
Centre only on the basis of progress of the programme.

DR. LAXMINARAYAN PANDEYA : Mr. Speaker, Sir,
various committees have been constituted in different
states for this purpose. Generally, the District Magistrate
is appointed the Chairman of such a committee but he
does not have sufficient time to chair the committee and
to convene its meeting from time to time to chalk out
further programme. | would like to know whether the
Government has received any proposal to reconstitute
these committees so that the programmes under Literacy
Mission are implemented effectively. At present, the effect
of this programme is diminishing and these committees
are becoming ineffective. What does the Hon. Minister
think about the reconstitution of these committees ?

KUMARI SELJA : All these things were discussed and
all participants had reached the conclusion that the District
Collector should be appointed as the incharge of District
Literacy Committee because in this programme there are
a lot of things involved. He has to coordinate with various
agencies, including voluntary agencies at district level.
Moreover, appointment of District Magistrate as Chairman
of these committees have proved successful. No adverse
result has come to our notice from any district.

SHRI RAJNATH SONKAR SHASTRI : | would like to
state that persons in 15-35 years, age-group have been
covered under total literacy mission. In Uttar Pradesh, a
very big scheme named "Gyan Ganga"™ was lanched.
Rupees one crore and fifty five lakh have been spent on
‘Gyan Ganga' Scheme in my Parliamentary Constituency,
Saidpur. Reports have been received from there that not
a single person has been educated under this scheme
and this allocation of Rs. 1 crore and 55 lakh has been
embezzled by the former Govemment. This fact has also
been brought out by the newspapers. | wouid like to know
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from the hon. Minister as to whether any inquiry would
be conducted into it ? What are the names of places where
'‘Gyan Ganga' scheme was launched and the number of
persons educated under it ?

KUMARI SELJA : Sir, We would certainly get it
inquired through National Literacy Mission. | wish that facts
about such incidents should be brought to our notice so
that we could properly implement the programme and
wastage of money could be stopped. It would be inquired
into certainly.

SHRI RAJNATH SONKAR SHASTRI : | have told you
about it. Now will you get it inquired into ?

KUMAI SELJA | have said that it would be
inquired.

Quota of Foodgrains

t
*22. SHRI DEVI BUX SINGH :
SHRI SATYA DEO SINGH :

Will the Minister of FOOD be pleased to
state :

(a) whether the Government have sufficient stock
of Sugar at present;

(b) if so, the details thereof;

(c) whether the Sugar supplied to State Govemn-
ments is imported or indigenous;

(d) whether the full quota of Sugar and Wheat has
been supplied to the Fair Price Shops from time to time
since January 1995 till date;

(e) if not, the reasons therefor and the steps taken
for providing adequate supply of these items specially on
the occasion of festivals to the Fair Price Shops;

(f)  whether the Union Government have formulated
any policy to prevent the blackmarketing by the Fair Price
Shopkeepers; and

() if so, the details and the outcome thereof ?

[English]

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
to (g): A statement is laid on the Table of the House.

STATEMENT

{a) and (b) Yes Sir, the stock of sugar at the beginning
of the current sugar season (October - September)
1995-96 was 55.57 lakh tonnes (Provisional) as compared
to 21.93 lakh tonnes on the corresponding date of the
last season. This does not include sugar imported by the
private parties under Open General Licence.

{c) Yes Sir, a mix of imported and indigenous sugar
has been released to States/Union Territories for
distribution through the Public Distribution System.

(d) and (e) The Central Government makes bulk
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allocation to the States/UTs on the hasis of the norms
set/demands received from the States/Union Territories for
the release of sugar. In case of wheat allotments for PDS
to the States/UTs are made on a month to month basis
based on the demands received from various States/UTs,
their relative needs, off-take trend, stocks in Central Pool,
seasonal availability etc. The distribution to the Fair Price
Shops is regulated by the State Governments. Additional
quotas are also released to meet the festival requirement.

(f) and (g) Powers under the Essential Commodities
act have been delegated to State Govenments for taking
action against persons indulging in malpractices such as
hoarding, biackmarketing etc. Details of action taken by
State Governments against Fair Price Shopkeepers are
not maintained by the Centrai Government.

[Translation]

SHRI DEVI BUX SINGH : Mr. Speaker, Sir, the hon.
Minister in his reply, has not said about the ratio of
imported and indigenous sugar. | would also like to know
whether the Government has received any complaint
regarding insufficient quota of sugar supplied to fair price
shops ? If so, the action taken by the Government on
it ? My next question is that whether the Government is
aware of the fact that in the absence of proper storage
facility, more than 40 percent of foodgrain get spoiled and
as a result, the country suffers loss of lakhs of rupees
and a huge amount of foreign exchange is spent on import
of foodgrain ?

SHRI AJIT SINGH : Mr. Speaker, Sir, the hon.
Member has asked the same questions which were raised
in the original question. Two lakh tonnes of sugar was
imported last year and now the Government has given
permission of exporting 5 lakh tonnes of sugar. The
Government will encourage ‘ISGEC', an organization
engaged in sugar export, to go in for more export of sugar.

As far as the question of storage is concerned, | would
like to tell that our country do not have shortage of storage
facility. We have the facility for storage of 27 lakh tonnes.
Sometimes, when production of foodgrain is higher at
some places, the problem of its transportation arises. In
such cases, the Government take godowns on rent from
private parties. Therefore, we do not face any big problem
about the storage facility in the country.

SHRI DEVI BUX SINGH : My second question is about
the quantity of sugar imported by the Government in 1994-
95 and foreign exchange spent on it. In the absence of
sufficient number of sugar mills in the country, especially
in Uttar Pradesh a large quantity of sugarcane is wasted.
Whether the Government propose to issue more licences
to set up more sugar mills there ?

SHRI AJIT SINGH : Mr. Speaker, Sir, as | have told
just now that two lakh tonnes of sugar was imported during
1994-95. #t is correct that only 25 percent of sugarcane
produced in Uttar Pradesh is utilised by sugar mills. Similar
is the problem in other states. In Karnataka 50 percent
of sugarcane production is utilised by sugar miils.Therefore,
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the Government proposes to set up more sugar mills there
too.

SHRI SATYA DEO SINGH : Mr. Speaker, Sir, the
issue reganding Public Distribution System has been
debated in this House time and again. The present
Government also emphasized the point that the Public
‘Distribution System will be revamped.

Mr. Speaker, Sir, this is the only medium by which
essential commodities can be made available to poor
consumers. Recently, the sugar scam has been unearthed.
There are complaints about the poor quality of imported
sugar and the common consumer does not like it. In view
of this, whether the hon. Minister would impose a ban on
distribution of this less sweet and costly sugar through
Public Distribution System ? In reply to the last point raised
by me, the hon. Minister has passed on the responsibility
of corruption to the state Government. There are two
solutions to it. Firstly, all the State Governments should
be directed to stop the system of lifting sugar and other
essential commodities in the last days of the month
because during this period, these commodities are soid
in black market.

My second question is directly related to you. In the
bags of sugar distributed through the godowns of Food
Corporation of India, there is usually 5 to 15 Kg. less sugar
in a bag of one quintal. In this regard you may conduct
raids on the godowns to see the things yourself . As a
result, the sugar is sold at higher rates under PDS. The
consumer gets less sugar for more money and thus,
corruption becomes rampant.

SHRI AJIT SINGH : Mr. Speaker, Sir, most of the
question raised by him are related to Public Distribution
System. His last question was addressed to me directly.
Please tell me the name of one such place. We will get
a raid conducted there...(Interruptions)

SHRI SATYA DEO SINGH : Corruption is rampant in
Food Corporation of India not only the state level but at
national level as well. .If you do not have information in
this regard then | cannot say anything.

SHRI AJIT SINGH : If it is aill around, then you may
point out the name of at least one place.

SHRI SATYA DEO SINGH : | am talking of my own
district Gonda and of your district as well. You may start
from your district as well...(Interruptions)

SHRI AJIT SINGH : There is also a vigilance
department in the F.C.l..(Interruptions)

SHRI SATYA DEO SINGH : It is for you to know what
the vigilance department is doing. Why do you want to
cover up this issue...(Interruptions)

SHRI AJIT SINGH : We are very much worried about
the issue of corruption. We are doing what we could do.

SHRI RAJENDRA AGNIHOTRI : | would like to know
from the hon. Minister as to whather we will get the matter
investigated ?

AGRAHAYANA 7, 1917 (Saka)
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SHRI AJIT SINGH : That | have said at the very
beginning. If you point out even a small case, we will
investigate that too, whereas you are saying that it is a
very big case.

[English]

SHRI SHARAD DIGHE : Mr. Speaker, Sir, in answer
to the question, part (d), the Minister has stated that the
Central Government makes bulk allocation to States on
the basis of the norms set by the Government. Is it true
that your norms are 425 grams of sugar under Public
Distribution System per capita per month to be supplied
on the projected population of 1986 ? But even that is
not supplied to the States. For example, for Maharashtra,
on that basis you should have supplied 35,987 MT; but
you have supplied only 29,938 MT. What is the reason
tor this ? You are not supplying even according to your
norms to the States as far as the Public Distribution
System sugar is concerned.

[Translation]

SHRI AJIT SINGH : First of all, | would like to apprise
the hon. members that we were giving on the basis of
the population of 1986. The Government has taken a
decision to supply sugar under P.D.S. on the basis of
population of 1991 and we will start supplying sugar on
that basis from the month of January...(Interruptions) It
More sugar is being supplied keeping in view the ensuing
elections and you have objection to it, then we will not
send it to your place...(Interruptions) As far as the question
of Maharashtra is concerned, then may be that the states
at times do not lift the supply, some problem might have
arisen, | will get it investigated. But there is no general
complaint in this regard that we make allotment of levy
sugar under the P.D.S. but it does not reach the states.

[English]

SHRI SHARAD DIGHE : You have not allotted. There
is no question of lifting. You have not allotted to
Maharashtra. | have got the figures.

[Translation]

SHRI AJIT SINGH : | have said that we may have
supplied more sugar in the last month and this might be
a case of adjustment...(Interruptions) first listen to me. If
there is a shortfall, then | could get it investigated but
there is no such problem in general.

SHRIRAM NAGINA MISHRA : Itis amatter of happiness
that farmers supply sugarcane to the mills and they will be
given two Kkilograms ot sugar by the mills per month.

| would iike to know as to whether you are going to
implement it ? Millions of rupees are deposited under the
sugar development whereas the sugar mills of Uttar
Pradesh are decadent and obsolete and this Fund was
set up with the objective of giving assistance to augment
the capacity of such mills. | would like to know through
you as to whether you have utilized the fund in Uttar
Pradesh, which is deposited under the sugar development
fund ? If so, the amount thereof ?



1 Oral Answers

SHRI AJIT SINGH : Mr. Speaker, Sir, as far as the
issue of making sugar available to Sugar cane farmer at
cheaper rates is concerned, the Government is formulating
a scheme to this effect...(Interruptions)

SHRI RAM NAGINA MISHRA : No, Sugar mills will
supply two kilograms of sugar to each sugarcane farmer.
This is what you had said in your statement.

SHRI AJIT SINGH : That is what | am also stating.
The Government is formulating a scheme to ensure that
sugar is supplied to sugar cane farmers at the rates lower
than the market rates. The Government is formulating a
scheme as to how to distribute is among them.

SHR!I PHOOL CHAND VERMA : You will launch it
again at the time of election ?

SHRI AJIT SINGH : This is the statement that | had
delivered two months back.

[English]
MR. SPEAKER : Please do not disturb him like that.
[Translation]

SHRI AJIT SINGH : You are scared of elections from
right now only, but the Government is not going to stop
its working.

SHRI RAM NAGINA MISHRA : This was our demand
from the very beginning which you have conceded.

SHRI AJIT SINGH : Okay, you should be happy that
your request has been acceded to.

SHRI RAM NAGINA MISHRA : Yes, | am very happy.

SHRI AJIT SINGH : As far as the question of SDF
is concerned, proposals come for this. There is a
Committee which looks into it. Large amount has been
allocated to Uttar Pradesh also, but its details are not
available with me that as to how much money has been
given to the mills of Uttar Pradesh from SDF.

[English}
MR. SPEAKER : | think you have explained.
[Translation]

SHRI RAM NAGINA MISHRA : Will you send it to
me ?

SHRI AJIT SINGH : | will definitely send it to you.

SHRI PRAKASH V. PATIL : | want to ask as to
whether sugar is being distributed on the basis of the
census of 1991. If it is so, then the Government has taken
a good step. But a shortfall occurs in the supply of sugar
after the gap of every two years, therefore, what steps
the Government has taken to set up a buffer stock ? The
Government incurrs loss in the procurement of sugar and
sugar factory incurrs loss because of lower rates of
procurement. Therefore, what steps are proposed to be
taken by the Government in this regard ?
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SHRI AJIT SINGH : The sugar mills already have
buffer stock. The question is as to whether the sugar mills
should finance it or it should be financed through SDF.
The Government is pondering over this aspect and we
want that the arrears due to the farmers should not remain
pending and the financial position of sugar mills should
also become sound. We are worried about this
also...(Interruptions)

Natural Calamities

+
“23 SHRIMATI BHAVNA CHIKHLIA :
SHRI MANORANJAN BHAKTA :

Will the Minister of AGRICULTURE be pleased
to state :

(a) whether several States have been hard hit by
the rains, cyclones and floods and a lot of damage to
crops, human lives, animals and houses has been caused
due to these natural calamities during August-October,
1995; g

(b) if so, the names of areas affected thereby;

(c) whether any Central team(s) had visited the
affected States;

(d) if so, the details thereof and the outcome of such
visits;

(e) whether the Union Government propose to
extend substantial financial assistance out of Natural

Calamity Fund to the State Governments for rendering
relief in their affected areas;

(f) if so, the details thereof and amount released
for the purpose, State-wise;

(g) whether some of the State-Governments have
sought additional financial assistance from the Centre;

(h) if so, the details thereof; and

(i) the action taken/proposed by the Government
thereon ?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM) : (a) to (i) A
statement is laid on the Table of the House.

STATEMENT

According to reports received from the State
Governments, parts of the States of Andhra Pradesh,
Arunachal Pradesh, Assam, Bihar, Haryana, Himachal
Pradesh, Jammu and Kashmir, Karnataka, Maharashtra,
Punjab, Rajasthan, Uttar Pradesh and West Bengal were
affected by cyclonesffloods during August-October, 1995
resulting in loss of human lives and damage to crops and
houses in varying degrees.

2. Under the existing scheme, the State Govem-
ments undertake relief and rehabilitation measures in the
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affected areas using the annual allocations of the Calamity
Relief Fund. In the event of calamity of rare severity,
additional assistance can be provided from the National
Fund for Calamity Relief (NFCR). in response to requests
received for assistance from the NFCR, Central Teams
. have visited the States of Andhra Pradesh, Arunachal

AGRAHAYANA 7, 1917 (Saka)

Oral Answers 14

Pradesh, Bihar, Haryana, Himachal Pradesh, Jammu &
Kashmir, Punjab, Rajasthan and West Bengal to assess
the requirement of relief and rehabilitation. A statement
indicating the funds available under Calamity Relief Fund,
additional assistance sought and funds released from the
NFCR is given below :

(Rs. in crore)

Sl. State Funds Released Additional Funds released
No. from the CRF assistance sought from NFCR
1 2 3 4 5

1. Andhra Pradesh 117.21 582.00

2. Arunachal Pradesh 6.64 50.50

3. Assam 47.20 -

4. Bihar 49.04 975.80

5. Haryana 23.65 588.00 39.41

6. Himachal Pradesh 19.04 482.00

7. Jammu & Kashmir 18.60 211.00 18.17
8. Kamataka 39.49 -

9. Maharashtra 48.28 -

10. Punjab 51.11 658.00 16.16
11.  Rajasthan 126.74 236.00

12. Uttar Pradesh 88.57 -

13. West Bengal 48.44 632.00

3.  National Calamity Relief Committee has ap-
proved an assistance of Rs. 12.49 crores to Himachal
Pradesh from the NFCR. The requests from Andhra
Pradesh, Arunachal Pradesh, Bihar, Rajasthan and West
Bengal are to be considered by the National Calamity
Relief Committee on the basis of the reponts of the Central
Teams.

[Translation]

SHRIMAT|I BHAVNA CHIKHLIA : Mr. Speaker, Sir,
through you, | would like to bring it to the knowledge of
the hon. Minister that India is prone to such problems but
no State receives the required amount from National Fund
for Calamity Relief. Hon. Minister fuffills his duty by making
aerial survey whenever any area is affected by flood but
it increases their problems instead of lessening it. If the
amount, which is wasted in aera! survey, is provided to
the affected persons, they will get the real relief.

My question is-whether the Central Government will
provide the required assistance to the flood affected areas
of the States from National Fund for Calamity Relief ?
Though it has been stated in the reply given to my question
but the amount provided from the National Fund
for Calamity Relief is too less as compared to the
amount asked for. What the Govemment has to say in
this regard ?

SHRI ARVIND NETAM : Mr. Speaker, Sir, National
Fund for Calamity Relief is decided on the recommenda-
tions of Finance Commission and the Union Government
in consulation with all the State Governments decides as
to what should be done. It has figured in the Tenth Finance
Commission also and it has been decided by Tenth
Finance Commission after discussing it with the State
Governments. Some changes have taken place in the
recommendations of the Ninth Finance Commission and
the amount has been increased on the basis of the
recommendations of Tenth Finance Commission. I is right
to say that we do have some limitations also and give
it on the basis of the recommendations of the Finance
Commission.

SHRIMATI BHAVNA CHIKHLIA : Mr. Speaker, Sir, the
same reply is given everytime. It has been stated in the
reply that 13 States are affected by the floods and a lot
of damage has been done. | would like 10 know as to
what has been done or being done and likely to be done
by the Government to contain the damage done by the
heavy rainfall ? | would also like to know the criteria for
providing assistance from National Fund for Calamity Relief
and the manner in which it is provided to each State

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) : Mr. Speaker, Sir, what the hon. lady member
has said is really a matter of concern. We all know that
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how much painful it is to face the sufferings. These losses
cannot be compensated but we have to evolve a system
and rules that on what basis and as to how the assistance
can be provided. It was done by the Ninth Finance
Commission and the Tenth Finance Commission too, after
corresponding and discussing, has increasd the amount.
Crops fund has also been set up with the amount of Rs.
700 crore for five years. For the current year the provision
of Rs. 100 crore has been made which will be increased
upto Rs. 140 crore after providing additional amount of
Rs. 40 crore. | know that this amount too is not sufficient
but it is the duty of the State Government also...

SHRIMATI BHAVNA CHIKHLIA : Every State is not
so resourceful.

SHRI BALRAM JAKHAR : | know that, please listen
to me. | know this fact that one cuts coat according to
one's size. The Government leaves no stone unturned in
providing the maximum assistance as per rules and
regulations. So far as conducting aerial survey is
concerned, it makes little difference but it is done under
compulsion. | do not want to waste the money but to make
an assessment of the damage suftered, we send the team.

SHRI SURYA NARAYAN YADAV : The coat is not
cut according to the size.

SHRI BALRAM JAKHAR : There is a saying in Punjabi:-
"Ghar Ms Nahin Dane Aur Amma Chali Bhunane.”

How can one cook without anything ? We can provide
that only, what we have, Chief Secretary is the Chairman
and manages everything for the State. They should not
only depend upon the Calamity Relief Fund. It is the duty
of every State that it should work as well as save the
money. If any State has not been provided the assistance,
the provision of assistance is ensured for the next year.
We have many such schemes on the basis of which States
can be benefited. There is Jawahar Rojgar Yojna under
which Rs. 3862 crore have been earmarked and
Employment Assurance Scheme under which Rs. 1570
crore have been earmarked. Every state gets money out
of it. Barring these scheme, we have no other scheme
to provide assistance to State Governments. | do not
intend to mislead the House by giving you wrong
information. There are 25 States in the country. A
Committee consisting of five Chief Ministers and four Union
Ministers decides about the Calamity Relief Fund.

So far as Criteria is concerned, Chief Secretaries of
the States decide as to how much amount is to be spent
and under which head.

[English]

SHRI MANORANJAN BHAKTA : Mr. Speaker, Sir, the
loss of human lives and property due to natural calamity
is not new to this country. Sir, | would like to know
specifically from the hon. Minister whether there is any
in-built arrangement or in-built machinery to deal with this
subject whenever it occurs in any part of the country, Sir,
the point is even when the central team visits, it is only
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long after the incident has occurred. So, sometimes it is
very difficult to find out the actual position. My question
is whether any in-built arangement is made by which the
Central team can automatically go round to see the places
of occurrence of such natural calamity.

May 1 know whether there is any such precautionary
waming system by which the people are given such
warning in advance so that they can save their lives and
properties in some way or the other ? This is my question.

SHRI BALRAM JAKHAR °: Sir, there is a set
programme. The application comes from the State
Governments; when they demand, the team goes.
Secondly about the information and warning system, they
are all set. Otherwise, we would not have been able to
save the lives which were saved during the last cyclone
in  Andhra Pradesh. Now, we have got
everything...(Interruptions) Yes, Everywhere, it is
done...(Interruptions)

SHRI  MANORANJAN BHAKTA : What is the
mechanism for that ?...(Interruptions)

[Translation]

SHRI RABI RAY : Mr. Speaker, Sir, | have gone
through the written reply given by Shri Jakhar Saheb. Sir,
| am surprised to note that the list does not mention the
recent cyclone which hit the Orissa State. | would like to
ask the hon. Minister as to whether his attention has been
drawn to the statement of the Chief Minister of Orissa
that he (Chief Minister of Orissa) would have written to
the Centre to send a team. | would like to ask Shri Jakhar
Saheb as to how the name of Orissa has not been included
in the list and it seems to me that he must have considered
the names of States which have been hit by recent
cyclone. | would like to ask the hon. Minister as to whether
he has received the request from the Orissa State
Government to send a Central Team ?

SHRI BALRAM JAKHAR : | myself have visited Orissa
and provided funds.

AN HON. MEMBER : You did not visit the cyclone
affected areas.

SHRI SURYA NARAYAN YADAV : Mr. Speaker, Sir,
I would lke to state that the State Government, after.
conducting survey of damage caused by the calamity
which takes place due to flood or heavy rainfall, send the
report to Union Government and demands for the Calamity
Relief Fund. The Union Government provides half of the
amount demanded by the State Government and that too
is provided after 5-6 month of the incident. This amount
is openly misappropriated and misused. The affected
people do not get the relief money in a proper manner.
| mean to say that the Government should provide the
relief fund in time and oversee all the arrangements in
this regard because the relief money is misappropriated,
if it is provided after six months.

| would like to know as to whether the Government
propose to pender over the procedure to be adopted in
this regard or not ?
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SHRI ARVIND NETAM : Mr. Speaker, Sir, the process
of assistance has been divided into four instaiments in a
year and if any State is affected with such calamity, we
provide the said instalment even in advance. Therefore,
it is not true that the fund is not provided in time. We
are ready to provide even one years fund in advance if
the State Government makes such request. Mr. Speaker,
Sir, so far as corruption or misappropriation of funds is
concerned, the State Government is responsible for it since
it is implemented by the State Government.

SHRI MOHAMMAD ALl ASHRAF FATMI :@ Mr.
Speaker, Sir, 3-4 districts of Bihar were badly affected by
flood this year in the month of August. We had requested
in the House to send a Central Team there. You will be
surprised to learn that no team visited our district this time.
A Central Team was sent after 3-4 months and that too
to another village. There is one more point. The relief work
is done on priority basis in the States ruled by your party.
Have you adopted two policies that relief work will be done
in the States ruled by your party and the same is not
done in States where some other parties are in power.

Mr. Speaker, Sir, this is the factual position. My district
has not been visited by any Central Team till date. | would
like to know the reason behind adopting this dual policy.

SHRI BALRAM JAKHAR : Mr. Speaker, Sir, only a
person with malafide intentions can think so. Actuaily we
are impantial and for us the whole country is one, it cannot
be divided into parts.

SHRI MOHAMMAD ALl ASHARAF FATM! :
happened.

SHRI BALRAM JAKHAR : It is wrong.

SHRI MOHAMMAD ALI ASHARAF FATMI : No Team
has visited my district .so far.

SHRI BALRAM JAKHAR : Second thing is that Bihar
wrote to us but when the team returned from other places
only then it was sent to Bihar. The Team is sent to the
places where it is required by the state Government. State
Government guides us as to where the Team is to be
sent and what things are to be shown to it. After
considering all the aspects, the Team sends its report to
us. We release the quota of relief fund in advance without
asking not only for that year but the quota of next year
also. Shri Naidu who is from Andhra Pradesh, has
requested to release the next year's quota. | have directed
the Ministry of Finance to release the quota for next year,
if there is a need. We do not think like this, only a person
having wrong intentions can think so.

[English]

SHRIMATI GEETA MUKHERJEE : Hon. Speaker Sir,
it is know, that West Bengal has been devastated by
repeated flood and tornado and here, we find that West
Bengal Government has wanted Rs. 632 crore but nothing
as yet has been released by the National Calamity Relief
Fund. May we know by what time will the release take
place and what would be the quantum of that release ?

It has
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SHR! BALRAM JAKHAR It will be taken into
consideration. The report has come now because the West
Bengal Government sent it late. It was never received
before. Whatever can be done will be done and the
National Calamity Relief Fund is there for that purpose.
For West Bengal, there is no problem of release.

Admission in Jawaharlal Nehru University

*24. SHRI SYED SHAHABUDDIN : Will the MINIS-
TER OF HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether Jawaharlal Nehru University has changed
its admission system which was weighted in favour of
distant States as well as the candidates from economically
weaker sections;

(b) it so, the main changes, introduced; and

(c) the number of students admitted in various
Masters Courses in the University during 1993-94, 1994-
95 and 1995-96, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE
(KUMARI SELJA) : (a) to (c). A statement is laid on the
Table of the House.

STATEMENT

Admissions to Jawaharlal Nehru University are based
on merit, determined through a Written test and viva voce
in respect of Foreign Languages as well as M.Phil/Ph.D
Programmes. Reservations of seats are provided to
Scheduled Castes (15%), Scheduled Tribes (7.5%) and
Physically Handicapped (3%). In addition, from the year
1995-96 certain special provisions, by way of additional
qualifying marks, have been introduced in the admission
policy to improve the prospects of "Other Backward
Classes” (OBCs) and candidates passing their qualifying
examinations from selected backward districts.

The State-wise break-up of admitted candidates in
Masters, Courses in Jawaharlal Nehru University during
1993-94, 1994-95 and 1995-96 is annexed.

ANNEXURE

State-wise Break-up of admitted candidates in Masters’
courses in Jawahalal Nehru University

State/U.T. 1993-94 1994-95  1995-96
1 2 3 4
Andhra Pradesh 14 14 18
Assam 10 5 9
Arunachal Pradesh - 3 1
Bihar 129 113 138
Chandigarh h 3 -
Delhi 66 80 70
Gujarat 2 - -

Haryana 15 11 18
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1 2 3 4
Himachal Pradesh 3 5 4
Jammu & Kashmir 2 1 7
Kerala 17 12 15
Karnataka 14 6 8
Madhya Pradesh 6 8 3
Maharashtra 13 9 12
Manipur 13 11 24
Meghalaya 2 3 3
Mizoram - 1 1
Nagaland - - 5 5
Orissa 30 34 40
Pondicherry 1 - 3
Punjab 2 3 3
Rajasthan 10 7 17
Sikkim 2 1 -
Tamil Nadu 14 13 15
Uttar Pradesh 68 71 83
West Bengal 63 88 106

Total 496 507 603

SHRI SYED SHAHABUDDIN : Mr. Speaker Sir, the
question relates to a University which is perhaps the most
prestigious Institution of higher learning in the country and
certainly, the most well-funded and therefore, there is a
Nationwide demand for seats in this University, particularly
at the Masters and at the research level. Now, Sir, the
reply states that there is reservation for the Scheduled
Castes, the Scheduled Tribes and the Physically
Handicapped and that there is a provision for weightage
for candidates coming from other Backward Classes and
selected Backward. Districts. So, my question is this : In
this scheme of reservation, | would like to know the
additional weightage given to the candidates of Other
Backward Classes and candidates from selected Backward
Districts. Secondly, which are those selected Backward
Districts and what is the admission capacity ? It is because
| have the total here of the State-wise break-up and | find
that four States consistently take away two-third of the
total admissions to the University at the Masters level, that
is to say, this University which was conceived as an all-
India institution is not functioning as an All-India institution
and therefore, there is something wrong with the admission
policy which is sought to be corrected perhaps through
the concept of selected Backward Districts. Therefore, in
brief, | would like to know what is that additional weightage
given to the Backward Classes and which are those
selected Backward Districts.

KUMARI SELJA : Sir, this is a new concept that has
come up only this year for admissions in JNU. They have
tried to evolve a system whereby they can give some
additional advantages to students coming from the
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Backward Classes and Backward Districts. The weightage
given is that they will give ten marks or additional points
to women students coming from Other Backward Classes
and five additional points to men coming from the Other
Backward Classes. As far as the districts are concerned,
they have evolved a system by which they have divided
the districts of the country into four categories, namely,
Q-1, Q-2, Q-3 and Q-4. | can give you the criteria by
which they have evolved this and that is, literates as
percentage of total population, non-agricultural workers as
percentage of total workers and agricultural productivity per
hectare. These are the criteria which they took to work
out the Backward Districts of the country.

Those districts are in Q-1, 117 districts are covered
and students coming from those districts would be given
five additional points; in Q-2, about 116 districts of the
country are covered and the students coming from those
districts would be given three additional points; in Q-3 and
Q-4, which cover 117 and 116 districts respectively the
students coming from those districts would not be given
any additional points because those districts are
considered to be comparatively better developed. This is
the system which the Academic Council have evolved after
having wide consultations with the officials of the University
and other people and they consider this system to be quite
fair.

SHRI SYED SHAHABUDDIN : Mr. Speaker, Sir, first
| would like to request the hon. Minister to either
communicate or place on the Table of the House the list
of those two categories of districts.

KUMARI SELJA : Sir, | have the list with me and |
can place it on the Tabie of the House.

SHRI SYED SHAHABUDDIN : Please place it on the
Table of the House.

Sir, though the system was introduced with effect from
1995-96, yet | find that there is apparently no change at
all in the final admission pattern as compared to that of
1993-94 or 1994-95. Why are the same four States
totalling to two-thirds of the total ? So, | do not know what
impact this identification of the selected backward districts
has made in the admission pattern ? This aspect needs
to be examined.

Sir, my second question is related to the first sentence
of the answer, which reads :

"Admissions to Jawaharial Nehru University are based
on merit, determined through a Written Test and viva voce
in respect of Foreign Languages as well as M. Phil. and
Ph. D. programmes".

It is an open secret that as far as the viva voce tests
are concerned, a lot of malpractices take place. It is not
only here but also in every University — be it for an
engineering course or for a medical course — wherever
it is, wherever viva voce is introduced, there is a motive
behind it; there is a purpose behind it so that a certain
amount of subjective selectivity could be introduced and
in-built into the system.

Therefore, | would like to know from the hon. Minister,
what justification there is for that after conducting a written
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test they also have a viva voce test as far as normal
Masters courses are concerned ?

KUMARI SELJA : As far as normal Masters and B.A.
courses are concerned, it is done only on the basis of
the written test. There is a written test of 100 marks. As
far as Ph. D., M.Phil. programmes and courses in Masters
degree in Foreign Languages are concerned, that is based
on a written test for 70 marks and a viva voce test for
30 marks.

| would also like w inform the hon. Member that this
year about 43 per cent of students who got admission belong
to the Scheduled Castes, Scheduled Tribes and other
backward categories coming from the backward districts.
The rest about 57 per cent are from the general categories.

Mid-Day Meal Scheme

*25 KUMARI SUSHILA TIRIYA :
SHRI VILASRAO NAGNATHRAO GUNDEWAR :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether all the States have opted for cooked
meals for children under Mid-day Meal Scheme;

(b) it so, the details thereof;
(c) if not, the reasons therefor,

(d) the number of schools where Mid-day Meal
Scheme has been implemented indicating the number of
students benefited under the scheme;

(e) the quantity of foodgrains supplied to States till
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October, 1995, and the expenditure incurred thereon,
State-wise;

(fy whether the Government monitor that the
Scheme is being implemented properly; and

(g) it so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) to (g)
A statement is laid on the Table of the House.

STATEMENT

(a) to (c) Jammu and Kashmir, Gujarat, Haryana,
Madhya Pradesh, Tamil Nadu, Orissa, Kerala and the
Union Territory of Pondicherry have decided to serve
cooked meals under this programme. In Delhi processed
food is being supplied and in the rest of the States/UTs
foodgrains are being distributed. The guidelines provide for
supply of foodgrains as an interim measure, in prelude
to supply of cooked/processed food.

(d) About 3.37 crore children would be covered
during the year in about 2.25 lakh schools.

(e) For the period from August 15, 1995 to 31st
October, 1995 91,038.35 MTs of wheat and 1,46,951.04
MTs of rice were alloted to States based on the enrolment
data of the Sixth All India Educational Survey. The
economic cost of these foodgrains is Rs. 162.38 crores.
Statewise allocation of foodgrains is annexed.

(fy and (g) The guidelines lay dewn mechanism for
monitoring at different levels.

ANNEXURE
Si.  State/Union Territory No. of Enrolment in Allocated Qty. of Foodgrains
No. Blocks classes (I-V) (In Quintals) (For the period
15.8.95 to 31.10.95

Wheat Rice

1 2 3 5 6
1. Andhra Pradesh 155 3017302 - 226297.65
2. Arunachal Pradesh 56 94519 - 7089.02
3. Assam 142 1960708 - 147053.10
4. Bihar 266 2377648 82446.94 95877.19
5. Goa 4 1810 - 135.75
6. Gujarat 131 2330792 65728.33 43818.85
7. Haryana 44 580898 15103.35 15103.35
8. Himachal Pradesh 18 145617 - 10921.28
9. Jammu & Kashmir 44 218675 - 16400.63
10. Karnataka 119 2989893 22424198 -
11. Kerala . 21 314576 - 15414.22
12. Madhya Pradesh 297 4061937 146711.32 157933.95
13. Maharashtra 171 3754603 - 281595.65
14. Manipur 22 104969 B 7872.68



23 Oral Answers NOVEMBER 28, 1995 Oral Answers 24
1 2 3 4 5 6
15 Meghalaya 32 218581 - 16393.58
16. Mizoram 20 77293 - 5797.03
17. Nagaland 28 97335 7300.21
18. Orissa 175 1502489 82636.82
19. Punjab 37 495599 37169.94 B
20. Rajasthan 172 2811807 210885.53
21. Sikkim 8 62122 - 4659.15
22. Tamil Nadu 89 1150745 - 57537.25
23. Tripura 17 359375 - 26953.13
24. Uttar Pradesh 248 2541295 79048.66 111548.99
25. West Bengal 128 1693435 3561.68 123445.92
26. A & N lIslands 2 5305 - 397.88
27. Chandigarh 1 64770 485.77 -
28. D & N Haveli 1 15694 - 1177.05
29. Daman & Diu 2 7232 - 542.40
30. Delhi 600000 45000.00 -
31. Lakshadweep 4 4744 - 355.80
32. Pondicherry 4 105037 - 5251.85
Total 2458 33766805 910383.52 146951.38

KUMARI SUSHILA TIRIYA : Sir, | would like to know

from the hon. Minister whether it is a fact that several
complaints from the State Governments, from different
schools have directly reached the Minister regarding the
supply of substandard mid-day meals to the school children
especially in the tribal schools which are situated in the
rural and backward. districts. | would also like to know from
the Minister as to what measures are being contemplated
by the Ministry regarding this complaint of supply of
substandard mid-day meals to the school children
especially in the ftribal areas.

DR. KRUPASINDHU BHOI : Sir, no written complaint,
either from the hon. Member of Parliament or from any
quarter in the tribal areas in particular or from anywhere
in general, has been received by our Ministry so far.

Moreover this scheme has been launched by the hon.
Prime Minister on August 15, 1995.

KUMARI SUSHILA TIRIYA : Sir, the Minister in his
reply has stated that several States have opted for cooked
food and some Union Territories have gone in for
processed food also.

1 would like to know from the hon. Minister whether
the Ministry has uniform guidelines to take upon the Mid-
Day Meal Scheme and whether any special guidelines
have been formed to provide nutritional education and to
analyse the supplementary nutritive value of foodgrains
supplied to the schools.

DR. KRUPASINDHU BHO! : The guidelines have
already been issued. Excluding 100 gms. of cereals,
whether it is rice or wheat, whatever is required for the
scheme is supplied by the State. Rice and wheat are

supplied to all States, in 2360 Revamped Public
Distribution System blocks, and 40 low female literacy
blocks. In Punjab they are given in 37 blocks where there
is low female literacy. This programme is based on giving
nutritional support to all primary school students studying
in Classes | to V. The guidelines were issued and were
laid on the table of the House in the last session of Lok
Sabha. The hon. Member can refer to those guidelines,
if she wants to have further details.

KUMARI SUSHILA TIRIYA : Sir, my question was
about supplementing of nutritional education and analysing
the measures of supplementing of nutritional education.

DR. KRUPASINDHU BHOI : Nutritional education is
a part of the programme. The Mid-Day Meal programme
envisages that excluding rice and wheat, the State
Government is responsible for other things like pulses, oil,
etc. The cooked food meal scheme is being implemented
in seven States. Pulses and other proteins part are coming
from the States and the States are monitoring this
programme. The Central Monitoring Cell gets only
information. Nutritional education is there in the nook and
corner of the country because under the 'Health For All'
scheme, all primary health centres and sub-centres are
inspecting different schools to monitor this programme.

[Translation]

SHRI MANIKRAO HODLYA GAVIT : Mr. Speaker, Sir,
hon. Prime Minister has launched the ‘Mid-day meal'
scheme in the schools from August, 15 and 171 blocks
of Maharashtra have been covered under the scheme
during the current year. | would like to know the time by
which the remaining blocks of Maharashtra are likely to
be covered under the scheme ?
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DR. KRUPASINDHU BHO! : Mr. Speaker, Sir, this
scheme has been implemented in 171 blocks of
Maharashtra during 1995-96. At present, | do not have
the figure of Maharashtra for the coming year 1996-97
but just as 2368 blocks have been covered under this
scheme during 1995-96 in the whole country, in the same
way 2008 blocks will be covered under the scheme during
1996-97 and in the year 1997-98 all blocks of the country
will be covered under this scheme.

SHRI SURAJ MANDAL : Mr. Speaker, Sir, | would
like to know the share of the State as well as Union
Government'd share in the expenditure likely to be incurred
on recently launched scheme for providing mid-day meal
to children and the criteria there of ? It has been published
that this programme has been implemented in all the
States but it has not been implemented in any of the 18
district of Jharkhand area in Bihar. Mr. Speaker, Sir,
secondly, | would like to know as to why a commitiee
tor every thing is constituted under the chairmanship of
collector 7 For mid-day meal also a Committee has been
constituted under " the chairmanship of collector and
Members of Parliament have been included as members.
| would like to know as to whether the collector has so
much time to monitor its implementation properly ?

| would like to urge upon the Government that
Members of Parliament and Members of Legislative
Assemblies, instead of collector, should be there in the
Committee to run the mid-day meal programme properly.

DR. KRUPASINDHU BHOI : Government of India
provides trucks for transportation of foodgrains. The Rural
Development Department of Centrai Government has
issued guidelines in the matter of setting up kitchen.
Utensils and Kitchenmaids are provided under JRY.
Pulses, Oil, nutrients and other things are provided by
State Government. There is a provision in the guidelines
that at the district level it should be headed by coliector,
at the State level by Chief Secretary or Additional
Secretary or Development Commissioner and at munic-
ipality level by chairman and for community participation
at Panchayat level, important people of every village are
included to run this programme in each school under the
chairmanship of Sarpanch of the village. It has just been
launched and it will take atleast two years' time in
implementing it in the whole country. The States in which
it was implemented earlier, it is running smoothly but it
will take time where it has just been launched.

[English]

DR. R. MALLU : in the State of Andhra Pradesh,
instead of cooked food, they are supplying rice to the
parents of the children. | wanted to know from the hon.
Minister when they are going to start giving cooked food
to the children of the school by providing a cook and the
utensils to the schools.

DR. KRUPASINDHU BHOI : it is for the State Govern-
ment to see whather they will like to provide cooked food.
It is under their domain. They can implement the scheme
to provide cooked food. Till that arrangement is made, we
will give only the guidelines and our guidelines are not
mandatory on the State Government. But we will advise
them to go by those guidelines.
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SHRIMATI MALINI BHATTACHARYA : 1 am sorry to
say that the way in which this Mid-day Scheme has been
started it seems to be a mere eyewash and a very half-
hearted measures taken keeping in view the coming
elections. You are supplying from the Central Government
just 100 grams of cereals for the children, the rest of the
cost is to come from the State. The cereals are to be
stored with FCI in the districts. The transport costs are
also not included. So how are the State Government going
to implement this scheme ?

Iwould like to know from the hon. Minister that if they are
serious about this scheme then let them take it up in a more
tull-fledged manner covering the costs for protein as well as
cereals and making some provision fortransport costs as well.

DR. KRUPASINDHU BHOI : Madam, the objective is
very laudable. But as far as implementation is concerned,
the Government of India will try to implement it in letter
and spirit.

SHRIMAT| MALINI BHATTACHARYA : | am not taking
about implementation but | am talking about the guidelines.

DR. KRUPASINDHU BHOI : | am sorry. Mr. Speaker, Sir,
already, wherever the Revamped Public distribution System,
Employment Assurance Scheme andJawaharRozgar Yojana
are being implemented, there all the money goes from the
Centre. More than Rs. 2 crore are being given for implemen-
tation of Revamped Public Distribution System, Employment
Assurance Scheme and so on.

SHRIMATI MALINI BHATTACHARYA : That is not my
question. The money is being by the Government of India
through the FCI. Guidelines are also there. FCl has its
own godown. So, best quality rice and wheat are given.

| would also like to mention about proteins. But before
that | would like to mention that the Government of India
is giving more than 350 calories of cereal to each boy
and girl of the country. So, per month, 3 kilograms of rice
or wheat is given. So, it is but natural that the State
Government should also come forward with necessary
finances which are allocated to them through the
Department of Rural Development. The guidelines have
also been issued in this regard to different State
Govemments.

WRITTEN ANSWERS TO QUESTIONS
Prices of Essential Commodities
[English]

*26. SHRI AMAR ROYPRADHAN :
SHRI RAM KAPSE :

Will the Minister of CIVIL SUPPLIES, CONSUM-
ER AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state :

(a) whether there has been tremendous increase in
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the prices of Wheat, Rice, Suger, Edible Oils. Oil Seeds,
Pulses, Cereal, Vegetables and Onions during the last
three months.

(b) if so, the reasons therefor; and

(c) the measures taken/proposed by the Govem-
ment to control the prices under the Essential Commodities
Act and the Outcome thereof ?

THE MINISTER OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION (SHRI BUTA
SINGH) : (a) Percentage variation in the wholesale price
indices of selected essential commodities during the last
three months (July- October, 1995) is given in the attached
statement.

(b) The main reason for the rise in the prices of
certain essential commodities is the gap in the demand
and supply of these items, limited imports and rise in the
cost of their inputs.

(c) The Government accords utmost priority to
control the prices of all commodities in general and
essential commodities in particular. Apart from taking
certain long-term measures to increase the production of
various commodities, other measures taken by the
Government to cerfain the rise in the prices include. Open
market sale operations of rice and wheat at below market
prices by Food Corporation of India and supply of grains
at subsidised prices to remote and inaccessible areas
through the Revamped Public Distribution System. The
import of edible oils excluding coconut oil, palm kernal oil,
RED Palm oil. RBD Palmstearin has been allowed under
OGL at reduced customs duty of 30%. Besides, the STC
and the National Dairy Development Board have been
authorised to import palmolein at a concessional customs
duty of 20%. In the case of pulses the import of pulses
has been reduced from 10% to 5%. The Pulses, Edibie
Oilseeds and Edible. Oils (Storage Control) Order, 1977
has been amended to exclude imported pulses from
the purview of storage limits prescribed under the said
order.

Strict action against hoarders and black-marketeers
were initiated by the State Government under the Essential
Commodities Act, 1955 and Prevention of Black Marketing
and Maintenance of Supplies of Essential Commodities
Act, 1980. During the year 1994, 1,13,034 raids were
carried out by the State Governments/UT Administrations
resulting in the arrests and prosecution of 4846 and 4078
persons respectively. For the year 1995 (January-
October), 55,085 raids conducted. 9104 persons arrested
and 2493 persons prosecuted under these Acts.

STATEMENT

Percentage variation in the monthly wholesale price
indices of selected essential commodities during last
three months ending October, 1995.

ltems Over 3 Months
October, 1995 July, 1995
1 2
Wheat +4.1
Rice +1.8
Sugar +1.2
-Edible Oils . +1.1
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1 2
Mustard Oil +7.5
Groundnut Oil Steady
Oil Seeds +4.1
Pulses 4.8
Gram 9.0
Arhar 4.2
Moong +1.4
Masur +10.4
Urad 8.9
Vegetables +10.3
Onions +33.2

Source: Office of Economic Adviser. Ministry of
Industry.

Bio-Monitoring of River Water Quality

*27 SHRI BIJOY KRISHNA HANDIQUE : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Central Pollution Control Board
(CPCB) contemplates to introduce the mapping system as
adopted in some foreign countries to bio-monitor the river
water quality;

(b) if so, whether any pilot project has been taken
up;

(c) it so, the details thereof; and

(d) the extent to which this method is likely to be
effective in the Indian river system ?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to (d) A Pilot project was taken up by the Central
Pollution Control Board (CPCB), on Bio-monitoring of the
River Yamuna. Under the project, intensive bio-monitoring
was carried out to analyse the biotic community structure
in relation to the water quality. Based on the results of
the project, a methodology for conducting a study of a
riverine system and primary cormelation has been
developed. The study has been extended to two more
rivers, namely Tungabhadra and Chaliyar. Such pilot
studies are necessary to determine application of bio-
monitoring in the river systems in the country before
extending it on a national scale for all Indian rivers.

Excavation Work
[Translation]

*28. SHRI RAM PUJAN PATEL :
SHRI SURENDRA PAL PATHAK :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Archaeological Survey of India has
undertaken excavation work in Bhringberpur of Allahabad
and various other parts of Uttar Pradesh and other States;

(b) if so, the achievements made in this regard,
(c) the time by which the reports regarding these



29 Wrirren_ Answers

places are likely to be published after completion of the
excavation work; and

(d) the details of expenditure incurred till date and
the estimated additional expenditure likely to be incurred
for completion of the work in each State ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI MADHAVRAO SCINDIA) : (a) Yes, Sir.
However, the correct name of the site is Sringaverapur,
not Bhringberpur.

(b) Sringaverapur, district Allahabad, Uttar Pradesh
has revealed cultures ranging from Ochre Colour Pottery
ware, datable to the 11th century B.C. through iron Age,
10th century B.C., Early Historical period, Sunga; Kushana,
Gupta, Rajput, Late Medieval to East India Company
times. A highly significant discovery was a brick-built tank
of exceeding hydraulic engineering skill. The list of other
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sites excavated in Uttar Pradesh and other States
containing achievements in brief is enclosed as Statement.

(c) One volume on Sringaverapur is published and
summary reports containing results of the other excava-
tions conducted upto 1989-90 have already been published
in Indian Archaeology A-Review and those of the later
period will be published on compilation. Detailed reports
are at various stages of preparation.

(d) The expenditure incurred in Sringaverapur
excavations is Rs. 8.25 lakhs, the details of those incurred
in other excavations during the last three years and
estimated additional expenditure likely to be incurred for
completion of work are indicated in Annexure-| further work
and its scale in respect of each site will depend on the
review of each work and funds will be allocated in each
case accordingly.

STATEMENT

The details of the excavation carried out in Uttar Pradesh and other States of India during
the last five years (1990-91 to 1994-95) and additional expected budget expenditure
to be incurred for completion of work.

Sl. Name of the District Expenditure Additional Achievement Remarks
No. site Budget
(1995-96)
1 2 3 4 5 6 7
BIHAR
1. Kolhua Muzaftarpur 7,23,396.00 - Excavation has brought to light a Completed
brick lined tank, Kutagarshala,
monastery and votive stupas. Be-
sides, the excavation has yielded
a good number of antiquities of pre
and post Christian Era.
2. Dakbunglow Patna 10,752.00 - A trial was digging conducted in Completed
1991 to ascertain the antiquity and
historicity of the area. It has
revealed further extension of the
city Pataliputra towards the west
with ceramic industry of NBP and
ring wells. The pottery types
include basins, bowls, large stor-
age jars, vases, lipped bowls and
miniature pots, etc. The site is
dated to the Mauryan period.
3. Ichagarh Singhbhum 29,481.00 - Remnants of a Siva temple made Completed
of stone was brought to light.
4. Dulmi Singhbhum 25,000.00 - Completed
DELHI
1. Lalkot Delhi 40,35,000.00 - Revealed sequence of Rajput and Completed

sultanate levels, Palace complex-
es, a tank identified to the time of
Anangpal Tomar, several antiqui-
ties, coins of Sultanate period etc.
were found.
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1 2 3

GOA

1. St Augustine
Church

GUJARAT
1. Dholavira

North Goa

Kutch

HARYANA

1. Harsh-Ka-Tila Kurukshetra

HIMACHAL PRADESH

1.  Datt Nagar Shimla

ASSAM

1.  Shri Surjapahar Goalpara

KARNATAKA

1.  Hampi Bellary

2. Sannathi

Gulbarga

3. Kanganhalli Gulbarga

——t

4.  Hasarangudi Gulbarga

1,06,000.00

71,92,000.00

10,24,945.00

73,324.15

1,30,000.00

7,60,000.00

1,00,000.00

50,000.00

24,00,000.00

1,50,000.00

8,00,000.00

1,00,000.00

An ancient Church Complex has
been exposed.

The excavation has revealed a
Harappan (Indus Valley Civiliza-
tion) city of excellent planning,
architecture, water structures,
evidences for rise and fall of an
urban city and unique funerary
structures. Besides this an unique
inscription of 10 large size Indus
signs is also exposed.

A continuous sequence from
Kushana period onwards; palace
complexes of Mughal period, bas-
tions fortification walls, etc., antig-
uities, sculptures were amongst the
prominent finds. However, eariier
material like PGW, NBPW, early
Iron Age and early historical
objects, have also been found.

Material remains include pottery,
rattles, iron nails, brocken sculp-
tures of Kushana period, one coin
efc.

Late Gupta and post Gupta bricks,
structural remains alongwith
terracotta figurines etc. are found.

Capital city of Vijayanagara Em-
pire. Palace complexes, water
structures temple remains, residen-
tial houses, fortification walls, large
number of pottery and other
objects have been found.

From Sannathi excavations have
revealed early historic period re-
mains including stupa, inscriptions,
etc. Most important discovery is
fragmentary inscription of Ashokan
period.

Yielded remains of early Historic
periods, broken sculptures of Budda
efc.

Yielded a complete plan of a highly
distrubed circular broken stupa with
ayaka platforms.

Ongoing

Ongoing

Completed

Completed

Ongoing

Ongoing

Ongoing

Ongoing

Ongoing
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1

2

KARNATAKA

S.

9.

Gudnapur

Badaga Kajiaru
& Kotattu

Banavasi

Pranavesvara
Temple
Talagunda

Malavalli

MADHYA PRADESH

1.

Tengna/
Karkabhat

Sanchi

Satdhara

Kutwar

Utwad and Pipri

Eklavra

Uttara
Kannada

South Kanara

Uttara
Kannada

Shimoga

Shimoga

Durg

Raisen

Raisen

Morena

Waest Nimar

-do-

3,00,000.00

50,711.00

7,00,000.00

1,00,000.00

1,00,000.00

4,10,000.00

1,74,673.00

4,09,000.00

3,78,000.00
(including
exploration)

5,00,000.00

Japanese
Trust Fund
through
UNESCO

-do-

An early medieval structural com-
plex was exposed.

A Megalithic pot burial was ex-
posed at Badaga Katikaru. At
Kotattu to know the cultural se-
quence trial digging was done as
a celt was reported from the site.

Early Historic remains starting from
Satavahana has been found. Also
remains or Cutus, Kadambas, Post
Kadambas were found.

At Karkabhat megalithic burials
were excavated.

Remains of monastery, structures
pieces of votive inscriptions, Red
Polished Ware and Black Ware
were found. Also terracotta beads,
punch marked coins (fragmentary),
inscriptions datable to IInd Cent.
B.C. (Sunga) were found.

Reveals an originally built brick
stupa, later enlarged and veneered
with stone, also shows evidences
of ransacking of the stupa in the
past. Red Ware, iron objects and
copper coins (Iind to Ist Century
B.C.) were some importance finds.

Site associated with Kamant Bhoj,
father of Kunti. Excavation re-
vealed pottery, antiquities, etc.,
Dilapidated structures floors, etc.
were also found. A decorative
broken architectural fragment, per-
haps of Pratihara period, was also
found.

Excavation revealed a Chalcolithic
site having affiliation with Savalda
and Malwa Cultures.

Trial trench yielded chalcolithic
deposit.

Completed

Completed

Ongoing

Completed

Completed

Completed

Ongoing

Ongoing

Completed

Completed

Completed
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1 2 3 4 5 6 7
MAHARASHTRA
1. Papamiya Tekdi Chandrapur 14,000.00 - Investigations provided evidence Completed
Chandrapur for statistical and micro-analytical
studies of the artefacts of the lower
palaeolithic site.
2. Kachchargar Bhandara 15,460.00 — Investigations revealed occupation Completed
Caves from historical period onwards.
3. Hinayana Satara 40,000.00 50,000.00 Ongoing
Caves
4. Adam Nagpur 50,000.00 - The site provided chalcolithic iron Completed
age, NBP, Satavahana structures,
pottery and other material. It
helped etch out archaeological
personality of Vidarbha region.
MANIPUR
1. Vadagokugiri West Garo Hills 1,82,290.00 — A fortification wall and a huge Completed
structure were excavated alongwith
a large number of god and
goddesses idols.
2.  Phytoriangtein  Jaintia Hills 10,000.00 — A number of polished and unpol- Completed
ished artefacts, potsherds and
carbon belonging to neolithic period
were found.
3.  Salangthel Bishnupur 50,000.00 — Romnants of megalithic burials Completed
were exposed.
4. Sekta Imphal 1,50,000.00 Burials site datable to mid Ist Completed
millenium B.C. to early part of
Christian era which yielded pottery,
beads, skulls with goid mask etc.
ORISSA
1. Golbaisasan Puri 1,10,370.00 — For the first time the site has Completed
thrown light on the chalcolithic and
early lron Age occupation in
Orissa.
2. Barabati Fort Puri 8,17,097.00 95,000.00 A medieval fortified site with Ongoing
remains of palace.
3. Khalkapatna Puri 50,000.00 - The site recognised as a medieval Completed
period port town.
4.  Udaygiri Cuttack 4,13,086.00 — Buddhist remains as stupa monas- Completed
tery and sculptures were un-
earthed.
TAMIL NADU
1. Gingee Villupuram R 4,25,372.00 - Revealed a place structure detable

Padayachiar

to 16th-18th century A.D. A medi-
eval town under the Nayaks,
Sultanate of Bijapur, Marathas, etc.
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1 2 3 4 5 6 7

UTTAR PRADESH

1.  Banarsihan Maharajganj 1,20,000.00 — The excavation has yielded a brick Completed

Kalan built stupa, rectangular on plan
developed in two sections. Good
numbers of antiquities of early
centuries were also picked up from
the site mostly in terracotta.

2.  Sravasti Baharaich 10,45,480.00 8,00,000.00 The excavation has revealed the Ongoing
brick structures i.e., the tank, the will contin-
stupa, and monastry with good ue four &
numbers of antiquities and pottery five year.
belonging to Kushana-Gupta peri-
od.

3. lLadyura Almora 25,000.00 - Megalithic site was exposed. Completed

4.  Inayatpur Agra 63,778.00 Trial dig yielded various levels and Completed
pottery of OCP, PGW, NBP,

Kushan and Medieval levels.

5. Mehtab Bagh  Agra 1,53,990.00 50,000.00 Ruins of massive octogonal tank Ongoing
with fountains and pavilions were
exposed.

6. Sarha-Warha Fatehbad 50,000.00 — Proto and early historic remains. Completed

RAJASTHAN

Donder Khera  Dholpur 2,00,000.00 - Historical site yielding pottery and Completed
other similar items.

ANDHRA PRADESH
Jujjuru Village  Krishana 15,000.00 1,00,000.00 Excavation has brought to light the  Ongoing

brick structures belonging to
Satavahana, lkshvaku and Post-
lkshvaku periods. Conamental pil-
lars depicting Buddha-pada and
chatri of lime stone were also
found.

[English]
Foodgrains Production

“29 SHRI D. VENKATESWARA RAO :
SHRI GUMAN MAL LODHA :

Will the Minister of AGRICULTURE be pleased
to state :

(a) whether the country has achieved
production of foodgrains during 1994-95;

(b) if so, to what extent it is more in oompanson
to that of in the last year;

(c) the total production of various foodgrains,
foodgrain-wise;

record

(d) whether total production of the Coarse Cereals
has been lower than the last year level;

(e)

(f) whether the Coarse Cereals shortage has
resulted in increase in the prices; and

(@)

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) : (a) Yes, Sir.

(b) The total production of foodgrains during 1994-
95 was 191.10 million tonnes as compared to 184.26
million tonnes during 1993-94.

(c) The total production of various foodgrains during
1993-94 and 1994-95 is as follows :-

if so, the main reasons therefor;

if so, the details thereof ?
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{In million tonnes)

1994-95 1993-94
Rice 81.16 80.30
Wheat 65.47 59.84
Coarse Cereals 30.35 30.81
Pulses 14.12 13.31
Total foodgrains 191.10 184.26

(d) and (e) There is only a marginal decrease in the
production of coarse cereals during 1994-95 as compared
to 1993-94 which may be attributed to unfavourable
weather conditions.

(f) and (g) The rise in prices of coarse cereals was
in tune with increase in prices for other foodgrains and
general price rise during the period 1992 to 1994.
However, prices of Jowar and Bajra have shown higher
increase during the current year, which may be attributed
partly to general price rise and partly to some shortfall
in production of these commodities.

Farmers in Research Work

*30. SHRI BRIJBHUSHAN SHARAN SINGH :
SHRI AMAR PAL SINGH :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether any proposal regarding the involvement
of farmers in research programmes with a view to boost
the production of foodgrains in the country is under
consideration of the Government,

(b) it so, the details thereof, and

{c) the time by which the final decision is likely to
be taken in this regard ?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) : (a) and (b) ICAR has recently launched an
Institute Village Linkage Programme for technology assess-
ment and refinement by involving farmers in a participatory
mode. Also there is a programme known as ‘Frontline
Demonstration® under which on-farm testing of proven
technologies of foodgrains is done on farmers, fields.

(c) Does not arise.
Admissions In Kendriya Vidyalayas

*31. DR. SUDHIR RAY :
SHRI MUHI RAM SAIKIA :

Will the Minister of HUMAN RESOUhCE
DEVELOPMENT be pleased to state :

(a) the total number of admissions for Kendriya
Vidyalayas ordered by him under Special Dispensation for
the year 1995-96 session till date;

(b) the number of such admissions made on
recommendations of the Members of Parliament;
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(c) whether these admissions have crossed the ten
percentage ceiling; and

(d) if so, the details and justifications therefor ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI MADHAVRAO SCINDIA) : (a) and (b) The
total number. of admissions ordered under special
dispensation in Kendriya Vidyalayas are 9859 including a
large number of cases recommended by Hon'ble Members
of Parliament. The exact number is being ascertained and
will be laid on the table of the House.

(c) and (d) The percentage of such admissions is
13.85. In view of large demand the Chairman, Kendriya
Vidyalaya Sangathan decided to accord permission for
admission beyond 10 percent.

GIR Lions

*32. SHRI DEVENDRA PRASAD YADAV : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government are aware that Lions
from natural habitat in the Gir area are migrating to places
in the coastal belt;

(b) if so, the reasons therefor; and

(c) the steps taken to protect the migration of Gir
Lions ?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) and (b) Yes, Sir. Dispersal of population is a natural
phenomenon in a territorial species like lion due to increase
in its numbers and improvement of habitat conditions in
peripheral areas.

(¢) The lions inhabiting areas outside Gir are being
provided full protection and their movement is being
monitored constantly by the forest and wildlife staff.
Awareness is also being generated among the local people
about these straying lions.

State Farms Corporations

*33. SHRI MULLAPPALLY RAMCHANDRAN :
SHRI R. SURENDER REDDY

Will the Minister of AGRICULTURE be pleased
to state :

(a) the names and locations of the farms being run
by the State Farms Corporation of India;

(b) the names of the farms fully owned by the
Union Government and those owned by the State
Govemnments;

(c) whether these farms have been suffering losses
for the past several years;

(d) if so, the details alongwith the reasons therefor,
farm-wisse;

(e) the steps taken/proposed to be taken by the
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Union/State Governments to revive these loss making
farms so as to make them profitable;

(f)  whether the Government have any proposals to
dispose of any of these farms; and

(g) if so, the details thereof ?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHAR) : (a) and (b) Names and locations of the farms
being run by the, State Farms Corporation of India with
the details of the farz{ls fully owned by the Union
Government and those owned by the State Governments
is as per Statement-I.

(c) and (d) The profit and loss of these farms for the
year from 1992-93 to 1994-95 (tentative) are indicated as
per Statement-II. Reasons for losses are given as per
Statement-III.

(e) Specific steps initiated by State Farms Corpo-
ration of India (SFCI) to improve the viability of the farms
are as under :

(i) The Corporation continues to make efforts for
ensuring that irrigation supply at the farm, which
is a major constraint so far, is put on a sound
footing.

(i)  The farm minor at Central State Farm, Suratgarh
is at the completion Stage, which will provide
water for 3500 ha. area for Suratgarh farm, and
600 ha. for Sardargarh farm. It is proposed to
extend this canal upto Sardargarh farm. At
Central State Farm, Bahraich 20 Numbers deep
tubewells have been installed, and work on 5
wells is in progress which will enhance the
irrigation supply in an area of 750 ha. There is
provision to cover 215 ha. area by drip irrigation
and 365.ha. by sprinkler irrigation systems at
different farms.

(i) The Corporation also plans to extend installation
of further deep tubewells, lining of channels,
laying of underground pipeline etc. under
National Seeds Project-III

(iv) To make optimum utilisation of resources,
activities have been diversified in the fields of
propagation of more number of seedlings, fish
culture, duckery, piggery, sheep and goat
rearing etc. Cultivation of Ayurvedic medicinal
plants and spices have aiso been taken up at
Central State Farm, Aralam. Diversification is
also praposed in the field of cultivation of hybrid,
floriculture, mushroom cultivation etc.

(v) Capital expenditure of the Corporation is linked
with assistance for farm development by
NABARD under National Seeds Project-Iil.
Agreed Action Plan under National Seeds
Project-II is under implementation.

(viy SFCl is entering into the joint venture for
production of hybrid tomato with public limited
companies and the work has already been
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started at Ladhowal and Suratgarh farms.
Initially 500 acres land at each farm has been
earmarked for this purpose.

(viiy The Corporation has invited applications for
appointing distributors in diffenent States in
private sector so that marketing channels may
be strengthened from Kharif, 1995-96. Distribu-
tion of seed will also be channelised through
Private Sector, apart from Government/Public
Sector Institutions.

(vii) SFCI has arranged to export hybrid mango
saplings of "Malika' and 'Amarpali’ to the extent
of 1000 Nos. (500 each) to Sultanate of Oman.
The export order has been obtained by SFCI
for supply of its quality mango saplings. In other
horticultural crops also, the potential for export
is very bright for which efforts are being made
to explore the possibility of obtaining export
order.

() No, Sir.

(g) In view of the poéition indicated above, the
question does not arise.

STATEMENT-I
State Farms Corporation of India Names of Farms

Farms owned by Govt. of India.
1. Central State Farm, Suratgarh (Rajasthan)
. Central State Farm, Sardargarh (Rajasthan)

. Central State Farm, Jetsar (Rajasthan)

Hh W N

. Central State Farm, Aralam (Kerala)

5. Central State Farm, Raichur (Karnataka)

Farms taken from State Government on lease basis.
6. Central State Farm, Hissar (Haryana)

7. Central State Farm, Ladhowal (Punjab)

8. Central State Farm, Bahraich (Uttar Pradesh)

Rai Bareli (Uttar Pradesh)

10. Central State Farm, Chengam (Tamil Nadu)

9. Central State Farm

11. Central State Farm, Kokilabari (Assam)
12. Central State Farm, Barpeta (Assam)
STATEMENT-II

Profit and Loss for the Year 1992-93, 1993-94 and
1994-95 in State Farms Corporation of India

Sl. Name of Profit/Loss in Lakh Rs.

No. the farm 1992-93 1993-94 1994-95
Tentative

1 2 3 4 5

1. Suratgarh (-)157.65 (+)69.97 (+)123.81

2. Sardargarh (-)82.23 (+)16.09 (+)39.77
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1 2 3 4 5
3. Jetsar (—)95.58 (—)111.43 (+)46.00
4. Hissar (+)83.70 (+)84.57  (+)157.68
5. Ladhowal (—)45.86 (+)0.45 (+)3.35
6. Bahraich (—)10.64 (+)31.14  (+)136.03
7. Raebareli (—)15.58 (-)22.05 (-)30.09
8. Raichur (—)142.51 (—)68.13 (—)80.05
9. Chengam (-)120.99 (—)94.95 (-)101.56
10. Aralam (—)33.12 (—)86.22 (—)39.81
11. Kokilabari (+)4.21 (+)10.94 (+)7.41
12. Barpeta (+)0.31 (+)0.66 (+)0.42

Corporation

As a Whole  (—)603.87 (-)176.44 (+)281.67"*

** As per Audit Report (1994-95)

- STATEMENT-III

State Farms Corporation of India (SFCI) suffered
losses during the years 1992-93 and 1993-94 but is
reported to have eamned a profit of Rs. 281.67 lakhs during
the year 1994-95 as per Audit Report.

The main reasons for losses suffered during the two
years are as under :-

(@)

()

(c)

(d)

(e)

Central State Farms (CSF) Suratgarh and
Sardargarh in Rajasthan are located in defunct
river bed of Ghaggar and the flood water in
Kharif is utilised for supplementing the irrigation
facilities for the purpose of transplanting paddy.
This is necessary because water in the irrigation
system is insufficient as farms are located at
the tail end of the system. During 1992-93 the
flood water was received at the farm on 5th
August, 1992 instead of the first week of July
when it is received usually and because of this
paddy transplanation could be completed in
considerably less area. This led to substantial
shortfall in production and consequent losses.

Due to breach in the flood protection bund on
21st August, 1992 night, 129 hectares of sown
area in CSF, Suratgarh and 107 hectares in
CSF, Sardargarh failed completely.

CSF, Suratgarh, Sardargarh and Jetsar in
Rajasthan experienced severe frost formation in
February, 1993 which caused extensive damage
to gram crop which was at pod formation stage
and this resulted in loss of production to the
extent of about 30 to 45%.

650 hectares under mustard crop in CSF,
Suratgarh, Sardargarh and Jetsar was damaged
extensively by painted bug epidemic in 1992.

CSF, Jetsar faced unprecedented closure of
canal for 24 days in December, 1992 and 14
days in January, 1993 and this adversely
effected sowing and irrigation of wheat crop
leading to loss of production.
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CSF, Suratgarh and Sardargarh received heavy
discharge of flood water to the extent of 17880
cusecs as against normal discharge of 6000 to
7000 cusecs in the third week of July, 1993 due
to heavy rains in the catchment area. This
resulted in failure of paddy; cotton, urd and bajra
crops on 174 hectares at CSF, Suratgarh and
the optimum sowing for Kharif crops could also
not be achieved. For the same reason, crops
of paddy, cotton, moong, urd and bajra on 181
hectares at CSF, Sardargarh also failed.

CSF, Suratgarh, Sardargarh and Jetsar faced
closure of canal during the peak season of Rabi
1993-94 for about 19-20 days in the months of
October, November and December due to which
the target for sowing under the Rabi crops could
not be achieved, specifically in case of wheat
and mustard leading to shortfall in production.
Frequent changes in canal roster also lead to
uncertainty about the sowing of crops.

Due to lack of demand of gram seed 50-75%
of the area under this crop at CSF, Suratgarh
and Sardargarh remained under commercial
crop instead of being utilised for seed production
during 1992-93 and 1993-94. Similarly, due to
lesser demand of mustard seed also, 50 to 60%
of the area under this crop was put under
commercial production instead of seed produc-
tion during the same period. As seed production
is More remunerative than commercial produc-
tion of these crops diversion of the area from
seed production to commercial crop led to loss
of revenue to the Corporation.

On account of heavy rains to the extent of 222
mm during the period 20.7.1992 to 26.7.1992
the crops of cotton, urd, arhar, soyabean and
bajra failed over an area of 233 hectares in CSF,
Hissar due to water stagnation.

CSF, Hissar got continuous rain in third week
of July, 1993 and the intensity of rain was so
heavy that the farm got 280mm of rain in about
3 days as against normal rainfail of 122mm
during the entire month. This resulted in
inundation of the area where crops of cotton,
moong, arhar and bajra were sown in an area
of 245 hectares and this resulted in failure of
these crops in the said area leading to loss of
production at the farm.

CSF, Raichur in Karnataka and CSF, Chengam
in Tamil Nadu experienced heavy cyclonic rain
(350 mm) in the third week of November, 1992
which extensively damaged the matured crops
of jute and sunflower.

Agricultural operation at CSF, Girjapuri District
Bahraich in U.P. were completely paralysed for
about 8 days due to non-availability of POL etc.
owing to Ayodhaya incident on 6th December,
1992.

CSF, Kokilabari in District Barpeta of Assam is
located in the BODO belt and was affected due
to disturbances in Assam particularly the BODO
agitation. On account of this, the operations at
farm were severely curtailed and the farm couid
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not take up various crops in the envisaged
areas.

(n) CSF, Aralam in Kerala faced a prolong strike
by workers lasting for about four months and
this severely affected the performance of the
farm. During this period the planting material
died and the harvesting of the crops could not
be completed in time.

(o) Most of the farm machinery at the farms of the
Corporation has outlived its life and due to non-
availability of regular funds caused by delay in
sanctioning of loans from the participating Banks
under National Seeds Project Phase III
augmentation of irrigation facilities and replace-
ment of machinery could not be accomplished.

(p) There has been steep rise in the cost of
fertilisers particularly DAP and MOP on account
of decontrol and reduction in subsidy which has
put extra burden by way of input cost on the
Corporation without corresponding increase in
the sale price of the produce of the farm.

(q) Apart from the above following factors also
contributed to the losses suffered by the
Corporation.

(iy Disposal of 35,000 gtls of Wheat and 16000
qtls paddy seeds as grain due to glut in the
market.

(i) The additional liability of Rs. 1.5 crores due
to statutory increases in the salary and
wages on account of payment of wage
arrears to the employees who opted for the
industrial scales.

(i) The additional interest liability of Rs. 23.00
lakhs on account of cash credit restrictions.

(iv) There was increase in the expenditure of
inputs such as fertilisers, pesticides, POL,
spare parts to the extent of Rs. 80.00 lakhs
on account of rise in prices.

[Translation]
Use of Insecticides

*34 SHRI SANTOSH KUMAR GANGWAR : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether the experts have warned depletion of
important soil nutrients like Zinc, ron, Copper, Manganese,
Magnesium, Barone, Molividion due to application of
Chemical fertilizers and Insecticides;

(b) if so, the measures being taken in this
regard;
(c) whether due to increased application of

Insecticides, elements of these are being found in food
products which is quite harmful for human beings; and

(d) if so, the scheme of the Government to
overcome this situation in future and the steps being taken
in this regard ?

THE MINISTER OF AGRICULTURE (SHRI BAL RAM
JAKHAR) : (a) Yes, Sir. In areas of intensified agriculture
exclusive use of high analysis fertilizers lead to depletion
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of micro-nutrients and emergence of their deficiencies.
Application of insecticides usually do not have direct
bearing on micronutrient deficiencies.

(b) The Indian Council of Agricultural Research
(ICAR) has identified the areas deficient in different
micronutrients. Crop varieties which are able to grow well
even at low ievels of different micronutrients have also
been identified. The Central Government is aiso promoting
the enhanced use of organics, manures, composts and
green manures through various schemes to overcome
micronutrient deficiencies. Soil testing laboratories advise
the farmers on need based micronutrient fertilizer
applications in different states on the basis of soil test
results.

(c) Yes, Sir.

(d) The ICAR has established a National Research
Center on Integrated Pest Management (NRC-IPM) to
promote biological control of insect pests, identify pest
resistant varieties and cultural practices to reduce
dependance on chemical insecticides. The Institute is
working on natural pest control substances. The ICAR is
also promoting the development and use of organic
insecticides which are not harmful to human beings. The
all India Coordinated Research Project (AICRP) on
Biological Control is engaged in developing, demonstrating
And recommending pest suppression methods using their
natural enemies. The AICRP on Pesticide Residues
monitors the concentration of pesticide residues in
agricultural produce. Safe waiting periods required before
the produce could be consumed have also been worked
out by the Project.

[English]
Godowns

*35 SHR! M.V.V.S. MURTHY :
SHRI JAGAT VIR SINGH DRONA :

Will the Minister of FOOD be pleased to state:

(a) whether the Government are facing the problem
of storage of foodgrains in the country;

(b) whether during the recent past huge stock of
foodgrains has been damaged in the open,

(c) if so, the estimated quantity of foodgrains
damaged together with the loss suffered by each State
during 1995;

(d) the alternatives made/proposed to store the oid
and new produce of the foodgrains;

(e) the details of storage facilities of foodgrains in
various parts of the country alongwith their capacities;

(fy whether the Government have any proposal to
construct more godowns in the various States; and

(g) if so, the details thereof, State-wise ?
THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
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and (d) At macro level, the existing storage capacity is
adequate to accommodate the stocks in the Central Pool.
As on 1.10.1995, against 27.92 million tonnes of storage
capacity for foodgrains, the foodgrains stocks held in the
godowns owned or hered by Food Corporation of India
were 19.36 million tonnes. However, problems do arise
in certain pockets like heavy procurement regions (Punjab
and Haryana), important consuming areas and hilly and
inaccessible areas, due to operational or logistical
constraints. In order to take care of such problems, field
officers of FCl have been delegated adequate powers for
hiring additional storage capacity from Government
agencies like, Central Werehousing Corporation, State
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Werehousing Corporations, State Government agencies
and private parties. Besides FCl is expediting its own
construction programme of godowns.

(b) and (c) FCI stores foodgrains on scientific
principles in Cover and Plinth (CAP). There has been some
damage of stocks due to natural calamities like flood in
Punjab and Haryana and salvage operations of affected
stocks are in progress. So far a quantity of 2106 MT of
foodgrains has been declared as damaged.

(e) A Statement is annexed as Statement-I.

(f) and (g) A Statement is annexed as Statement-II.

STATEMENT-I

State-wise total storage capacity with Food Corporation of India, stock held and its percentage utilisation as on
1st October, 1995.

S. State/UTs Storage Capacity Total Stocks %age
No. Covered capacity C.A.P. capacity held utilisation
1 2 3 4 5 6 7
1. Arunachal Pradesh 0.13 - 0.13 0.03 21
2. Andhra Pradesh 20.85 3.00 23.85 12.61 53
3. Assam 2.80 - 2.80 1.37 49
4. Bihar 6.21 - 6.21 3.82 ) 61
5. Goa 0.15 - 0.15 0.10 64
6. Gujarat 8.43 6.20 14.63 9.43 64
7. Haryana ) 15.00 3.14 18.14 10.96 60
8. Himachal Pradesh 0.25 - 0.25 0.31 122
9. Jammu & Kashmir 0.84 0.13 0.97 0.53 63
10. karnataka 3.83 0.31 4.14 2.11 51
11. Kerala 5.42 - 5.42 3.86 71
12. Madhya Pradesh 15.62 1.48 17.10 13.77 81
13. Maharashtra 16.40 2.25 18.65 11.24 60
14. Manipur 0.14 - 0.14 0.03 18
15. Meghalaya 0.17 - 0.17 0.08 43
16. Mizoram 0.15 - 0.15 0.07 46
17. Nagaland 0.18 - 0.18 0.04 20
18. Orissa 422 - 4.22 2.21 52
19. Punjab 57.44 23.66 81.10 63.24 78
20. Rajasthan 10.95 8.18 19.13 17.55 92
21. Sikkim 0.09 - 0.09 0.02 28
22. Tamil Nadu 60.62 - 60.62 4.51 59
23. Tripura ) 0.35 - 0.35 0.22 63
24. Uttar Pradesh 29.64 6.58 36.22 " 26.29 73
25. West Begnal 12.20 - 12.20 6.45 53
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1 2 3 4 5 6 7
26. Chandigarh 0.88 0.07 0.95 0.84 89
27. Dekhi . 3.69 0.12 3.81 1.78 47
28. Pondicherry 0.41 0.41 0.15 37
Total 224.06 55.12 279.18* 193.62 69

Note : Includes a capacity of 52.61 lakh tonnes hired from CWC and SWCs.

STATEMENT-II

State-wise details of construction programme of Food
Corporation of India in Two Annual
Plan 1995-96

S. Centre (State) Capacity
No. (in '000 tonnes)
1. Bellary (Karnataka) 10.00
2. Kullu (Himachal Pradesh) 1.67
3. Jowai (Meghalaya) 5.00
4. Srinagar (Jammu & Kashmir) 5.00
5. Katni (Madhya Pradesh) 10.00
6. Jammikunta (Andhra Pradesh) 10.00
7. Kazipet (Andhra Pradesh) 15.00
8.  Zangapalli (Andhra Pradesh) 15.00
9. Patiala (Punjab) 29.18
10. Dhuri (Punjab) 21.69
11. Rai Bareilly (Uttar Pradesh) 20.00

Total 142.54
[Translation]

Area under Foodgrains Production

*36. SHRI NITISH KUMAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the quantum of Agriculture Production
in the country has increased during last few years;

(b) if so, the total area of Agricultural Land being
used for production of foodgrains at present as compared
to the last three years, Year-wise;

(c) whether the average rate of Agriculture Produc-
tion in country has increased; and

(d) i so, the average rate of production at National
level and the rate_of production of Wheat, Rice, Fruits,
Vegetables, Cotton, Oil seeds and Pulses during 1991-
92 and 1994-95, separately ?

THE MINISTER OF AGRICULTURE (SHRI BALRAM
JAKHARY):. (a) Yes, Sir.

(b) The total area under foodgrain production at

present is about 123.0 million hectares. The Year-wise
area under total foodgrains during the last three years is
as under :

Year Area (Miliion hectares)

1992-93 123.15

1993-94 122.75

1994-95 123.55
(¢) Yes, Sir.

(d) Average rate of production (productivity) per
hectare at the National level during 1991-92 and 1994-
95 is as follows :

{(Yield Kg./Hectare)

Crop 1991-92 1994-95
Total foodgrains 1382 1547
Wheat 2394 2553
Rice 1751 1921
Cotton 216 260
Oilseeds 719 848
Pulses 533 609
Fruits 9961 N.A.
Vegetables 10460 N.A.
[English]
Women Commissions
*37. SHRIMATI SUSEELA GOPALAN : Wil the

Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) the number and names of the States where
State Commissions for Women have been set up;

(b) the steps being taken to persuade the remaining
State Governments to constitute such Commissions;

(¢) whether the Central Government provide mon-
etary contribution to the State Governments for constitution
as well as for carrying on the day-to-day work of the
Commissions;

(d) if so, the details thereof, and

(e) it not, the reasons therefor ?
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THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI MADHAVRAO SCINDIA) : (a) Seven States
namely Assam, Maharashtra, Orissa, Punjab, Tamil Nadu,
Tripura and West Bengal have set up Commissions for
Women.

(b) The Central Government have been writing to
the State Governments requesting them to set up State
Commission for Women. This matter was also discussed
during the Ministers Conference held in April, 1995 where
Minister, Human Resource Development had requested all
the State Ministers to consider setting up the Commis-
sions.

(c) to (e) State Commissions for Women are set
up by the State Governments concerned. The Central
Government has no direct role to play in this. There is
no scheme administered by the Central Government under
which State Commissions for Women are funded by the
Central Government.

Allocation of Essential Commodities to States

*38. PROF. KV. THOMAS :
DR. (SHRIMATl) K.S. SOUNDARAM :

Will the Minister of FOOD be pleased to state:

(a) the total quantity of Wheat, Rice, Sugar, Edible
Oils and Kerosene demanded and supplied to each State
particularly to the hilly areas during 1995;

(b) whether requests have been received by the
State Governments for enhancement of their quota;

(c) if so, the details thereof;

(d) action taken by the Union Government thereon;
and

{e) the manner in which the Union Government
propose to meet the demand of States during 1996 ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
to (d) Statement-1 showing the total quantity of wheat, rice,
sugar, edible oils and kerosene allotted to various States
during 1995 (January to October, 1995) is enclosed. The
allocations are made for states as a whole and distribution
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within the State including the Hilly areas, if any, is the
responsibility of State Governments. During 1995, requests
have been received from Assam, Gujarat, Himachal
Pradesh, Karnataka, Kerala, Maharashtra, Meghalaya,
Nagaland, Orissa, Tamil Nadu, Tripura, Dadra & Nagar
Haveli and Daman & Diu for additional allocation of wheat
and/or enhancement of their monthly wheat quotas.
Similarly, requests have been recevied during 1995 from
Assam, Meghalaya, Mizoram, Nagaland, Tamil Nadu and
Daman & Diu for additional allocation and/or enhancement
of their rice quotas. A Statement-11 showing the additional
allocations of rice and wheat made to various States/Union
Territories during 1995 (January to October, 1995) is
attached.

Supply of imported edible oil through PDS being
supplemental in nature, enhanced allocations are made to
States/Union Territories to the extent possible keeping in
view, the availability of stocks in the Central Pool, ievel
of Off-take etc.

Although, requests have been received from State
Governments for additional allocation for kerosene from
time to time, it has not been possible to meet the full
demand on account of constraints of product availability,
foreign exchange and the heavy subsidy involved.
However, 3% increase in allocation of kerosene to States/
Union Territories was made during 1993-94, 1994-95 and
1995-96 over the previous years.

As regards sugar, the levy sugar is not allotted on
the basis of the demands received from the States/Union
Territories. However, a 5% adhoc increase was allowed
in the monthly levy sugar quotes of States from
September, 1995. In addition, Government release about
1.00 lakh tonnes of levy sugar per annum as festival quota
to the States/Union Territories in the month/months of their
choise.

(e) There is adequate stock of rice, wheat and sugar
in the country and no serious difficulty is foreseen at present
to meet the Public Distribution System requirements there-
of. Requirement of edible oil in the Public Distribution
System is met through imports and that of Kerosene partly
by import and partly by indigeneous production.

STATEMENT-I
Allocation of Wheal, Rice, Sugar, Edible Oils and Kerosene for 1995 (January-October, 1995)

(in '000 tonnes)

S.  State/Union Wheat Rice Sugar Edible Kerosene
No. Temitory Oils

1 2 3 4 5 6 7

1. Andhra Pradesh 159.00 2080.00 261.81 52.60 458.50
2. Arunachal Pradesh 6.00 89.00 3.33 0.30 7.16
3. Assam 300.00 436.70 99.56 0.60 190.04
4. Bihar 588.00 318.00 342.72 ' 0.00 444.47
5. Goa 34.90 54.00 5.10 3.20 20.49



Written Answers

AGRAHAYANA 7, 1917 (Saka)

Written Answers 54

1 2 3 4 5 6 7

6. Gujarat 664.00 345.00 167.97 43.90 613.38
7. *Haryana 175.92 44.00 66.24 0.10 117.69
8. Himachal Pradesh 120.00 120.00 20.01 1.20 31.21
9. Jammu & Kashmir 300.00 440.00 26.71 0.50 65.58
10. karnataka 300.00 1202.60 184.20 9.00 345.85
11. Kerala 440.00 1500.00 123.51 1.50 205.00
12. Madhya Pradesh 486.60 485.60 256.01 2.50 349.64
13. Mabharashtra 940.00 715.00 310.13 25.50 1153.20
14.  Manipur 27.00 100.00 7.43 0.20 17.69
15. Meghalaya 21.50 136.00 6.94 0.20 13.54
16. Mizoram 20.00 79.60 2.90 0.90 5.27
17. Nagaland 22.20 04.50 4.54 4.10 8.77
18. Orissa 350.00 557.50 128.45 12.00 139.24
19. Punjab 124.00 13.50 80.86 0.00 224.31
20. Rajasthan 1194.10 44.00 173.47 0.30 235.70
21. Sikkim 10.00 48.00 1.71 0.72 21.14
22. Tamil Nadu 250.00 1175.00 233.48 6.00 478.73
23. Tripura 18.00 162.00 10.65 0.50 43.37
24. Uttar Pradesh 988.00 458.00 549.52 0.00 787.54
25. West Bengal 873.60 748.00 269.47 17.50 565.16
26. Andaman & Nicobar '

Islands 8.40 29.00 3.05 0.09 3.46
27. Chandigarh 18.00 3.00 4.12 0.10 15.80
28. Dadra & Nagar Haveli 2.10 5.00 0.53 0.48 2.35
29. Daman & Diu 1.60 5.20 0.40 0.75 2.24
30. Delhi 690.00 200.00 103.31 2.51 183.91
31. Lakshadweep 0.50 6.30 0.86 0.21 0.66
32. Pondicherry 7.50 20.00 352 47 11.22

Total 9140.92 11684.50 3452.51 192.17 6762.31
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Shifting of Polluting Industries

*39. SHRI V. SREENIVASA PRASAD :
SHRI TARA SINGH :

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether the Government have implemented the
Supreme Court's orders to immediately shift highly polluting
industries out of Delhi;

(b) if so, the details thereof;
(c) it not, the reasons therefor,

(d) whether the Government propose to direct Delhi
Pollution Control Committee to adhere to the orders of
the Supreme Court; and

(e) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! RAJESH PILOT):
(a) to (c) The Supreme Court vide its orders dated 25.8.95
has directed the Delhi Pollution Control Committee (DPCC)
to take immediate action with regard to shifting of
hazardous industries ("H" category) in the first phase.

The Delhi Pollution Control Committee (DPCC)
has identified 1226 such indsutries falling under H
category. As per the directions of the Court these
industries are to be relocated out of Delhi. The DPCC has
issued a public notice in this regard. The Hon'ble Court
has directed the Central Pollution Control Board vide its
order dated 15.11.1995 to examine the categorisation of
industries done by DPCC, if the industries file their
objections for review of their categorisation.

(d) and (e) The Delhi Pollution Control Committee is
the implementing authority under the Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 and is bound to comply
with the orders of the Honble Supreme Court.

Aligarh Muslim University

*40. SHRI PIUS TIRKEY : Wili the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Aligarh Muslim University has been
closed sine-die;

{b) if so, the details thereof; and

(c) the corrective measures being taken in this
regard? ’

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI MADHAVRAO SCINDIA) : (a) and (b) Aligarh
Muslim University (AMU) was closed sine die on November
15, 1995 following disruption of the functioning of the
University, violence, arson and damage to property by a
section of students and some others.
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(c) The corrective measures being contemplated by
the University authorities include identification and eviction
of criminal elements and unauthorised occupants from
hostels, disciplinary action against persons involved in the
incidents leading to closure of the University, weeding out
of undesirable elements, etc.

[Translation]
Fisheries Demonstration-Cum-Training Centres

183. SHRI N.J. RATHVA : Will the Minister of
AGRICULTURE be pleased to state :

(a) the amount of assistance provided to Rural
Educated Tribal Youths for fisheries in the country
particularly in Backward/Rural/Tribal areas of Gujarat
State;

(b) the details of the schemes launched for fisheries
in fresh and brackish water particularly in Gujarat,

(c) the details of the assistance provided during
each of the last three years, State-wise;

(d) the guidelines fixed tor providing assistance;

(e) the number and locations of demonstration-
Cum-Training Centres functioning at present to impart
training to the farmers and youths for Fisheries/Prawn
Farming, State-wise;

(f) whether the Government propose to open such
more training centres in the country; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) For giving
assistance to Rural Educated Tribal Youths for fisheries
development in the country including Gujarat, in 1995-96,
Rs. 110.00 lakhs have been provided for ‘Development
of Freshwater Aquaculture' and Rs. 25.00 lakhs under
‘Welfare- of Fishermen' under the Tribal Sub Plan.
However, Statewise allocations are not made and funds
are released on receipt of proposals from the State
Governments.

(b) The Centrally Sponsored Schemes for develop-
ment of freshwater and brackishwater aquaculture are
being implemented through the Fish Farmers Development
Agencies (FFDAs) and Brackishwater Fish Farmers
Development Agencies (BFDAs). The agencies provide a
package of technical, financial and extension support to
fish/shrimp farmers. In Fresh Water Aquaculture, Assis-
tance is provided for construction of new ponds, renovation
of ponds and tanks, first year inputs, running water fish
culture, aerators for enhancing production, integrated fish
farming, establishment of seed hatcheries and feed mills,
etc. For Brackishwater Aquaculture, assistance is provided
for development of shrimp farms, first crop inputs, shrimp

hatcheries, etc.
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As far as Gujarat State is concerned, 17 FFDAs
and 3 BFDAs have been set up.

. (c) The details of Central Assistance provided to the
States/UTs under FFDA/BFDA scheme during the last
three years is enclosed Statement-I.

(d) Central Assistance for development of Freshwa-
ter/Brackishwater Aquaculture through (FFDAs/BFDAs is
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released to the State(s) on the basis of physical and
financial performance of the programme under the
schemes.

{(e) The requisite information is given in State-
ment-I1

(f) and (g) Under the ongoing schemes, more training
centres will be set up on receipt of proposals from the
States/UTs.

STATEMENT-I
(Rs. in lakhs)
Sl.  States/UT 1992-93 1983-94 1994-95
No. FFDA BFDA FFDA BFDA FFDA BFDA
1. Andhra Pradesh 22.00 73.12 22.00 j26.00 26.00 52.00
2. Arunachal Pradesh 8.00 - 13.00 - 22.00
3. Assam 12.00 - 82.00 - 23.00
4. Bihar 39.00 - 59.00 - 49.00
5. Goa - - - 2.00 - 1.00
6. Gujarat 15.00 11.50 17.00 36.16 17.00 6.00
7. Haryana 21.00 - 36.00 - 24.00 -
8.  Himachal Pradesh 2.00 - 7.00 - 2.00 -
9. Jammu & Kashmir 2.00 - 7.00 - 2.00 -
10. Karnataka 11.00 B 11.00 2.00 34.00 13.10
11. Kerala 14.00 - 14.00 61.00 14.00 37.50
12. Madhya Pradesh 34.00 - 120.00 - 97.50 B
13. Maharashtra - - - 4.00 30.00 24.19
14.  Manipur 8.00 - 7.00 - 13.00 -
15. Meghalaya 1.00 - 1.00 - - -
16. Mizoram 5.00 - 8.00 - 14.00 -
17. Nagaland 4.00 - 2.00 - 18.00 -
18. Orissa 33.00 67.50 76.00 71.53 57.00 15.90
19. Punjab 31.00 - 27.00 B 26.00 -
20. Rajasthan 16.00 - 15.00 - 18.00 -
21. Sikkim 2.00 - 1.00 - 3.00 -
22. Tamil Nadu 30.00 47.00 13.00 10.00 13.00 5.00
23. Tripura 13.00 - 16.00 - 48.50 -
24. UP. 111.00 - 161.00 - 170.00 -
25. West Bengal 79.00 - 140.00 3.00 174.00 101.94
26. A & N Islands - 5.00 - -
27. Pondicherry 1.00 1.00 - - -
Total 515.00 119.12 856.00 220.69 895.00 256.63
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STATEMENT-II

Statewise list of Demonstration-Cum-Training Centres sanctioned for establishment/
upgradation by the Government under various schemes.

Sl.  Name of the Name of the Scheme Total
No. State Freshwater Brackishwater World Bank Assisted Shr-  Fisheries Training
Aquaculture Aquacutture imp & Fish Culture Project and Extension
No. Location No. Location No. Location No. Location

1. Andhra Pradesh 1 Machlipatnam 1 Polekuru - - 2
2. Assam 1 Sibsagar - - - 1
3. Goa - 1 Dauji - - 1
4. Guijarat - 1 Matwad - - 1
5. Haryana . 1 Jyotisar - - 1 Lehii Banyani 2
6. Himachal Pradesh 1 Deoli - - 2 Deoli 3
7. Jammu & Kashmir 1 Gomanasan - - 2 Kokernag & Kathua 3
8. Kamataka 1 Raichur 1 - 2 Shimoga Malpe 4
9. Kerala - 1 Mulavaku - - 1
10. Madhya Pradesh 1 Chaturpur - - 1 Raipur 2
11. Maharashtra 1 Nuvgaon 1 Badapokhran - - 2
12. Manipur 1 Imphal - - - 1
13. Meghalaya 1 Mawpen - - 1 Shillong 2
14. Mizoram 1 Thanswal - - 1 Tandil 2
15. Nagaland 1 Dimapur - - 1 Ghaspani 2
16. Orissa 1 Kausalygaganga 1 Paradeep 1 Chandrabhaga - 3
17. Punjab 1 Sangrur - - 2 Nathana Ferozepur 3
18. Rajasthan 1 Guwardi - - - 1
19. Tamil Nadu 1 Madras 1 Karangadu - - 2
20. Tripura ] 1 Udaipur - - 1 Lembucherra 2
21. Uttar Pradesh 1 Jaunpur - - - 1
22. West Bengal 1 8-24 Parganas 1 1 Digha 1 Kulia 4

Total 19 9 2 15 45
[English] (c) the steps taken to improve the situation?

Shortage of Foodgrains

184. SHRI PRAKASH V. PATIL : Will the Minister
of FOOD be pleased to state :

(a) whether most of the Southem States are still
tacing acute shortage of foodgrains especially for supply
through Public Distribution System while FCI has been
hoiding on huge buffer stocks in the Northern States;

(b) if so, the reasons therefor; and

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
to (c) There is no shortage of foodgrains to meet the
allocations under Public Distribution System. The position
of foodgrains.in Southern States is being monitored on
daily basis and all possible steps are being taken
to induct maximum stocks to build-up buffer in Southern
States. State-wise, Statements showing stock position,
allotment, lifting, movement planing and des-
patches of wheat and rice are enclosed as Statement-|
to IV. ~ i
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Region : Andhra Pradesh Excluding Paddy
Year Stock position as Public Distribution System
Month on first of the Wheat Rice
Month/Year Allotment Lifting %age Allotment Lifting Yoage
Wheat Rice
1 2 3 4 5 6 7 8 9
1990-91 123.2 875.2 370.0 121.4 32.8 1565.0 1368.4 87.4
1991-92 120.2 2032.1 276.0 153.7 55.7 2283.0 21691 95.0
1992-93 16.3 848.8 143.0 145.5 101.7 19294 1896.9 98.3
1993-94
April 60.2 1246.8 11.3 10.3 91.2 190.0 179.8 94.6
May 753 1381.3 11.3 5.0 442 180.0 181.4 955
June 385.7 1609.8 15.0 8.4 56.0 190.0 198.0 104.2
July 143.4 1543.7 15.0 3.4 22.7 190.0 105.3 554
August 213.5 1352.9 15.0 10.0 66.7 190.0 189.6 99.7
Sep. 257.3 1168.3 15.0 11.6 773 190.0 184.6 97.2
Oct. 3753 855.6 15.0 11.8 78.7 190.0 1804 100.2
Nov. 481.3 726.5 15.0 12.0 80.0 190.0 188.7 99.3
Dec. 524.1 661.0 15.0 10.9 72.7 190.0 191.2 100.6
Jan. 498.8 1077.6 15.0 13.3 88.7 190.0 185.4 97.6
Feb. 496.2 1638.6 15.0 1.1 74.0 190.0 195.1 102.7
March 494.0° 1739.2 15.0 9.4 62.7 190.0 183.3 96.5
Total 172.6 117.2 68.1 2280.0 2172.8 95.2
1994-95
April 4923 1658.9 15.0 5.5 36.7 125.0 136.4 109.1
May 517.7 1810.7 15.0 45 30.0 165.0 157.5 99.5
June 523.0 1997.6 15.0 4.4 30.0 190.0 190.5 100.3
July 542.9 1991.7 15.0 8.4 56.0 190.0 188.8 99.4
August 675.6 1767.4 15.0 11.2 747 190.0 196.2 103.3
Sept. 588.6 1420.5 15.0 9.5 63.3 190.0 188.3 99.1
Oct. 582.2 1060.9 15.0 9.5 63.3 190.0 169.7 89.3
Nov. 587.6 962.4 15.0 9.7 64.7 190.0 185.7 97.7
Dec. 575.3 782.4 15.0 12.8 85.3 190.0 188.6 993
Jan. 576.7 11419 15.0 117 78.0 190.0 1793 . 944
Feb. 605.8 1535.0 15.0 13.1 87.3 190.0 198.9 104.7
March 501.6 1693.3 15.0 8.9 59.3 210.0 198.2 94.4
Total 180.0 109.2 60.7 2230.0 2178.2 97.7
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1 2 3 4 5 6 7 8 9
1995-96
April 430.3 1560.5 15.0 8.8 58.7 210.0 187.3 89.2
May 348.8 1635.1 15.0 53 353 210.0 198.7 94.6
June 3244 1929.7 15.0 6.4 42.7 210.0 206.2 98.2
July 3104 1018.9 15.0 8.5 56.7 210.0 196.7 93.7
August 269.2 1625.8 15.0 9.8 65.3 210.0 183.2 87.2
Sept. 2214 1279.8 15.0 10.7 713 210.0 198.6 94.6
Oct. 162.3< 831.7 15.0 10.5 70.0 210.0 191.9 91.4
Nov. 126.8 4749 18.0 - - 210.0 B B
Dec. - - 15.0 - - 210.0 - -
STATMENT-IT
Stocks, Allotment, Lifting and Movement Position
Region : Karnatak Excluding Paddy
Year Stock position as Public Distribution System
Month on first of the Wheat Rice
Month/Year Allotment Lifting Y%age Allotment Lifting Y%age
Wheat Rice
1 2 3 4 5 6 7 8 9
1990-91 27.0 66.1 375.0 340.4 90.8 589.0 524 .4 89.0
1991-92 455 210.5 467.0 450.6 96.5 622.0 612.9 98.5
1992-93 125 106.9 300.0 297.3 99.1 803.5 736.8 91.7
1993-94
April 65.6 2159 20.0 15.8 79.0 68.5 490 715
May 83.7 246.4 20.0 17.3 86.5 68.5 515 75.2
June 766 283.3 25.0 19.1 76.4 68.5 426 621
July 68.0 318.6 250 23.6 94.4 68.5 49.1 7.7
August 74.0 299.4 25.0 23.2 92.8 68.5 52.1 76.1
Sept. 86.7 282.1 25.0 22.1 88.4 68.5 49.2 71.8
Oct. 92.6 286.8 25.0 23.8 95.6 68.5 56.4 82.3
Nov. 108.3 263.4 25.0 23.7 94.8 68.5 55.8 81.5
Dec. 101.5 248.6 25.0 242 96.8 68.5 57.9 84.5
Jan. 98.1 280.1 25.0 232 92.8 68.5 59.6 87.0
Feb. 93.0 301.1 25.0 216 86.4 68.5 39.8 58.1
March 86.2 326.2 30.0 18.9 63.0 75.0 333 444
Total 295.00 256.5 86.9 828.5 596.3 720
1994-95
April 64.3 3273 30.0 20.2 67.3 75.0 438 58.4
May 80.0 348.9 30.0 19.1 64.0 75.0 447 59.6
June 77.8 324.7 30.0 19.9 66.3 75.0 45.6 60.8
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1 2 3 4 5 6 7 8 9

. July 96.8 302.6 30.0 224 743 120.3 52.2 434
August 70.0 286.3 30.0 21.9 733 120.3 52.7 46.3
Sept. 66.3 259.0 30.0 21.5 7.7 120.3 58.0 48.2
Oct. 68.2 242.7 30.0 225 75.0 120.2 58.5 48.7
Nov. 75.2 213.2 30.0 22.4 74.7 120.3 64.9 539
Dec. 834 2146 30.0 232 773 120.3 62.7 52.0
Jan. 111.2 199.2 30.0 23.1 78.0 120.2 64.8 53.8
Feb. 96.5 218.2 30.0 23.7 79.0 120.2 67.7 56.3
March 71.7 178.0 30.0 22.5 75.0 120.3 59.4 49.4

Total 360.0 262.4 729 1307.4 678.0 51.9
1995-96
April 1.7 168.6 30.0 14.7 49.0 120.3 771 64.1
May 54.7 181.4 30.0 15.5 51.7 120.3 81.9 68.1
June 58.8 153.0 30.0 15.4 51.3 120.3 78.2 65.0
July 61.9 151.9 30.0 16.9 56.3 120.3 79.8 66.3
August 40.4 126.9 30.0 203 67.7 1203 78.0 64.8
Sept. 56.0 135.4 30.0 216 72.0 120.3 79.3 65.9
Oct. 34.8 154.5 30.0 30.0 66.7 120.3 738 61.3
Nov. 51.6 190.4 30.0 i - 120.3 B -
Dec. - B 30.0 - - 120.3 - -
STATMENT-III
Stocks, Allotment, Lifting and Movement Position
Reglon : Kerala Excluding Paddy
Year Stock position as Public Distribution System
Month on first of the ‘Wheat Rice
Month/Year Allotment Lifting “%age Allotment Lifting %age
Wheat Rice
1 2 3 4 5 [ 7 8 9

1990-91 12.7 164.3 255.0 2447 96.0 1652.5 1536.2 93.0
1991-92 63.4 259.5 354.0 331.7 93.7 1782.5 1790.1 100.4
1992-93 26.8 365.6 305.8 2833 92.6 1792.0 17779 99.2
1993-94
April 84.9 340.7 25.0 22.7 90.8 150.0 1451 96.7
May 83.2 337.8 25.0 16.0 64.0 150.0 129.7 845
June 77.7 385.0 250 26.8 107.2 150.0 129.7 86.5
July 62.1 413.5 25.0 233 93.2 150.0 155.0 103.3
August 67.7 403.5 40.0 16.8 62.0 175.0 172.7 98.7
Sept. 75.7 394.7 30.0 426 142.0 150.0 120.0 80.0
Oct. 52.6 442.6 30.0 32.6 108.7 150.0 143.5 95.7
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1 2 3 4 5 6 7 8 9
Nov. 47.2 4196 30.0 31.7 105.7 150.0 138.0 92.0
Dec. 703 431.0 30.0 34.6 115.0 150.0 160.9 107.3
Jan. 65.8 406.4 30.0 229 76.3 150.0 123.7 82.5
Feb. 71.6 4054 30.0 21.1 703 150.0 89.7 59.8
March 95.7 473.9 30.0 24.4 81.3 150.0 71.4 47.6
Total 350.0 3155 90.1 1825.0 1579.4 86.5
1994-95
April 86.2 469.6 30.0 23.0 76.3 150.0 59.7 39.8
May 643 420.8 35.0 28.5 81.4 150.0 72.4 483
June 57.6 395.4 35.0 29.9 854 150.0 97.2 64.8
July 56.6. 361.7 35.0 35.9 102.6 150.0 110.1 73.4
August 58.2 349.6 35.0 324 92.6 150.0 105.8 70.5
Sept. 62.2 353.9 50.0 283 56.6 150.0 102.9 68.6
Oct. 77.3 350.7 35.0 39.1 112.0 150.0 89.1 594
Nov. 777 349.7 35.0 354 100.0 150.0 81.5 54.3
Dec. 68.9 335.2 50.0 46.7 93.2 150.0 110.9 73.9
Jan. 47.3 336.3 35.0 31.1 88.9 150.0 99.7 66.4
Feb. 42.9 3353 35.0 256 73.1 150.0 95.6 83.7
March 27.2 332.0 35.0 30.0 85.7 150.0 93.2 62.1
Total 445.0 386.8 86.9 1800.0 1118.1 62.1
1995-96
April 19.2 360.9 35.0 28.0 80.0 150.0 80.8 53.9
May 27.0 384.8 45.0 38.5 85.6 150.0 93.3 62.2
June 144 354.2 45.0 445 98.9 150.0 99.7 66.5
July 20.6 3344 45.0 453 100.7 150.0 101.9 67.9
August 349 330.9 65.0 58.2 89.5 150.0 118.0 78.7
Sept. 57.1 291.5 50.0 50.2 100.4 150.0 85.9 57.3
Oct. 62.8 294.1 50.0 50.5 101.0 150.0 91.1 60.7
Nov. 543 308.1 50.0 - - 150.0 - -
Dec. - - 50.0 - - 150.0 - -

STATMENT-V
Stocks, Allotment, Lifting and Movement Position
Region Tamil Nadu Excluding Paddy
Year Stock position as Public Distribution System
Month on first of the Wheat Rice
Month/Year Allotment Lifting %age Allotment Litting %age
Wheat Rice

1 2 3 4 5 6 7 8 9
1990-91 121.5 88.7 360.0 172.8 48.0 751.8 715.8 94.0
1991-92 127.7 223.7 354.0 231.1 65.3 948.5 961.5 101.4
1992-93 29.7 169.8 261.1 186.1 71.3 832.0 828.3 99.6
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1993-94

April 68.9 207.5 20.0 71 35.5 70.8 -60.8 85.9
May 65.2 224.7 20.0 8.2 41.0 70.8 59.7 84.3
June 61.4 233.6 20.0 8.9 445 70.8 573 80.9
July 62.7 2153 20.0 111 55.5 70.8 67.4 95.2
August 86.9 174.2 20.0 10.0 50.0 70.8 70.3 99.3
Sept. 79.0 217.6 20.0 7.0 35.0 70.8 36.5 51.6
Oct. 97.2 230.8 20.0 29.7 148.5 70.8 55.3 781
Nov. 81.1 2745 20.0 23.5 117.5 70.8 58.0 819
Dec. 66.2 328.2 20.0 28.6 143.0 70.8 83.6 118.1
Jan. 63.5 385.3 20.0 27.2 136.0 70.8 79.9 112.8
Feb. 1129 458.1 20.0 26.0 130.0 70.8 97.6 137.8
March 155.4 529.9 20.0 484 193.6 100.0 129.8 129.8
Total © 245.0 235.7 96.2 878.8 856.2 97.4
1994-95

April 134.8 540.9 25.0 147 58.8 100.0 93.9 93.9
May 1729 597.1 25.0 12.8 58.8 100.0 97.2 97.2
June 205.3 597.6 25.0 11.0 440 100.0 95.2 95.2
July 192.2 584.7 25.0 11.0 440 100.0 103.6 103.6
August 192.3 540.6 250 16.8 67.2 100.0 1142 1442
Sept. 189.1 499.9 25.0 8.1 324 100.0 127.9 1279
Oct. 173.0 458.2 25.0 27.4 109.6 100.0 76.2 76.2
Nov. 180.2 453.7 25.0 5.9 23.6 100.0 88.9 88.9
Dec. 171.7 463.1 25.0 141 56.4 100.0 88.1 88.1
Jan. 149.7 483.2 25.0 9.3 37.2 100.0 108.7 108.7
Feb. 102.5 470.3 25.0 9.4 376 100.0 117.7 117.7
March 65.1 468.9 25.0 14.6 58.4 100.0 112.7 112.7
Total 300.0 155.1 51.7 1200.0 1224.3 102.0
1995-96

April 342 426.6 25.0 12.7 50.8 125.0 913 73.0
May 275 431.0 25.0 13.1 524 125.0 108.0 86.4
June 34.9 407 1 25.0 13.6 544 125.0 138.4 110.7
July 33.9 379.0 25.0 15.6 62.4 125.0 145.8 116.6
August 33.8 3214 25.0 139 55.6 125.0 113.8 91.0
Sept. 754 327.9 25.0 5.8 23.2 125.0 779 62.3
Oct. 61.5 351.9 25.0 15.9 63.6 125.0 153.9 123.1
Nov. 85.7 327.2 25.0 - 140.0 - -
Dec. - - 25.0 - 140.0 -
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Coconut Development Board

185. SHRI THAVIL JOHN ANJALOSE : Wil the
Minister of AGRICULTURE be pleased to state :

(a) the activities undertaken and results achieved by
the Coconut Development Board during the last three
years in Kerala; and

(b) the action plan drawn up for the development
of Coconut plantations in Kerala?

THE MINMSTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) The following
activities were taken during last three years by the Coconut
Board in Kerala. Resuits are summarised in brief :

1. ProfBuction and distribution of planting material :

. Two demonstration cum seed production
(DSP) tarms have been established one at,
" Neriamangalam and other in Vellanikkara.
Planting programmes is in progress in both

the farms.

ll.  Establishment of Coconut Nurseries attached
to DSP farms : A total of 61,000 seediings
were produced and sold to farmers.

Hl. Production & distribution of TXD coconut
hybrid : A total of 3,51,900 TXD seedlings
were produced and soid.

2. Expansion of Area Under coconut :

An area of 6156 ha was brought under fresh
planting and subsidy Rs. 186.159 Lakhs was
disbursed to the farmers.

3.. Integrated Farming in Coconut holdings for
productivity improvement :

An area of 55,000 ha, was covered under the
programme which included removal of 3.65
Lakhs disease affected palms, replanting with
3.49 Lakh quality seedlings, development of 545
irrigation sources, installation of 1360 pumpsets,
adoption of multispecies cropping in 0.33 Lakh
ha and fertiliser application to 87.5 Lakh paims.

4, Technology Development Centre :

An area of one acre has been taken over from
the Industries Department of Kerala at
Vazhakulam for establishing the pilot plant. The
achieverments under the programme are as

below :

Phy. Achievement
1. Artisans 13 nos.
2. Cooperative Societies 13 nos.
3. Improved Copra drier 23 nos.

In Kerala, apart from the above activities various
extention activities are also being undertaken. During
1993-94 to 1995-96, about 60 exhibitions, 48 meetings/
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seminars were conducted. Vigorous publicity campaign
were organised in collaboration with KERAFED to promote
the domestic use of coconut oil.

(o) All the above development activities will be
continued in the state for the remaining two more years
of the VIII Plan.

Soyabean Stock

186. SHRI GOPI NATH GAJAPATHI : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether there has been a huge stock of
imported Soyabean in the country;

(b) if so, the position as on date;

(c) whether the Government propose to stop further
import of Soyabean in view of the present position; and

(d) if so, the steps taken by the Government in this
direction?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) to (d) Based
on the information supplied by Director General of Foreign
Trade (DGFT), Ministry of Commerce, 23,300 metric
tonnes of Soyabean has been imported by M/s Alpine
Industries Ltd., Indore. DGFT issued 38 advance licences
on 13th March, 1995 for the import of 9.23 lakh tonnes
of Soyabean. Against this, the above mentioned quantity
has been imported so far. These licences were valid upto
30th September, 1995 which were revalidated upto 31st
October, 1995. Further revalidation was not allowed.

Indira Gandhi National Open University

187. SHRI R. SURENDER REDDY : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government have received any
proposal for reorganising and restructuring the Indira
Gandhi National Open University (IGNOU);

(b) if so, the details thereof Indicating inter-alia the
improvements envisaged;

(c) the financial implications of the reorganisation
and restructuring proposal of IGNOU; and

(d) the reaction of the Government to the aforesaid
proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) No, Sir.

(b) to (d) Do not arise.
Sahitya Akademy's Translation Bureau
188. SHRIMATI CHANDRA PRABHA URS : Will the
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Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether there is any proposal to set up a
Sahitya Academy's Translation Bureau at Bangalore; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) and (b) Yes, Sir. The proposal is
under the examination of the Government.

Coconut

189. SHRI P.C. THOMAS : Wil the Minister of
AGRICULTURE be pleased to state :

(a) whether the Coconut farmers are facing
problems with regard to the prices of Coconut;

(b) if so, the details thereof;

(c) the details of steps succeeded in bringing up
the price of coconut;

(d) whether the Government propose to make this
cultivation profitable; and

(e) if so, the manner in which this is likely to be
made profitable?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN}) : (a) The Coconut
farmers faced problems in the beginning of the 1995 market-
ing season when copra prices were subdued. However, the
price situation of copra has improved subsequently.

(b) The details of the month-end wholesale prices
of copra during 1995 season not-withstanding the quality
specification in major markets are given below :

Price per Quintal (Rs.)

Centre Months
Jan. April July Oct’
95 95 95 95
Cochin 2275 2050 2105 2635
Kozhikode 2325 2150 2300 2600
Mangalore 2279 2168 2206 2471

(¢) The Government of India have enhanced the
Minimum Support Price (MSP) of both ball copra (FAQ)
and milling copra (FAQ) by Rs. 150/- per quintal in 1995
over their corresponding MSP of 1994 season. National
Agricultural Cooperative Marketing Federation of India Ltd.
(NAFED) as a nodal agency, has been engaged in price
support operations for procurement of copra at Minimum
Support Prices. On account of price support operations,
the prices of copra started moving upward from Rs. 2105
per quintal in July, 1995 to Rs. 2635 per quintal in
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0Oct.1995 in Cochin and similar trend was observed in other
markets.

(d) Yes, Sir.

(e) In order to make coconut cultivation profitable,
the Government of India have taken various steps, such
as, providing financial assistance to set up coconut
processing units, adopting new technologies, conducting
techno-economic studies, surveys and consumers accep-
tance studies for coconut products, implementing a project
to promote processing and marketing activities in the
Cooperative sector, providing financial assistance to
farmers for introduction of improved/modern copra drying
facilities, extending financial assistance for the establish-
ment of tender coconut parlours, etc.

Vrindavan

190. SHRI SHRAVAN KUMAR PATEL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state that :

(a) whether attention of the Government has been
drawn io the news-item captioned "Poliution, Deforestation
threaten, Vrindavan™ appearing in the Asian Age, dated
September 20, 1995; and

(b) if so, the steps taken to preserve and conserve
the forest area of Vrindavan against pollution and
deforestation?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
{a) Yes, Sir.

(b) Steps have been taken for the past several
years for preservation and conservation of forest areas
of Vrindavan. Afforestation efforts have been carried out
in the forest areas, Gram Samaj land and roadsides in
this region to check pollution.

[Translation]
Bird Sanctuary

191. SHRIMATI SUMITRA MAHAJAN : Will the
Minister of ENVIRONMENT OF FORESTS be pleased to
state :

(a) whether the Government have received any
proposal from the Government of Madhya Pradesh to set
up bird sanctuary in Indore;

(b) if so, the details thereof;, and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to (c) No Sir. However, a proposal has been received
from the Gowvt. of Madhya Pradesh seeking Central
financial assistance for the development of the Ralamandal
Sanctuary in Indore. The proposal has been processed
for release of funds.

[English]
World Hindi Conference
192. SHRI CHANDRESH PATEL : Will the Minister
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of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Government would provide any
assistance to Fifth World Hindi Conference to be held in
Trinidad next year;

(b) if so, the details of the assistance to be provided;
(c) the name of the organizing country;

(d) the number of delegates from India and their
details; and

(e} the names of the countries participating in the
said conference?

THE-MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) Yes,
Sir. Action relating to the participation of India in the Fifth

World Hindi Conference is being done by the Ministry of

External Affairs.

(b) The details of the asistance are being worked
out in consultation with the organisers of the said
conference at Trinidad & Tobago.

(c) The said conference is being organised in
Trinidad by the Hindi Nidhi of Trinidad & Tobago a
voluntary, non-commercial organisation in collaboration
with the Faculty of Arts & General Studies - University
of West Indies.

(d) Official ;:lelegation from India for the said
conference has not yet been finalised.

(e) Information pertaining to the names of the
countries participating in the said conference is not
available with the Ministry. However, the Hindi Nidhi of
Trinidad & Tobago has invited Hindi scholars from all over
the world to paricipate in the said conference.

[Translation]
Schools In Rural Areas

193. DR. LAL BAHADUR RAWAL : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(@) whether various voluntary organisation have
submitted applications for recognising the schoois being
run in rural areas as Kendriya Vidyalayas;

(b) if so, the number of applications received from

various States so far and details of discussion held
thereon; and

(c) the terms and conditions fixed in this regard and
the time by which these will be disposed of?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE (DEVELOPMENT DEPARTMENT

OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) to (c) '

The information is being coflected and will be laid on the
Table of the House.
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Production of Sugarcane

194. SHRI UPENDRA NATH VERMA : Will the
Minister of AGRICULTURE be pleased to state :

(a) the production target for Sugarcane fixed for
1992-93, 1993-94 and 1994-95;

(b) the actual achievements against.these targets;

(c) the reasons for fall registered, if any, in the
Sugarcane production;

(d) the names of States where the production and
area under cultivation of Sugarcane has been decreased
during the above period alongwith the reasons; and

(e) the steps taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) Targets
and achievments of sugarcane production during 1992-93,
1993-94 and 1994-95 are as follows :

Production (Million tonnes)

Year Targets Achievements
1992-93 243.0 228.0
1993-94 250.0 229.7
1994-95 250.0 258.4

(c) During 1994-95, the production has exceeded
the targets. However, the targets could not be achieved
during 1992-93 and 1993-94 due to cyclic trend and
unfavourable weather conditions in some major cane
growing States.

(d) There has been no perceaptible decline in area
as well as production in the major sugarcane growing
States during the above period.

() In order to increase the production and
productivity of sugarcane, the Gowvt. of India is
implementing a centrally sponsored scheme namely,
Sustainable Development of Sugarcane Based Cropping
System in different States and Union Termritories.

[English]
National Museum of Natural History, Delhl

195. SHRI HARIN PATHAK : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) the details of collection of wild animals skins in
the National Museum of Natural History, Delhi;

(b) the names of animals whose skins are kept in
the above Museum together with the number of skins and
since when these are kept there;

(c) the names of the animals whose skins have-
decayed or destroyed together with the number of such
skins; and
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(d) the amount being spent on protection and
maintenance of these skins, year-wise ?

' THE MINISTER OF STATE OF THE MINISTRY OF

ENVIRONMENT AND FOREST (SHRI RAJESH PILOT) :
(a) and (b) The National Museum of Natural History has
acquired 175 wild animals skins since 1972. They are of
wild animals such as lion, deer, elephant, tiger and
monkey.

(¢) No skins have decayed or been destroyed. Two
skins, one each of Leopard and White Tiger Cub, were
however, reported to be lost and FIR was lodged with the
Police Station, Tilak Marg, New Delhi on 11.3.1991.

(d) The year-wise recurring expenditure on the
preservation and maintenance of these skins is approx-
imately Rs. 5000/- per annum.

Requirement of Fertilizers

196. SHRI ANNA JOSHI : Will the Minister of
AGRICULTURE be pleased to state :

(a) the total demand for the fertilizers made by the
State Governments for the present rabi seation, Statewise;

(b) whether the Union Government are able to meet
the requirement of State Governments; and

(c) it not, the remedial steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Urea is the only
fertiliser which is under statutory price control. The
requirement of urea for Rabi 1995-96 season has been
assessed at 101.01 lakh tonnes in consultation with the
State Governments. The State-wise requirement of urea
is given in the enclosed Statemeni.

(b) and (c) The entire assessed requirement of urea
would be made available to the $tates.

STATEMENY
Assessed requirement of urea for Rabi 1995-96 season.
(000 tonnes)
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Sl State/U.T.
© No.

1 2 3

1. Andhra Pradesh 1,090.00
2. Kamnataka 370.34
3. Kerala 60.00
4. Tamil Nadu 500.00
5. Guijarat 600.00
6. Madhya Pradesh 620.00
7. Maharashtra 625.00
8. Rajasthan 550.00
9. Goa 2.00
10. Haryana 700.00
11.  Punjab 1,080.00
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1 2 3
12. Uttar Pradesh 2,485.00
13. Himachal Pradesh 20.00
14. Jammu & Kashmir 31.50
15. Delhi 20.50
16. Bihar 600.00
17.  Orissa 130.00
18. West Bengal 525.65
19. Assam 25.00
20. Tripura 6.93
21, Manipur 5.00
22. Meghalaya 2.50
23. Nagaland 0.39
24. Arunachal Pradesh 0.30
25. Mizoram 0.40
26. Sikkim 0.60
27. Others 49.99

All India 10,101.10

Production of Fertilizers
197. SHRI PURNA CHANDRA MALIK : Wil the

Minister of AGRICULTURE be pleased to state :

(ay the variety-wise (Urea, Calsium Ammonium
Nitrate, Ammonium Chloride, Ammonium Sulphate, Di-
Ammonium Phosphate, Complex Fertilizers, Single Super
Phosphate etc.) capacity, production and consumption of
fertilizers in lterms of both material and nutrient for the
year ending 1994-35; and

(b) the steps proposed or taken by the Government
to bridge the gap between the consumption and production
of each variety?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYAB KHAN) : (a) A Statement
indicating variety-wise capacity, production and consump-
tion of fertilisers, in material and nutrient terms, during
1994-95 is attached.

(o) As per the Industrial Policy, Statement issued
by the Government on 24th July, 1991, no industrial
licence is required for setting up a fertilizers plant. The
Public Sector/Cooperative units under the administrative
control of the Department of Fertilizers have adopted the
following strategy to reduce the gap between consumption
and production of fertilizers;

(i) Expansion/retrofitting/revamping of existing
fertilizser plants, better utilisation of existing
intrastructure and imports;

(i) Establishment of preferred feedstock facilities; and

(i) Setting up of joint venture projects in countries
having abundant and cheap resources of raw
material.
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Physical Training Institute

} 198. SHRIMATI VASUNDHARA RAJE : Wil the
" Minister of HUMAN RESORUCE DEVELOPMENT be
pleased to state:

(a) whether the number of Physical Training
Institutes is inadequate in the country;

(b) if so, whether the Government propose to set
up more Physical Training Institutes at the District level;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK) : (a) The Government
of India has not conducted any study as yet to evaluate
the adequacy of Physical Training Institutes in the country.

(b) No, Sir.
(c) Does not arise.
Forest Land to Tribals

199. SHRI DWARKA NATH DAS : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government are aware that many
tribal people are living in Reserved Forest Areas in Assam
particularly Karimganj District without having documents for
land which they are holding; and

(b) if so, the measures taken/proposed to be taken
by the Government for their rehabilitation?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHIR RAJESH PILOT):
(a) and (b) The information is being collected from the
State and will be laid on the table of the House.

Amendment in Bye-Laws of Employees,
Cooperative Society

200. SHRI RAM NAIK : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Central Registrar of Co-operative
Societies has received a proposal to amend the by-laws
D-1-1 and D-2-1 of the Employees' Co-operative Society
of the Vijaya Bank's Association;

(b) if so, whether this amendment was approved by
the Registrar;

(c) if so, when;
(d) if not, the reasons therefor; and

(e) the names of nationalised Banks in which more
than one Co-operative Socitey has been registered under
Multi-State Co-operative Society Act?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) to (d) A proposal
from Vijaya Bank Employees Cooperative Credit Society
Ltd., Bombay was received in the office of Central
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Registrar of Cooperative Societies for registration of
amendments to its bye-laws No. D-1-1 and D-2-1. The
proposal was examined in the office of Central Registrar
and amendments to by-laws No. D.1.1 and D.2.1 were
not registered as the proposed amendments excluded the
members of Vijaya Bank Workers Organisation from the
membership of the Society, which has felt to be against
the principle of open membership and contradictory to the
provisions of the Multi-State Cooperative Societies Act,
1984. The Society has preferred an appeal over the order
of the Central Registarar. The appeal is pending disposal.

(e) There are more than one Multi State Co-
operative Societies in the State Bank of India, Syndicate
Bank, Canara Bank and Union Bank of India.

Muiti-State Co-operative Societies Act

201. SHRI RAJNATH SONKAR SHASTRI : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government had appointed Brahm
Prakash Committee to suggest ways and means to
revitalise the Co-operative sector;

(b) if so, whether the said committee had submitted
any report; if so, the salient features thereof;

(c) the action taken by the Govermnment thereon;

(d) whether there is any proposal to amend the
Multi-State Cooperative Societies Act; and

(e) if so, the details thereof and by when?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) Planning
Commission appointed a Committee under the Chairman-
ship of Choudhary Brahim Prakash in 1990. The Committee
submitted its report in May, 1991, recommending, inter-
alia, a 'Model Cooperative Act'. Salient features of the
Model Cooperatives Act are given in the attached
Statement.

(c) to (e) The Central Government have accepted the
recommendations of Choudhary Brahm Prakash Commit-
tee Report in principle. it has been decided to replace the
existing Multi-State Cooperative Societies Act, 1984 on the
lines of recommendations of the Brahm Prakash
Committee Report.

STATEMENT
Salient Features of the Model Cooperatives Act

(i) State Policy on cooperatives and the
principles of cooperation have been stated in
the beginning of the ‘Model Act’ as a guide to
the remaining provisions of the Act ‘and to
facilitate the Government to conform to the basic
ideology cooperation.

(i) Procedure for registration of new cooperative
is simplified and all artificial restrictions by way
of area of operation, economic viability efc., are
removed,;
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(i) The 'Model Act' gives no rule making power
to Govemment. The law itself lays down broad
parameters necessary to be observed by
cooperative and leaves all other matters relating
to constitution, management and business of the
society to be conducted in accordance with its
bye-laws.

(iv) The 'Model Act' gives no power to the
Registrar or the Government to order for any
of the following in a cooperative :

(a) Supersession of the Board of Directors.

(b) Compulsory amalgamation or division of
societies.

(c) Compulsory amendment of bye-laws.

(d) Power to veto/rescind/annul the resolutions
of general body or board of directors of a
cooperative.

(e) Issue directives.

(v} Cooperative Federation/Unions are to as-
sume greater responsibility towards the
member cooperatives, in particular to ensure
regular conduct of elections to the board of
Management and timely conduct of annual audit
of accounts.

(vi) The Role of the Registrar has been confined
to the registration and liquidation of coopera-
tives, conduct of inquiry and in case of default
to conduct elections, audit and to convene
meeting of general body.

(vii) The Mode! Act prohibits cooperatives from
accepting funds from the Government by
way of equity.

(viii) Special obligations have been imposed on
members to ensure the character of cooperative
as a member user organisation.

(ix) Board of Directors have been made account-
able for timely conduct of elections, regular
convening of meetings of the managing
committee and the general body and for
participation therein and for timely conduct of the
audit of the books of accounts.

(x) Model Act prohibits officers of the Govern-
ment from working in cooperatives.

(xiy The Model Act provides for the Constitution of
Cooperative Tribunals for settlement of disputes
and appeals on matters relating to constitution,
management and business of cooperatives and
to take cognizance of any offence under the Act.

Research Centres

202. SHRI JITENDRA NATH DAS : Will the Minister
of AGRICULTURE be pleased to state :

(a) the number of Research Centres on agriculture
in the country, State-wise;

(b) whether the Govemment have any plan to
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increase the number of such Centres in West Bengal and
North East States;

(c) if so, the details thereof, and
(d) the fund allotted in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHR! AYUB KHAN) : (a) The State-wise
list of Research Centres (including National Agricultural
Research Project Centres) is attached as Statement-I

{b) to (d) Yes, Sir. Some more new centres have been
approved to be implemented during 8th plan in West
Bengal and North-East States. The details of these new
centres alongwith 8th plan allocation are attached as
Statement-1I

STATEMENT-I
ICAR Research Centres

State No. of Centres
Andhra Pradesh 100
Assam 43
Bihar 66
Gujarat 73
Haryana 68
Himarchal Pradesh 59
Jammu & Kashmir 25
Kamataka 115
Kerala 54
Madhya Pradesh 109
Maharashtra 117
Manipur 6
Meghalaya 15
Nagaland 4
Orissa 66
Punjab 64
Rajasthan 85
Sikkim : 7
Tamil Nadu 97
Tripura 4
Uttar Pradesh 162
West Bengal 69
Andaman & Nicobar Island 3
Arunachal Pradesh 5
Chandigarh 1
Delhi 31
Goa 2
Lakshadweep 2
Mizoram 1
Pondicherry 1
Total All India 1454 *

(" This Includes National Agriculture Research Project
Centres)
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NEH-Region (with seven colleges
i.e. one each in each N.E. State
including Sikkim)

STATEMENT-IL
. Main Scheme Location 8th Plan Outlay
) (Rs. in Lakh)
West Bengal
1. Indian Lac Research Institute Purulia 15.05
(Demonstration cum Service Centre)
2. AICRP - Spices Mohanpur 10.80
N.E. STATES
Assam
1. AICRP-Agrometeorology Jorhat 7.68
2. AICRP-Farmeimplements Jorhat 8.33
and Machinery
3. Central Rice Research Institute Guwabhati 103.91
Sikkim
4. NRC-Orchid Gangtok 120.00
Manipur
5. Central Agricultural University, Imphal 4100.00

AICRP - All India Coordinated Research Project
NRC - National Research Centre.

Violation of Bio-Diversity Convention

203. SHRI SANAT KUMAR MANDAL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government have taken note of the
issue of patenting Pesticides developed from the extracts
of the Neem tree by some U.S. Companies in violation
of the Bio-diversity convention framed at Rio; and

(b) if so, the action taken/being taken by the Union
Government to enact legislation to regulate the removal
of genetic material and safeguard the Intellectual Property
Rights? -

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) and (b) The U.S.A. is not a party to the convention
on Biological Diversity, since it has not yet ratified the
Convention. However, the Government of India is
examining the possibility of regulating the trasfer of genetic
material from the country.

Prices of Fertilizers

204. PROF. ASHOK ANANDRAO DESHMUKH : will
the Minister of AGRICULTURE be pleased to state :

(a) the amount increased in prices of fettilizers
during the last three years;

(b) how this has affected the consumption of
fertilizers and agricultural production;

(c) whether, the Government further propose to hike
the prices of fertilizers;

(d) if so, the reasons therefor;

(e) whether the Government are contemplating any
alternative system to make available the fertilizers at
reasonable rates;

(f) if so, the details thereof; and

(g) i not, the corrective steps taken by the
Government to maintain the prices of fertilizers and even
to increase the consumption of fertilizers?

THEMINISTEROF STATE INTHE MINISTRY OF AGRI-
CULTURE (SHRIAYUB KHAN) : (a) A Statement is enclosed.

(b) to (d) The slight increase in the price of Urea
fertilizers had no adverse effect on the agricultural
produciion or on its consumption. There is no proposal,
at present, with the Government to hike the prices of
controlled fertilizers.

(e) to (g) There had been steep increase in the prices
of phosphatic and potassic fertilizers consequent upon their
de-control in August, 1992. That increase has been
compensated o some extent with the introduction of
a scheme of concession on the sale of phosphatic
and potassic fertilizers under which a concession of
Rs. 1000/- per tonne on the sale of DAP and MOP and
proportionately on complexes was provided to the farmers
during Rabi 1992-93 season. From 1993-94, the
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concession was extended to SSP also @ Rs. 340/- per
tonne and the concession on DAP and complexes was
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restricted to indigenous product only. This scheme is
continuing during the current financial year.

STATEMENT

Statement showing retail prices of fertilizers under statutory price control

S. Name of

Price in Rs. per tonne w.e.f.

No. Fertilizer 25.7.91 14.8.91 25.8.92 10.6.94
1. Urea (46% N) 3300 3060 2760 3320
2.  Anhydrous Ammonia. 5280 4900 4420 5300
3. Zincated Urea 3940 * 4480
4.  Ammonium 1920 * i
Sulphate (20.6% N).
5.  Calcium Ammonium 2000 * b
Nitrate (25% N).
6.  Calcium Ammonium 2080 * b
Nitrate (26% N).
7. Ammonium Chloride. 2000 * b
(25% N). .
* Brought under Statutory Price Control w.ef. 13.5.82.
** Taken out of Statutory Price Control w.ef. 10.6.94.
Suport Prices 1 2
205. DR. SATYANARAYAN JATIYA : Will the Minister
of AGRICULTURE be pleased to state : 1991-92 524.4
(a) the year-wise increase in the support prices of 1992-93 606.4
various Agricultural produces separately during 1991-92 to .
1995-96 alongwith the cost prices of the Agriculture 1993-94 (P) 680.1
Produces; 1994-95 (P) 756.4

(b) the details of the Government policy implement-
ed to rmake the Agriculture remunerative; and

(c) the achievements made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) A statement
showing year-wise increase in the procurement/minimum
support prices of various agricultural produces separately
during 1991-92 to 1995-96 is enclosed. The indices of prices
paid for cost of production by the farmers are as under :

(Triennium ending 1971-72=100)

Year Indices on prices paid
for cost of production

1 2

1990-91 ’ 449.0

(P) Provisional

(b) and (c) The Government has revised the method-
ology for estimation of cost of production of crops to make
the same comprehensive and realistic with a view to
ensure fair returns to the farmers for their produce.
Specific steps taken towards this end include; valuation
of labour at statutory minimum wage rate or actual wage
rate whichever is higher, evaluation of managerial input
as an item of cost at 10 per cent of the total cost and
adjustment of minimum suppon prices announced before
the sowing season. The minimum support prices of
agricultural commodities have been increased over the
years to encourage the farmers to go in for higher
investment and production. This has resulted not only in
higher production but also in higher yield of crops.
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Subsidy on Fertilizers

206. SHRI V. DHANANJAYA KUMAR : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government is giving subsidy on
different kinds of Fertilizers;

(b) if so, the quantum of subsidy being given
variety-wise.

(c) whether some of the Southern States have
made a demand to enhance the subsidy component on
the Fertilizers;

(d) if so, the response of the Government in this
regard;

(e) whether the Government have made a study of
the impact of fertilizer prices on the agricultural output;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Yes, Sir.

(b) Inthe year 1994-95 a sum of Rs. 3622.35 crores
on indigenous nitrogenous fertilizers and Rs. 1166 crores
on imported urea has been allowed as subsidy. In addition,
a sum of Rs. 514.02 crores has been paid by Govermment
on concessions in respect of decontrolled Phosphatic and
Potassic fertilizers in the year 1994-95.

(c) Yes, Sir.
(d) No decision in this regard has been taken.
(e} No, Sir.
(f) Does not arise.
Youth Development Centres

207. DR. VISWANATHAM KANITHI : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Govemment have decided to set up
one Youth Development Centre for a group of 10 villages
in the country to provide information, sports, training and
youth programmes for rural youths; and

{b) if so, the number of proposals received and
approved so far for setting up of such Centres in each
state?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK) : (a) Yes, Sir.
Government has introduced a new 'Scheme of Youth
Development Centres’ for setting up of Youth Development
Centres normally in a cluster cof 10 villages each throughout
the country through Nehru Yuva Kendra Sangathan, an
autonomous body under the Department of Youth Affairs
& Sports. However, initially, the Centres may cover more
than 10 villages. :

NOVEMBER 28, 1995
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(b) A Statement is attched.

STATEMENT

Sl. State No. of No. of

No. proposals proposals

received approved
1. Andhra Pradesh 11 08
2. Bihar 15 11
3. Gujarat 09 05
4. Haryana 09 06
5. Himachal Pradesh 09 07
6. Kamataka 13 08
7. Kerala 08 05
8. Madhya Pradesh 23 08
9. Maharashtra 42 39
10. Manipur 01 01
11. Orissa 05 03
12. Punjab 04 03
13. Rajasthan 20 13
14. Tamil Nadu 10 06
15. Tripura 01 01
16. Uttar Pradesh 60 33
17. West Bengal 15 14
Total 255 171

Compensatory Afforestation

208. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state that :

(a) whether some cases have come into the notice
of the Government regarding the States which have not
fulfilied their commitments of compensatory afforestation
in lieu of the forest lands diverted for development projects;

(b) if so, the names of such States; and

(c) the action being taken by Union Government to
ensure that compansatory Afforestation is carried out by
the State Governments as per stipulation when the forest
land is diverted?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) Yes, Sir.

(b) and (c) An area of 2.08 lakh has : : been
covered against the stipulation of 4.56 lakh ha under
Compensatory Afforestation till 30th June 95. Such States
& UTs, which have not achived at least 70% of the
afforestation targat under Compensatory Afforestation
Scheme have been cautioned that no further proposals
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involving diversion of forest area under Forest Conserva- 1.00 lakh ha has been fixed for 95-96. A detailed
tion Act, 1980 will be entertained by the Government of Statement showing the stipulations, achievements and
yndia, if they fail to achieve the target. A target of cover targets for 95-96 is attached.

STATEMENT

S. Name of States/ Forest area  Compensatory Compensatory Percentage Target tor'

No. UTs. diverted Afforestation Afforestation 95-96
(ha.) stipulated (ha.) (ha.)

1 2 3 4 5 6 7

1. Andhra Pradesh 14,231 14,600 11,258 77.10 4000

2. Arunachal Pradesh 745 1,006 811 80.61 514
3. Assam 100 1,213 578 47.65 635

4. Bihar 3,158 1,788 68 3.80 1720

5. Goa 115 94 93 98.94 1

6. Gujarat 19,780 30,563 15,337 50.18 2500

7. Haryana 760 566 661 116.78 -

8. Himachal Pradesh 3,388 7,433 3,890 52.33 2650
9. Jammu & Kashmir 1,286 1,425 288 20.21 1137
10. Karnataka 10,525 10,404 10,564 101.54 —
11. Kerala 30,263 57,130 1,873 3.27 72
12, Madhya Pradesh 2,07,622 2,32,676 89,628 38.52 74000
13. Maharashtra 25,607 48,100 42,906 89.20 4000
14.  Manipur 244 Neg. — - -
15. Meghalaya 173 249 270 108.43 -
16. Mizoram 3,000 3,030 610 20.13 2000
17. Orissa ’ 15,040 15,535 12,157 78.25 3666
18. Punjab 334 464 227 48.92 218
19. Rajasthan 7,708 8,449 3,121 36.93 1049
20. Sikkim 409 213 1,448 679.81 -
21. Tamil Nadu 4,731 941 816 86.71 74
22. Tripura 167 380 282 74.21 98
23. Uttar Pradesh 24,986 16,802 8,927 52.82 1500
24. West Bengal 8,924 1,115 604 54.17 536
25. A & N Islands 2,143 1,994 2,046 102.60 -
26. Dadra & Nagar Haveli 141 262 262 10Q.00

Total 3,85,580 4,56,532 2,08,725 45.71 100370

[Translation] ing to grant approval from the Environmental and Fbrestry

angles to Semri reservoir project of Ramsen District in
Semri Resarvolr Madhya Pradesh;
209. SHRI SHIVRAJ SINGH CHAUHAN : Will the . . . .
Minister of ENVIRONMENT AND FORESTS be pleased (b) it so, the time by which approval will be granted
to state : to the said project; and

(a) whathar tha Linion Government are contemplat- (c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) Formal proposal for diversion of forest land under the
Forest (Conservation) Act, 1980 for Semri Reservoir
project in district Raisen has not been received from the
State Government of Madhya Pradesh so far. No such
proposal has also been received for environmental
clearance by this Ministry.

(b) and (c) Do not arise.
[English]
Distribution of Fertilizers

210. SHRI PARAS RAM BHARDWAJ : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether the National Cooperative Development
Corporation with its vast network of Regional and sub-
regional Directorates plans to distribute 48 lakh tonnes of
chemical fertilizers to the farm sector in the current
tinancial year; and

(b) it so, the details regarding the procedure
followed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) National
Cooperative Development Corporation is not engaged in
distribution of fertilizer. However, the National Cooperative
Development Corporation promotes Programmes through
Cooperative societies for supply of fentilizers and other
agriculivral inputs to the farm sector by providing margin
money assistance o cooperatives to raise working capital
finance from banks for retail distribution of fertilizers. So
far, National Cooperative Development Corporation has
provided an assistance amounting to Rs. 17.11 crores till
1993-94 for the purpose.

Man-Elephant Conflict

211. SHRI KABINDRA PURKAYASTHA : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government are aware that every
now and then the people are being killed by wild Elephants
particularly in Assam;

(b) if so, the number of the people killed during
1993-94 and 1994-95 till date, State-wise; and

(c) whether the Government propose to take up the
matter giving proper security and compensatory the loss
due to man-elephant conflict to the people with the State
Governments?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT)
: {a) The Central Government have received reports of
loss of human lives by wild elephant in various states which
is considerable in Assam, West Bengal and Karnataka.

(b) As per the reports received from various states
the number of people killed by Elephant during 1993-94
and 1994-95 is as given below :

NOVEMBER 28, 1995
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S.No. State 1993-94 1994-95
1. Andhra Pradesh 1 03 =**
2.  Arunachal Pradesh 1 N.A.
3. Assam 52" N.A.
4. Bihar 2° N.A.
5. Kamataka 30 12
6. Kerala 2 N.A.
7.  Meghalaya Nil 04
8. Orissa 14 12
9.  Tamil Nadu 5° 03
10. Uttar Pradesh 9 6
11. West Bengal 66 51 =

*Calender Year 1993
**Calender Year 1994
***Calender Year 1995 till 30.9.95

{c) The Central Government extends financial
support to the Elephant Range States in the payment of
Ex-gratia relief to the victims of such accidents. The
measures taken up for control of human casuality by wild
elephant includes construction of elephant proof trenches,
electric fencing, catching of identified problem elephants
and organisation of elephant squad etc. These are being
implemented through State Government under Centrally
Sponsored Scheme of Project Elephant.

[Translation] ‘
Poaching of Wild Animals

212. SHR! CHINMAYANAND SWAMI :
SHRI DATTA MEGHE :

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the number of major species poached during
each of the last three years, State-wise;

(b) whether any international poachers gang is
active in the country; and

(c) if so, the action taken by the Government to
check poaching in the country by this gang ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) The State-wise details of poaching of major species
like elephant, rhino and tiger are given in the Statement
Attached.

(b) No, Sir. However, in some cases the involve-
ment of persons outside the country has been reported.
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(c) Such cases are being referred to the Central
Bureau of Investigation (CBf) which is the nodal agency
for Interpol in India.

STATEMENT
State-wise Details of Elephants Killed by Poachers

AGRAHAYANA 7, 1917 (Saka)

S.No. State 1992-93 1993-94  1994-95

1.  Andhra Pradesh 3 N.A. 1

2. Assam 3 4 3

3. Kamataka 16 15 18

4. Kerala 10 03 N.A.

5. Orissa N.A. 4 N.A.

6. West Bengal 1 4 5
Total 33 30 27

11. State-wise Details of Rhinos Killed by Poachers

S.No. State 1993 1994 1995
(till 30th
Oct., 95)

1. Assam 70 31 35

2.  West Bengal 1 0 Nil

(upto Sept.)

Total 7 31 35

111. State-wise Details of Tigers Killed by Poachers

S.No. State 1993 1994 1995 (upto

31.7.95)
1.  Andhra Pradesh 3 3 -
2.  Arunachal Pradesh - - 1
3. Assam 2 - -
4. Bihar 1 1 1
5. Kamataka 1 - 1
6. Kerala - 1 .
7. Madhya Pradesh - - 1
8.  Maharashtra 5 5 -
9.  Manipur - 1 -
10. Orissa 3 3 -
11. Rajasthan - - -
12. Tamil Nadu - - - -
13. Uttar Pradesh 1 2 -
14  West Bengal 1 2 -
Total 17 18 4
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Mid-Day Meal Scheme

213. SHRI MAHESH KANODIA :
SHRI PANKAJ CHOWDHARY :
SHRI RAM SINGH KASHWAN :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(@) whether the Mid-day meal scheme for Primary
School children launchedbythe Government has failed badly;

(b) if so, the reasons therefor,;

(c) whether the Government have conducted an
inquiry in this regard; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) No,
Sir.

(b) to (d) Do not arise.
[English]
Allocation of Levy Sugar

214. SHRI CHHITUBHAI GAMIT : Wil the Minister
ot FOOD be pleased to state :

(a) whether distribution of Sugar through Public
Distribution System in Gujarat is 400 gms per person per
month as compared to that of the Delhi where it is 800
gms;

(b) whether the Government of Gujarat has
requested the Union Government to restore ad-hoc
allocation of 5% which was discontinued in April, 1994 as
that the levy Sugar through Public Distribution System was
distributed 500 gms per capita; and

(c) the steps taken/proposed to be taken by the
Government for extra allocation of levy Sugar for the area
covered under Revamped Public Distribution System in the
remote areas of Gujarat?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
Yes, Sir, as per the information furnished by the State
Governments of Gujarat and Delhi.

(b) The Government of Gujarat have requested to
increase the monthly levy Sugar allocation to 19315 M.T.
on the basis of the projected population of 1995.

(c) In view of persistent demand tor enhancement
of levy sugar to States/Union Territories and higher level
of production of sugar in the last season 1994-95, the
Government have now decided to allocate levy-sugar to
States/Union Territories on the basis of population as per
1991 Census w.e.f. 1.1.1996. Accordingly, the monthly levy
quota of sugar for Gujarat State, would be 17557 MT as
against the existing quota of 16194 MT + 810" = 17004
MT. The distribution of levy sugar allocated by the Central
Government to the States/Union Territories is the
responsibility of the State Govemment and their nominees.

*5% ad-hoc increase allowed w.e.t. September, 1995.
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‘Kali-ll Irrigation Scheme

215. SHRI SHANKERSINH VAGHELA : Wil the
Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Government have handed over the
equivalent non-forest land to the State Forest Department
of Gujarat for making available the equivalent forest land
for Kali-ll Irrigation Scheme in Panchmahal District;

(b) if so, the reasons for delay in issuing orders for
the release of the forest land so far; and

(c) the date by which the orders are likely to be
issued?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) The State Government has reported that equivalent
non-forest land has been transferred to the Forest
Department for compensatory afforestation.

(b) and (c) The matter is under process and final
decision is likely to be taken very soon.

Agriculture Centrai University, Manipur

216. SHRI YAIMA SINGH YUMNAM Will the
Minister of AGRICULTURE ve pleased to state :

(a) the amount provided for the construction of the
building of the Agricultural Central University in Manipur;

(p) the amount spent on construction of the building
so far;

(c) whether the vacancies lying vacant in all the
catagories have been filled up; if not, when and how they
are going to be filled up; and

(d) the in-take capacity of the University, and the
ratio of distribution of the sfudents to the States?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) Out of
total provision of Rs. 15 crore for civil works during Vllith
- plan period a sum-.of Rs. 33.16 lakhs has been spent on
construction work.

(c) The posts are filled by direct rectt. and
promotion as per provision in the CAU Act. Vacancies in
respect of College for which Ordinance has been issued
have been notified for rectt. action.

(d) Intake capacity of the two colleges is detailed

NOVEMBER 28, 1995

States/Agency College of Agri. College of vet.
Manipur Sci. and AH.,
Mizoram
1 2 3
1. Arunachal Pradesh 06 03
2. Manipur 10 04
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1 2 3

3. Meghalaya 08 03
4. Mizoram 03 03
5. Sikkim 03 02
6. Tripura 10 04
7. ICARNCI - 03
40 22
(Fourty) (Twenty two)
[Transliation]

Crop Insurance Scheme

217. SHRI KESHRI LAL Will the Minister of
AGRICULTURE be pleased to state :

(a) the Districts where Crop Insurance Scheme was
started during 1994-95 in Uttar Pradesh;

(b) the number of Districts where this scheme has
not yet been started in the State;

(c) the percentage of farmers and land of the State
benefited by this Scheme; and

(d) the time by which this Scheme is likely to be
started in rest of the Districts?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) The State of
Uttar Pradesh has not participated in the Comprehensive
Crop Insurance Scheme (CCIS) during 1994-95.

(b) 1o (d) Does not arise.
Economic cost of Foodgrains

218. SHRI BRISHIN PATEL :
SHRI JANMEET SINGH BRAR :

Will the Minister of FOOD be pleased to
state :

(a) whether the economic cost of Wheat and Rice
being procured by the Food Corporation of India has been
constantly increasing for the last three years;

(b) it so, the economic cost of Wheat and Rice
during the year 1992-93, 1993-94 and 1994-95 separately;

(c) whether the lifting of Wheat and Rice for Public
Distribution System from the godowns of Food Corporation
of India has also decreased during the period; and

(d) if so, the reasons therefor and the quantity of
Wheat and Rice lifted during the above mentioned period,
separately?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
Yes, Sir.

(b) The economic cost of Wheat and Rice, procured
by Food Corporation of India, in the last three years is
as under :
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(Rs./Quintal)
Year Wheat Rice
1992-93 ‘ 504.10 585.27
1993-94 532.03 665.10
1994-95 551.17 694.71

(c) and (d) Yes, Sir. In the recent past, the off-take
of foodgrains under Public Distribution System/Revamped
PDS has registered a downward trend, mainly due to the
easy availability of foodgrains in the open market. The
quantities lifted during the period 1992-93 to 1994-95 are
as under :

(Qty. in lakh Tonnes)

AGRAHAYANA 7, 1917 (Saka)

Year Wheat Rice

1992-93 77.24 94.89

1993-94 59.69 89.56

1994-95 49.83 80.13
[English]

Shortage of Pulses

219. MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI:
DR. LAXMINARAYAN PANDEYA :

Will the Minister of AGRICULTURE be pleased
to state :

(a) whether there is an acute shortage of Pulses
in the country leading to abnormal rise in their prices;

(b) if so, the extent of shortage in various varieties
of Pulses;

(c) the extent of price rise during the last one year;
(d) the reasons for this shortage; and

(e) the corrective steps taken proposed to be taken
by the Government in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHR! AYUB KHAN) : (a) The domestic
production of pulses is somewhat less than its demand.
The prices are govemed by demand and supply forces.

(b) Assessment of variety-wise requirements is not
monitored. However, Planning Commission has fixed a
production target for pulses for the year 1996-97 at 17.00
million tonnes. Looking to present trend of production of
14.46 million tonnes, the approximate shortage are in the
range of 2-3 million tonnes.

(c) The overall price of pulses taken together was
less by one per cent than the prices during the same
period last year (12.11.94 Vs 11.11.95). However, there
has bean an increase in the price index of Arhar by 43.1%
Moong 13%, Lentil 23.5% and Urd 15.2%. The price mdex
of gram was 43.4% lower than last year.
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(d) Pulses are highly risky crops and, therefore,
farmers prefer to grow more assured and remunerative
crops and pay little attention for pulses. About 90 per cent
area of pulses is rainfed, thus, their production fluctuate
with the amount of rainfall and its distribution.

(e) The Centrally Sponsored National Puises Devel-
opment Project (NPDP) is under implementation in 25
States and UT of Andaman & Nicobar Islands. Under the
Project, assistance is provided to the farmers on
production and distribution of seeds, Rhyzobial cultures,
sprinkler sets, improved farm implements etc. Further,
Production technologies are being disseminated through
Frontline Demonstrations by ICAR and Block Demonstra-
tions by State Departments of Agriculture.

[Translation]
Animal Husbandry

220. SHRI CHHEDI PASWAN :
SHRI RAM TAHAL CHOUDHARY :

Will the Minister of AGRICULTURE be pleased
to state :

(a) whether the Government had received any
complaint regarding implementation of Animal Husbandry
Programme in Bihar;

(b) if so, the details thereof; and

(c) the action taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) Yes,
Sir. Hon'ble Shri Kadia Munda, MP, Shri Lalit Unrao, MP
and Shri Ram Tahal Choudhary, MP have endorsed a
letter of Shri Ram Das Rai, ex-MLA Bihar in which
allegations have been made that the officers of the State
Department of Animal Husbandry have mismanaged/
misappropriated Rs. 46.50 crores allocated to the
Department of Animal Husbandry, Government of Bihar
by the Government of India during the period 1990 to
March, 1992. These funds are alleged to be allocated for
the Tribal Development Agency Programme, Special
Component Plan, District Rural Development Agency,
Social Welfare Department and Social Organisations for
the welfare of the tribal and Santhali people of the Chota
Nagpur region of Bihar, through free distribution of pigs,
buftaloes, Cows/calves, sheep, goats, poultry, medicines
and feed and fodder and provid ing the cost of
maintenance of these animals to the beneficiaries.
Instances of the irregularities in the postings, transfers,
appointments and extension in the services of the alleged
corrupt officials have also been indicated in the letter.

(c) As the issues raised in the letter fall within the
purview of the State Government of Bihar/State Depart-
ment of Animal Husbandry and the Union Ministry of
Agriculture is not directly concerned with the issues, these
complaints were referred to the Government of Bihar for
proper investigation and immediate action.
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(English]
National Policy on Women

221. SHRIMATI GEETA MUKHERJEE :
SHRIMATI VASUNDHARA RAJE :

Will the Minister of HUMAN RESOUCE DEVEL-
OPMENT be pleased to state :

(a) the Government have any proposal to formulate
a National Policy on Women;

(b) if so, the details thereof; and
(c) the steps being taken in this direction ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT) (KUMARI
VIMLA VERMA) : (a) Yes, Sir.

{b) The details are being worked out.

{c) A series of regional/State level consultations are
being held across the country to obtain specific
recommendations of State Governments, State Commis-
sions for Women, State Social Weltare Advisory Boards,
Women's organisations, academicians and experts on the
proposed Policy.

oil spill

222. SHRI DHARMANNA MONDAYYA SADUL : Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether the Coast Guard ship on pollution
Control Mission has located scattered oil spill on sea from
the Madras coast during November, 1995;

(b) if so, the details therefor;
{c) the damage caused thereby; and

(d) the action taken/proposed to be taken to prevent
such poliution in the sea?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to (d) Yes, Sir. An oil slick was noticed during routine
surveillance by the Coast Guard of the Madras coast on
13th November, 1995. The area of the spill was 4 miles
by 3 miles and about 1.5 miles south east of Elliot Beach
at Madras. As reported by the Coast Guard, this oil slick
is due to Bilge discharge oil by a ship transiting off Madras.
Pollution response team from Madras was deployed to
detect the source and neutralise the slick immediately.
Dispersants were also spread from CG Dornier to
neutralise the slick. Coast Guard ship Awviyyar with
Poliution response equipments and scientists of Central
Electro Chemical Research Institute, (CECRYI). Karaikudi,
Tamil Naduy, sailed from Madras on 14th November, 1995
to collect data. Residual slick neutralisation and clean up
was also taken up. i

Shortage of Wheat
223. SHRI RAM BADAN
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SHRI N.J. RATHVA :
Will the Minister of FOOD be pleased to state:

(a) whether during rainy season there was an acute
shortage of foodgrains in the Godowns of the Food
Corporation of India in various States particularly in the
Tribal Areas of Gujarat;

(b) if so, the reasons therefor; and

(c) the rate at which it was supplied by the Union
Government to those States ?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
and (b) There was no shortage of foodgrains particularly
in tribal areas of Gujarat during the rainy season. However,
there may be shortage of foodgrains in certain pockets
on cerain occasions and the same are met by internal
movement of foodgrains within the State or by movement
from surplus State. Against monthly allocation of 109.50
thousand tonnes the average monthly offtake of 42
thousand tonnes the average monthly movement of
foodgrains to Gujarat has been 171.20 thousand tonnes
during the period June 95 to Oct. 95.

(c) Food Corporation of India is releasing foodgrains
i.e. wheat and rice to various State Govts. at the Central
Issue Prices fixed by the Govt. of India from time to time
and the current Central Issue Prices under P.D.S. and
R.P.D.S. effective from 1.2.1994 are as under :

(Rate : Rs./Per Qtl)

Rice

Common Fine Superfine Wheat Coarse-

grains
P.D.S. 537/- 617/-  648/- 402/- 199/-
R.P.D.S. 487/-  567/-  598/- 352/- 149/

Development of Grassland

224. SHRI RAM TAHAL CHOUDHARY :
SHRI RAM KRIPAL YADAV :

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether the Government have formulated any
specific project for the development of grassiand in Bihar
to lessen the pressure on forests and other pasturages
in the State;

(b) if so, the details thereof; and

(c) if not, the measures taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to {c) The Ministry of Environment and Forests
operates @ Centrally Sponsored Scheme of Area Oriented
Fuelwood and Fodder Projects (AOFFP) designed to
address the problems of fuelwood and fodder shortages -
in identified fuelwood deficit districts in the country. it is
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being implemented in all the States, including Bihar. The
State and Central Governments share equally the cost of
raising fuelwood and fodder plantations in the identified
districts. Central assistance of Rs. 529.32 lakhs has been
provided to Bihar in the period 1992-95 for raising fuelwood
and fodder plantations. No project proposal has been
received during 1995-96 from the State Government.

[Translation]
Drought

225. SHRI GIRDHARI LAL BHARGAVA : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether drought situation has been witnessed
this year in many Districts of Rajasthan and in some other
State;

(b) if so, the names of areas mostly affected and
estimated loss caused thereby in each State;

(c) whether the Union Government have sent apy
Central team to the affected areas to make an assessment
of drought conditions and the quantum of financial
assistance recommended by the team;

(d) whether the Union Government have made
available sufficient funds to the States to cope up with
the drought conditions and propose to release more funds;
and

(e) the scheme formulated by the Union Govermn-
ment to find a permanent solution of drought situation and
the steps taken by them till now in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) According to
information received from the State Governments, drought
has not yet been declared in any part of the country so
far.

(b} Does not arise.
(c) No, Sir.

(d) Three instalments of Central share of Calamity
Relief Fund for the year 1995-96 have been released to
all States. The fourth and final instalment has also been
released in advance to some States. These instaiments
have been released in advance for flood related damages
and not for drought.

(e) A Drought Prone Areas Programme is being
implemented in selected blocks of the country to minimise
the adverse effect of drought on production of crops,
livestock and land, water and human resources.

Requirement of Wheat

226. SHRI PANKAJ CHOWDHARY : Wil the Minister
of AGRICULTURE be pleased to state :

(a) the details of requirement of the country of
Wheat every year;

. (b) whether the production of Wheat has exceeded
this year as against the requirement of the country;
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(c) if so, whether the Government propose to export
the Wheat;

(d) if so, the names of the countries to whom the
Wheat is proposed to be exported; and

(e) the amount of foreign exchange likely to be
eamed as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) It is difficult to
estimate requirement of wheat since it depends, on any
point of time, upon a number of variable factors like
population characteristics, production, availability of sub-
stitutes, consumer habits, income elasticity, etc. However,
net availability of wheat, which may be considered as
consumption, has been provisionally estimated to be 50.6
million tonnes and 54.7 miilion tonnes for the year 1994
and 1995 respectively.

(b) Yes, Sir.

(c) to () The Government has released a ceilling
of 2.5 million tonnes for export of non Durum wheat during
1995-96. In view of the comfortable stock position of
foodgrains in the Central Pool the Govemment has also
authorised Food Corporation of India to export/sell for the
purpose of export upto 2.5 million tonnes of wheat during
1995-96.

Fake Engineering Colieges

227. DR. RAMESH CHAND TOMAR :
SHRI PANKAJ CHOWDHARY :
SHRI PRABHU DAYAL KATHERIA :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) ‘whether a number of fake Engineering Colleges
are running in the Country;

(b) if so, the details of such Colleges;

(c) whether, the Government have taken any action
against these take Engineering Colieges; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND CULTURE) (KUMARI SELJA) : (a)
to (d) The All India Council tor Technical Education
(AICTE), is a Stutory Body established under the AICTE
Act. 1987 for coordinated development of technical
education in the country. No new engineering college can
be started without the approval of AICTE in accordance
with its Regulations. No information is available regarding
any fake engineering college in the country. As such, the
question of taking any action by the Government does not
arise.

[English]
‘World Women Conference

228. SHRI RABI RAY :
SHRI PHOOL CHAND VERMA :
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SHRI SANAT KUMAR MANDAL :
SHRI SHRAVAN KUMAR PATEL :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether India participated in the Fourth United
Nations Conference on Women held in Beijing (China)
during September last;

(b) it so, the measures suggested for welfare of
women by India in the Conference and the reaction of
other countries thereon;

(c) the compbsition of the Indian delegation and the
total estimated expenditure incurred thereon by the
Government;

(d) the achievements of this Conference and the
followup action being taken by the Government;

(e) whether Non-Governmentgl Organisations also
actively participated in its deliberatidns;

(f) it so, the achievements of these organisations;
and

(g) the nature of assistance, financial and other,
rendered by the Government to those NGOs and the total
expenditure incurred on this behalf?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT) (KUMARI
VIMLA VERMA) : (a) Yes, Sir.

(b) The Platform For Action including the Beijing
Declaration has emerged as the consensus document
adopted by the Fourth World Conference on Women with
a commitment from Member Countries for the advancement
of women as laid down in Nairobi Forward Looking
Strategies. Indian delegates took a most active part both in
the deliberations and also in the drafting of the Platform For
Action (PFA), through various Committees, Working Groups
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and its Sub-Groups. In fact, India had the honour of being
the Co-Chairperson for the drafting of the Beijing Declara-
tion. India was also instrumental in getting a separate
section on the Girl Child included in the PFA for the removal
of persistent discrimination against the Girld Child.

(c) The official Indian Delegation consisted of 34
members representing Ministers, legislators, officials, non-
officials, eminent persons, experts etc. The list of the
members is given in the attached Statement. The
information on total estimated expenditure incurred thereon
is being collected and will be laid on the Table of the
House. There was also a delegation of Lady Members of
Parliament, sponsored and funded separately.

(d) India was one of the few countries which made
specific commitments as follow-up to the World conference
viz. (i) formulation of National Policy on Women, (ii)
increased investment of 6 percent of GDP on education;
(iii) setting up of National Resource Centre for Women;
(iv) setting up of Commissioner for Women's Rights;
(v) universalisation of Mother and Child Care Programmes
through Integrated Child Development Services Scheme
and (vi) the implementation of indira Mabhila Yojana in
selected blocks.

(e) Yes, Sir.

(f) The official Indian Delegation comprised 8
representatives of non-governmental organisations who
also took active part in the deliberations and contributed
their views. In addition, there were a few eminent Indian
women, representing various NGOs, who aiso served as
Panelists/Speakers with distinction in various fora at the
World Conterence.

(@) The Government incurred the expenditure in
respect of NGOs who were a part of the official Indian
delegation. Other NGOs, who were part of the NGO Forum
during the Conference, were not sponsored by the
Government.

STATEMENT

The Composition of Indian Delegation

1. Shri Madhav Rao Scindia
Minister, Human Resource Development.

2. Justice éum) Sujata Manohar
Judge, Supreme Court, New Delhi.

3. Dr. (Smt.) Najma Heptulla,
Deputy Chairperson, Rajya Sabha, New Delhi.

4. Smt. Basavarajeshwarl,
Minister of State, Women and Child Developmem
Ministry of HRD

5. Smt. Krishna Sahl
Minister of State for Industry, Govt. of India, New
Delhi.

Leader
Member
Alternate Leader

She led the Indian delegation in the NAM Ministerial
Conference on 1-2 Sept. 1995 and the Common Waealth
Minister's Meeting on 3 Sept. 1995, res‘ﬁcuve cy She also
made a Statement on behalf of the SAARC Countries at
the Conference.

Member
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19.

20.

21.

22.

23.

24.
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Smt. Margaret Alva
Minister of State, Ministry of Personnel Public
Grievances and Pensions & Ministry of Parhamemary
Affairs, New Delhi.

Kumari Selja
Deputy Minister, Deptt. of Education & Culture,
Ministry of HRD, Govt. of India, New Delhi.

Smt. Mohini Girl
Chairperson, National Commission for Women,
New Delhi.

Smt. Rose Million Bathew
Chairperson, Union Public Service Commission,
New Delhi.

Dr. (Mrs.) Sarala Gopalan,
Secretary (WCD)

Shri C. Desgupta,
Indian Ambassador in China

Smt. Fatima Bibi,
Member, National Human Rights Commission,
New Delhi.

Smt. Jamuna Devi,
Minister, Social Welfare, Govt. of Madhya Pradesh,
Bhopal

Smt. Vidyaben Shah,
Chairperson, Central Social Welfare Board,
New Delhi.

Smt. Rani Satish,
Dy. Chairperson, Karnataka Legislative Councii,
Bangalore

Smt. Nirmia Bhuria,
MLA, Madhya Pradesh

Smt. Vidya Belose
MLC, Bombay (Mah.)

Smt. Ambika Soni,
Joint Secretary,
All India Congress Committee, New Delhi.

Smt. Mercy Ravi,

Joint Secretary,

Kerala Pradesh Mahila Congress Committee,
Trivandrum

Smt. Savitri kunadi.
Joint Secretary (UN), MEA

Shri S.K. Guha,
Joint Secretary (WCD)

Smt. Gita Basumatari,
Professer, University of Guwahati, Guwahati

Smt. Jayanti Patnaik
Former Chairperson National Commission for
Women, Bhubaneshwar

Smt. Lalitha Ramdas,
President, International Association of Adult
Education, New Delhi.
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Member

Member
Member
Member

Member
Member

Member
Member
Member
Member

Member
Member

Member

Member

Mémber
Member
Member

Member
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25. Smt. Louise Femandes Khurshid,
2, Motilal Nehru Place, New Delhi.

26, Justice (Smt.) Padma Khastagir,
Calcutta.

27. Smt. Saroj Bajaj,
President, Indian Council of Social Welfare
Hyderabad

28. Smt. Sunita Gadgil
95, Shahjahan Road New Delhi

29. Smt. T.K. Sarojini
Director (WCD)

30. Smt. Nandini lyer Krishna
Deputy Secretary (UN), MEA

31. Kum. M. Manimekalai
First Secretary (Pol)
Permanent Mission of India,
New York

32. Smt. Sheela Rani Chunkath
IAS, Project Director
India Population Project-V, T. Nadu

33. Ms. Kamal Vasudeva,
Secretary, Arunodaya Educational Society
New Delhi.

34. Smt. Sheila Modi,
President, Inner Wheel, Gwalior.
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Member
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Movement of Foodgrains

229. SHRI SOBHANADREESWARA RAO VODDE :
Will the Minister of FOOD be pleased to state :

(a) whether there are any restrictions on the
movement of Foodgrains in the country;

(b) if so, the reasons therefor;

(c) whether all the State Governments have
removed restrictions on the movement of Foodgrains;

(d) it not, the steps taken by the Government to
get these restrictions removed;

(e) the manner in which the Government ensure
that there is no regional disparity in the availability of
Foodgrains in the country; and

(f) the detailed plans made for the proposed for
security scheme?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
to (d) In March 1993, Central Government advised all the
States/U.Ts., to remove all types of movement restrictions
on foodgrains. In response to this, all the States/U.Ts.,
excepting West Bengal Andhra Pradesh and Jammu &
Kashmir have either removed the existing movement
restrictions or have intimated that there exists no
movement restrictions on foodgrains. For wheat &
coarsegrains the whole country is a single food zone at
present. The State Government of Andhra Pradesh, West
Bengal and Jammu & Kashmir are being persuaded to

remove the remaining restrictions on paddy/rice.

(e) Allocations ot Wheat and rice from Central Pool
to various States/U.Ts. for the PDS/RPDS are made on
month to month basis, having regard to the stocks
available, seasonal availability, relative needs and off-take
tronds. The allocations from Central Pool are supplemental
in nature and not meant for meeting the entire
requirements of State Governments and U.T. Admns. The
Central Government has also undertaken open sale of
wheat and rice in different parts of the country to meet
local requirements.

Besides, removal of all restrictions on the movement
of foodgrains will help in better distribution and availability
of foodgrains all over the country.

(f)  The concept of food security is basic to planning
for production, stocking and distribution of foodgrains. A
constant watch is kept on the production levels and stocks
of foodgrains and efforts are made to have sufficient stocks
of foodgrains in Central Pool to ensure adequate
availability of foodgrains.

Research Centres in Maharashtra

230. SHRI VILASRAO NAGNATHRAO GUNDEWAR:
Will the Minister of AGRICULTURE be pleased to state:

(a) the names and locations of the Research
Councils, Research Centres and Projects under the Indian
Council of Agricultural Research in Maharashtra;

(b) the amount spent on the said councils, Centres
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and Projects, separately during the last three years;
and

(c) the impact of these research works on the
Agricultural Production in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) A list of names
of Research Institutes, Centres and All Indian Coordinated
Research Projects functioning in Maharashtra with their
locations is given in the Statement Attached :

(b) Kindly see attached Statement.
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(c) The researches conducted in the Research
Institutes and State Agricultural Universities have helped
in the development of High Yielding varieties in a range
of foodgrains, oilseeds, cotton and horticultural crops. It
has lead to development of production technology which
has resulted in sustained increase in yield and production
of all the important crops such as wheat, rice, bajra, jowar,
maize, oilseeds, cotton, potato etc. The impact of these
varieties and package of practices developed have helped
in increasing the production and productivity of agricultural
crops in the states. The states have developed resilience
to adjust to the adverse whether situation also.

STATEMENT
Maharashtra
Name of the Institute/NRC Location Expenditure (Rs. in lakh)
PD/AICRP 1991-92 1992-93 1993-94
1 ) 2 3 4 5

Institutes

1. Central Institute for Cotton Research Nagpur 273.34 303.59 392.73

2. National Bureau of Soil Survey and Nagpur 355.78 388.14 442 .58
Land Use Planning

3. Central Institute for Research on Bombay 192.03 216.90 289.32
Cotton Technology .

4. Central Institute for Fisheries Education = Bombay 287.36 270.91 714.99

5. P.D.-Water Management Rahuri 12.76 24.83
National Research Centre

5. NRC for Citrus Nagpur 120.18 79.57 102.69
All India Coordinated Research Project

6. Rice . Karjat, Tuljapur, Sakoli T

7. Sorghun Parbhani, Akola, Rahuri

8. Sunflower, Linseed Sesane Akola, Rahuri

9. Cotton Akola, Nanded, Rahuri, These are the various centres support-

Padegaon, Pune

10. Trapical Fruits’
11. Forage Crops
12. Saftalower

13. Oilseed

14. Biological Control
15. White Grub
16. Pesticide Residue

17. Nemalor

Rahuri
Rahuri
18. Betleivine Digraj

Srirampur, Jalgaon
Uri Kanchan, Rahuri
Sholapur

Jalgaon, Digraj, Sholapur,
Dindori, Akola, Phalton,
Rahuri, Latur

Pune, Parbhani, Kolhapur
Parbhani, Kolhapur

ed by the Council for which support is
provided to State Agricultural Univer-
sities and allocations are made sepa-
rately for each year keeping in mind the
research programme in consideration.
The expenditures of ail these Centres
are maintained by respective State
Agricultural Universities
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2

19.
20.
21.
22.
23.
24.
25.
26.
27.
28.

32.

&8

36.
37.
38.

39.
. Palms
41.
. Agriculture by Products

R &R

45.
. Renewable Energy Sources
47.
. Fara Implement Machinary
49.
. Post Harvest Technology
51.
. Micro Biological Decomposition

Sub Tropical Fruits

Ard Fruits

Wheat

Maize

Bajra

Vegetable

Mushroon

Floriculture

PHT of Horticulture Crops
Dry Farming

. Sheep
30.
31.

Goat

Epideniological Studies on
Foot and Mouth Disease

Animal Disease Monitoring
Surveillance and Forcasting

. Pulses
. Soyabean
. Cropping System Research

Weed Control
Tuber Crops
Agroforestry

Cashev

Wells & Pumps

. Poultry
. Sugarcane

Water Management

Power Tiller

Jaggary & Brown Sugar

Agrometeoroiogy

Vengurla, Rahuri Pune
Rahuri

Niohad, Pune, Mahabaleshwer
Kolhapur

Pune

Ambajogai, Rahuri
Pune

Pune

Rahuri, Dapoli

Akola, Sholapur
Rahuri

Rahuri

Pune
Pune

Rahuri, Akola, Badnapur
Pune, Parbhani

Dapoli, Rahuri, Parbhani,
Akola

Parbhani
Dapoli

Akola, Rahuri, Dapoli,
Parbhani, Sholapur

Vengurla
Ratnagiri, Mulde
Rahuri

Pune, Bombay
Akola

Padegoan, Kolhapur,
Paravarangar

Parbhani, Rahuri, Dapoli
Akola

Rahuri

Pune

Kolhapur

Akola

Rahuri

Rahuri

These are the various centres support-
ed by the Council for which support is
provided to State Agricultural Univer-
sities and allocations are made sepa-
rately for each year keeping in mind the
research programme in consideration.
The expenditures of all these Centres
are maintained by respective State
Agricultural Universities.
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1 2

3 4 5

53. National Seed Project
(World Bank)
Nagpur

54. Breeder Seed Production
55. Hybrid Seed Production

56. National Seed Project (Plan)

Dapoli, Nagpur

Rahuri, Niphad, Pune,
Akola, Parbhabni, Dapoli

Jalgaon, Akola, Parbhani,

Akola, Dapoli, Nagpur,
Parbhani, Rahuri, Pune

Rahuri, Parbhani, Akola,

These are the various centres suppo’t-
ed by the Council for which support is
provided to State Agricultural Univer-
sities and allocations are made sepa-
rately for each year keeping in mind the
research programme in consideration.
The expenditures of all these Centres
are maintained by respective State
Agricultural Universities.

P.D.
NRC

Project Directorate

National Research Centre

EEC Funded Projects

231. DR. K.D. JESWANI : Will the Minister of
AGRICULTURE be pleased to state :

(a) the details of Agriculture Projects funded by the
European Economic Community and other agencies
functioning in Gujarat for the last three years; and

(b) the targets fixed and achievements made under
the Projects during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUR KHAN) : (a) and (b) The
information is being collected and will be laid on the Table
of the House.

[Translation]
Supply of Papers for Publication of Books

232. SHRIMATI KESHARBAI SONAJI KSHIRSAGAR:
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether the Union Government have discontin-
ued to provide papers on cheap rate to the Maharashtra
Government for publication of Government publications
and text books;

(b) it so, whether students are bound to purchase
books on higher rates as a resuit thereof and poor students
are unable to get education because of it;

(c) whether the Union Government are contemplat-
ing to provide paper to the Maharashtra Government on
cheap rates as it was done earlier; and

(d) if so, the time by which this facility will be
provided?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND CULTURE) (KUMARI SELJA) : (a)
to (d) From 1974 to March, 1990, there was a scheme
for supply of White Printing Paper (WPP) at concessional!
prices to the Education Sector in the States and Union
Territories for production of school text books and
excercise books. Consequent to the discontinuance of the
scheme, no allocations of White Printing Paper are being
made to the States.

No decision to revive the scheme has been taken by
the Government.

[English]
Horticulture Development Programmes

233. SHRI SHANTARAM POTDUKHE Will the
Minister of AGRICULTURE be pleased to state :

(a) the details of ongoing Development Programmes
in respect of Horticulture in the country;

(b) the plan allocation in the Eight Five Year Plan
tor Horticulture crops; and

(c) the production of Fruit in the country during
1994-95?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) The ongoing
horticulture development programmes cover fruits, vege-
tables, spices, coconut cashewnut, cocoa, arecanut,
floricuiture, root & tuber crops, medicinal and aromatic
plants, mushroom, betelvine, use of plastics in agriculture,
bee-keeping development for improving crop productivity
and strengthening of post harvest infrastructure and
marketing for better economic returns to the tarmers.

(b) Eighth Plan outlay for development of horticul-
ture is Rs. 1000 crores.

(c) Data on Production of fruits in the country during
1994-95 is not available.

[Translation}]
Agricultural Sector

234. SHRI BALRAJ PASSI :
SHRI PRABHU DAYAL KATHERIA :
SHRI RAMPAL SINGH :

Will the Minister of AGRICULTURE be pleased
to state :

(a) whether any proposal to increase the subsidy
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in Agricuttural Sector is under consideration of the
Government,

(b) it so, the details thereof; and

(c) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) No, Sir.

(b) and (c) Does not arise.
[English]
Central Marine Fisheries Research Institute

235. SHRI RAMESH CHENNITHALA : Will the
Minitser of AGRICULTURE be pleased to state :

(a) whether the Central Marine Fisheries Research
Institute, Cochin does not have any land for conducting
its activities at present and any request has been made
by the CMFRI for the acquisition of land;

(b) if so, whether the Institute has been allowed to
acquire land;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHR! AYUB KHAN) : (a) The Central
Marine Fisheries Research Institute (CMFRI), Cochin has
land and other ncecessary infrastructure to undertake the
research activities. However, the CMFRI has very recently
proposed to acquire 25 cents of land at Cochin from the
Greater Cochin Development Authority (GCDA).

(b) No, Sir.

(c) and) (d) The CMFRI has proposed to acquire at
Cochin a narrow corridor of 25 cents of land connecting
the Institute head-quarters at an approximate cost of
Rs. 1.8 crores from GCDA.

Since funds are not available for any additional
commitments during 1995-96, it is not possible to allow
CMFRI to acquire the land during the current financial year.

[Translation]
Agriculture Human Resource Development Scheme

236. SHRI DATTA MEGHE : Wil the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government of Maharashtra has
sent any proposal for Word Bank Assistance for
implementation of the Agriculture Human Resource
Development Scheme;

(b) if so, the details thereof; and

(c) the action taken by the Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) to (c) The State
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Government of Maharashtra had conveyed its willingness
in principle to participate in the project but no detailed
proposal has been received. However, the AHRD Project
has initially been taken in the first phase in the states
of Andhra Pradesh, Haryana and Tamil Nadu, which had
sent detailed project proposals.

[English]
Allotment of Agriculture Land

237. SHRI HARISINGH CHAVDA : Will the Minister
of AGRICULTURE be pleased to state :

(a) the estimated number of landless persons of
various States particularly of Gujarat who have been
allotted agricultural land during the last two years;

(b) whether the name of land holders have been
registered and cultivation rights given to them;

(c) whether the Union Government have issued
certain guidelines to State Governments in this regard: and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) State-wise
details of area distributed and the number of beneficiaries,
including the State of Gujarat, during the last two years
i.e. 30th June, 1993 to 30th June, 1995, is enclosed.

(b) to (d) The State Governments have been advised

. to give possession of the vested ceiling surplus land to

the allottees simultaneously with issue of patta and
effecting necessary changes in the records of rights.

STATEMENT

State-wise details of area distributed and number of
beneficiaries of distribution of ceiling surplus land
during the last two years, from
June, 1993 to June, 1995

(area in lakh acres)

States/UTs Area Beneficiaries
distributed (in lakhs)
1 2 3
1. Andhra Pradesh 72811 69206
2. Assam 18776 11918
3. Bihar 18338 32838
4. Gujarat 1107 1434
5. Haryana N.A. N.A.
6. Himachal Pradesh 0 0
7.J &k 0 0
8. Karnataka 1376 N.A.
9. Kerala 325 1947
10. Madhya Pradesh 768 711
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1 2 3 1 2 3

11. Maharashtra N.A. 1050 Soyabean 6233 -
12. Manipur 0 0 Wheat 24610 350
13. Orissa 3157 4475 Lentil 155 -

] Rajmash 617 -
14. Punjab . 507 115 Peas 12 i
15. Rajasthan 2268 721 39959 800
16. Tamil Nad 8882 7931

amil Radu Tree Growing Technology
7. Tri 0 0 .
17 Tripura 240. SHAI PIUS TIRKEY : Wil the Minister of
18. Uttar Pradesh 16224 18293 ENVIRONMENT AND FORESTS be pleased to state :
19. West Bengal 11837 43949 (a) whether the studies carried out by the National
) Wasteland Development Board have proved the relative

20. D & N Haveli 40 40 success of tree-growing technology from sewage effluents
21. Delhi 0 0 for both acquatic and terrestial species;
22. Pondicherry 0 0 (b) if so, the details thereof; and

N.A. = Not available
Jute Corporation of India

238. SHRI CHITTA BASU : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Jute Corporation of India has since
worked out a diversification package of operations to
overcome the financial crunch;

(b) it so, the details of the package; and
'(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) As per
available information, the Jute Corporation of India has not
worked out a diversification package of operations so far.

(c) The Jute Corporation of India has been asked
to tighten its administration and curb administrative
expenses so that the quantum of financial support required
may be reduced.

Central State Farms

239. DR. SAKSHUWJI : Will the Minister of AGRICUL-
TURE be pleased to state the total quantity of seeds of
various foodgrains produced in the Central State Farms of
Uttar Pradesh during 1994-95, farm-wise and grain-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : The quantity of seed
produced at Central State Farm (CSF) Bahraich and Central
State Farm, Raebarell (U.P.) during 1994-95 is as under :

(in qtls.)

Crop CSF, Bahraich CSF, Raebareli
1 2 3

Paddy 8297 450

Maize 35 -

(c) the action taken/being taken by the Govemment
to adopt this technology for development of the waste-
lands?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS {SHRI RAJESH PILOT):
(a) to (c) The National Wasteland Development Board in
the Ministry of Rural Areas and Eniployment has
sponsored three technology extension projects for raising
trees using domestic effluents and sewage water. The
projects are also evaluating the effect of such effluents
on soil properties. These projects are being carried out
by Central Soil Salinity Research Institute, Kamal and other
institutions. Results of these projects are yet to be
assessed for large scale application.

Vacancies of Teachers in Kendriya Vidyalayas

241. SHRI B.L. SHARMA 'PREM' : Will the Minister
of HUMAN RCSOURCE DEVELOPMENT be pleased to
state :

(a) whether large number of posts of Teachers in
Kendriya Vidyalayas are lying vacant at present;

(b) it so, details thereof, category-wise; and

(c) the action being taken by the Government to
fill up these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) to (c) As on 01.04.95 out of
sanctioned 35,465 teacher's posts the following vacancies
existed in different categories of posts in various Kendriya
Vidyalayas :- ’

Principal : 138
Vice-Principal : 120
Head Master : 99
PGTs : 1045
TGTs/ PRTs & others : 3629



127 Written Answers

Kendriya Vidyalaya Sangathan, by direct recruitment
and departmental promotion had recently filled up a large
number of vacancies in all the above categories.

However 19 vacancies belonging to SC and ST in the
grade of Principal and about 1200 vacancies of teachers
could not be filled due to the refusal of offers by direct
recruit candidates/departmental promotees and non-
availability of SC/ST candidates for certain categories of
posts. Further efforts for recruitment/promotions are
continuing.

For the smooth functioning of vidyalayas, wherever
regular teachers are not available, the Principals are
authorised to appoint teachers on contractual basis.

[Transiation]
Public Distribution System

242. SHRI JAGMEET SINGH BRAR : Wil the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

{(a) whether the Programme Evaluation Organisation
of Planning Commission has given certain suggestions to
the Government to bring comprehensive improvements in
the Public Distribution System;

(b) if so, the details of the suggestions made in this
regard;

(c) whether any scheme has been formulated at
national level for implementing these suggestions;

(d) if so, the details thereof; and

(e) the time by which the said scheme is likely to
be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPTT. OF CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION SYSTEM) (SHRI VENOD
SHARMA) : (a) to (e) Yes, Sir. The observations of the
evaluation report on Revamped Public Distribution System
given by Programme Evaluation Organisation (PEO) of
Planning Commission has been circulated to all State
Governments/UTs for taking further necessary action.
These points are also being reviewed in the meetings with
State Governments as action on these observations are to
be taken by the State Govemments. As such no separate
scheme has been formulated in this regard. The major
tindings and suggestions made by the PEO are as follows:-

(i) The territorial area of Development Blocks and
Integrated Tribal Development projects (ITDP)
were not identical in Andhra Pradesh and Tamil
Nadu. All villages were not covered under RPDS
in some of the identified Blocks in Madhya
Pradesh.

(i) The doorsteps delivery was not in operation in
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(iii)

(iv)

v

(vi)

(vii)

(vii)

(ix)

(x)

(xi)
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any of the fair price shop in the selected Blocks
failing in Bihar. Kerela, Orissa and West Bengal.
It was partially introduced in Maharashtra and
Uttar Pradesh.

Out of 64 selected villages, 25 villages were
reported to be without fair price shops and
selected households of 30 villages without ration
cards. In some of the selected villages ration
cards were either lost, destroyed, torned or
became unusable but households were drawing
ration.

The storage facilities at Block level were found
to be inadequate. The dependency on hired
godowns was increasing instead of creating/
constructing own godowns in govermment sector
inspite of liberalising financial assistance by
increasing subsidy component from 25% to
50%.

The vans used for doorstep delivery and Mobile
Fair Price Shops were found to be inadequate.
About 20% vans were not in functioning
condition and required major repairs.

Most of the Vigilance Committees were not
functioning effectively for the purpose intended to.

More than 60% of all commodities allotted were
lifted, though allotment of commodities was not
uniform or in proportion to the actual require-
ment of the States or the food habits ef the
people. The distribution of commodities covered
under the Scheme was generally satisfactory.

Prescribed norms for distribution of commodities
were being generally followed by the FPS.

The problems of fair price shops dealers were
related to location of delivery centres, transpor-
tation of commodities fixation of margin money
or commission, advance payment of cost of
commodities and periodical delivery.

No payment of wages to the households worked
under JRY/EAS was being made in kind through
fair price shops in the selected States except
Bihar and Madhya Pradesh. No linkage of RPDS
was found with Nutrition Programme in any of
the States.

There was a mixed reaction of the selected
households about the functioning of the fair price
shops. Over 61% of the respondents reported
positive about the regularity in opening of fair
price shops, where as 30.28% reported
negatively. Many of the respondents from the
States of Bihar (75.29%), Karnataka (43.66%),
Maharashtra (57.14%), Rajasthan (43.48%) and
Tamil Nadu (100%) reported in negative about
the opening of the fair price shops and
scheduled working hours. However, to overcome
the existing gaps in opening time, working hours,
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regularity of distribution and communication to
the consumers, effective steps have to be
undertaken. There are some indications about
the sub-standard quality, quantity as well as
higher prices of the commodities at the fair price
shops. A close supervision and monitoring is
required for the purpose.

(xii) It was observed that commodities were generally
distributed regularly but in some cases irregular
distribution with long gap was reported.

(xiiiy  In case of wheat (60%) and Kerosene (67%),
the consumers felt the quantity distributed was
adequate whereas in case of sugar (61%) and
rice (55%), the quantity distributed was reported
to be inadequate in many places. The quality
of commodities distributed through RPDS was
reported to be generally "average” for wheat
(69.08%), rice (57%) ans sugar (57%).

(xiv)  Majority of respondents feit that the commod-
ities, i.e. wheat (80.40%), rice (77.21%), sugar
(89%) and kerosene (92.13%) as atfordable.

(xv) In some of the States, the beneficiaries have
indicated_their local needs and preferences for
commodities which they would like to be
distributed through RPDS. For example, in
Rajasthan and Gujarat there are local demands
for inclusion of maize, jowar and bajra, etc. in
Kerala demand of rice was more in lieu of wheat.
In West Bengal the distribution of local variety
of rice was preferred. The study has indicated
that there is a strong need to consider the local
situation (socio-economic and cultural) regarding
preference of commodities. Area specific ap-
proach need toget due weightage in the scheme
for addition and alteration of items under
distribution.

(xvi)  According to the 'knowledgeable persons' the
implementation of the RPDS was unsatisfactory
due to irregular distribution of foodgrains, high
transport cost and inadequate subsidy, non-
lifting of commodities regularly and timely,
underweighment of supply/distribution, replace-
ment of good quality commodities at stock
points/delivery centres, non-adhering of quality
and procedure in distribution and non-existence
of Vigilance Committees.

[English]
Kaziranga National Park

243. SHRI PROBIN DEKA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Government are aware of the
incidents of illegal hunting and felling of trees in the
Kaziranga National Park in Assam;

(b) if so, the details thersof;

AGRAHAYANA 7, 1917 (Saka)

Written Answers 130

! (c) whether the Government have received several
complaints in this regard;

(d) if so, the details thereof; and

(e) the action taken by the Government in the
maiter ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) According to the Chief Wildlife Warden, Gowvt. of Assam
there are no reports of illegal felling of trees except
poaching of rhinos in the Kaziranga National Park.

(b) The number of rhinos killed by poachers during
the last 4 years is given below :

1992 48

1993 40

1994 14

1995 21 (from 1.1.95 to 31.10.95)
(c) No, Sir.

(d) Does not arise.

(e} The State Chief Wildlife warden has reported
that patrolling has been intensified in the national park to
control poaching of rhinos.

Loss Due to Monsoon

244. DR. VASANT NIWRUTTI PAWAR : Wil the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government are aware that due to
erratic monsoon this year, grape/onion production suffered
badly in Maharashtra;

(b) if so, the steps the Government propose to take
to help the farmers to overcome the loss;

(c) whether the Government proposed to waive/
stagger repayment of loans taken by farmers;

(d) if so, the details thereof; and
(e) if not, the reasons, therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) {a) As per
information received from Government of Maharashtra,
grapes/onion production has not suffered badly due to
erratic monsoon.

(b) Does not arise.

(c) to (e) There is a provision in the Cooperative Credit
System of Government of India by which in the event of
Crop loss of 50% or more due to natural calamities, short
term product loans disbursed to the farmers are converted
into medium term loans. This enables farmers to take fresh
short term production loans for the next crops season.
There is also a centrally sponsored scheme called the
Agncultural Credit Stabilisation Fund under which central
assistance is provided to District Central Cooperative
Banks to meet their requirements for conversion of
shortterm loans into medium term loans.
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Flood Relief

245. SHRI LAETA UMBREY : Will the Minister of
AGRICULTURE be pleased to state :

(a) the relief amount released to the flood affected
States, during each of the last three years, State-wise;

(b) the amount of flood relief funds sanctioned by
the Government to each State .for current financial year;

(c) the amount actually made available to the State
Governments so far, State-wise;

(d) the criteria maintained in assessment of the
damages caused due to floods;

(e) whether the same yeardstick is followed for all
the states; and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) to (c) During
the last three years, the Central share of the allocated
Calamity Relief Fund (CRF) has been released to all State
Governments. During 1995-96, three instaiments of Central
share of CRF have since been reieased to all State
Governments. The fourth instalment has also been
released in advance to some States. A Statement
indicating the Central share of CRF reteased during the
last three years, CRF allocation and funds released during
1995-96 is enclosed.

(d) Central Teams consisting of experts from
Government Departments estimate the extent of damage
in various sectors on the basis of field visit and discussion
with the officials of the State Governments.

(e) Yes, Sir.
{f)y Does not arise.

STATEMENT
(Rs. in Crores)
S. State Central share of Calamity CRF Allocation CRF released
No. Relief Fund released anually during 1995-96 during 1995-96
during the last three years. (Central share)
1 2 3 4 5
1. Andhra Pradesh 64.50 117.21 87.91
2. Arunachal Pradesh 1.50 6.64 4.98
3. Assam 22.50 47.20 3540
4. Bihar 26.25 49.04 36.78
5. Goa ' 0.75 1.01 0.57
6. Gujarat 63.75 131.76 74.11
7. Haryana 12.75 23.65 17.74
8. Himachal Pradesh 13.50 25.44 14.31
9. Jammu & Kashmir 9.00 18.60 13.95
10. Kamataka - 20.25 39.49 29.62
11. Kerala 23.25 52.29 29.41
12. Madhya Pradesh 27.75 48.21 27.12
13. Maharashtra 33.00 64.37 36.21
14. Manipur 0.75 2.35 1.32
15. Meghalaya 1.50 2.63 1.97
16. Mizoram 0.75 1.20 0.67
17. Nagaland 0.75 1.60 0.90
18. Orissa 35.25 46.25 43.88
19. Punjab 21.00 51.11 38.33
20. Rajasthan 93.00 168.99 95.05
21. Sikkim : 2.25. 4.44 2.49
22. Tamil Nadu 29.25 56.02 31.50
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1 2 3 4 5

23. Tripura 2.25 4.24 2.38

24. Uttar Pradesh 67.50 118.09 66.42

25. West Bengal 30.00 48.44 36.33
[Traslation] (b) whether few Type-ll accommodation have

Navodaya Vidyalayas

246. SHRI RAJENDRA KUMAR SHARMA : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the construction of building at those
places is lying incomplete where the Government have
decided to open Navodaya Vidyalayas; Y

(b) whether construction of building for Navodaya
Vidyalaya in Rampur District of Uttar Pradesh is lying
incomplete;

(c) if so, the reasons for non-availability of building
and not appointing teachers in time after making
announcement in regard to opening of the said Vidyalaya;
and

(d) the guidelines issued by the Government for
smooth running of these Vidyalayas?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMAR! SELJA) : (a) Yes, Sir. The construction of
vidyalaya buildings. is taken up in phases after the land
is transferred to the Samiti by the State Government and
depending upon the availability of adequate funds.

(b) No Navodaya Vidyalaya has so far been
sanctioned in Distt. Rampur (UP).

(c) Does not arise.

(d) The Government have formulated the Navodaya
Vidyalaya Scheme and has set up a Society known as
the Navodaya Vidyalaya Samiti under the Chairmanship
of Minister of Human Resource Development to run the
vidyalayas. Funds are sanctioned by Central Government
under Plan and non-Plan for the functioning of the
vidyalayas. In addition to the General Council (Samiti) of
the organisation, there is Executive Committee, Building
(works) Committee, Finance Committee and Academic
Advisory Committee to appraise the on-going programmes,
take decision on proposals and guide the organisation for
its smooth functioning.

[English]
Jawaharlal Nehru University

247. SHRI RAJENDRA AGNIHOTRI : Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :.

(a) the progress so far made with regard to the
eviction of the residential premises occupied by the
Jawaharial Nehru University;

already been vacated by the employees of Jawaharial
Nehru University but it has not been handed over to the
Government so far;

(c) if so, the reasons therefor; and

(dy by what time full possession is likely to be
handed over to the ISTM?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) to {c) According to the information
furnished by the Jawaharlal Nehru University, the
University has already vacated 16 Type-III quarters and
13 rooms in Block-1. The University has also requested
the Directorate of Estates to take over the possession of
2 Type-l and 12 Type-l quarters vacated by the
employees of the University.

(d) The matter is under consideration between the
University and the Ministry of Urban Affairs and
Employment.

Export of Wheat

248. SHRI RAM VILAS PASWAN : Will the Minister
of FOOD be pleased to state :

(a) the quantum of orders fetched by Food
Corporation of India for export of Wheat after revision of
the Open Sale Prices;

(b) whether global prices of Wheat are low to attract
Indian Wheat; and

(c) whether adequate quick clearance measures
have been taken on ports or railheads to send the Wheat
earmarked for export on time?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
and (b) In view of the comfortable stock position of
foodgrains in the Central Pool, the Government has
released a ceiling of 2.5 million MTs for export of non-
durum wheat during 1995-96 without any MEP and the
FCl has also been autporised to export/sell for the
purposes of export wheat from its stocks within the said
ceiling. Howsver, FCl is not exporting wheat directly. FC\
has received some offers from exporters for purchase of
wheat for the purpos@f exports and they are being
processed.

(c) Does not arisa.
[Translation]
Science Equipment in Delhi University

249. DR. MUMTAZ ANSARI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleasedto state:
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(a) whether attention of the Government has been
drawn to the newsitem captioned "Panch Crore Mein
Kharide Upkarno Ka Aath Saal Sey Istemat Nahin"
appearing in the ‘Jansatta’, dated November 14, 1995;

(b) if so, whether science equipments worth five
crore rupees are lying idle in University of Delhi;

(c) if so, the reasons therefor; and

(d) the corrective steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) Yes, Sir.

(b) to (d) A factual report on the allegations made
in the newsitem has been calied for from the University
of Delhi and any further action in the matter would be
possible after this report is available.

[English]
Madarsa Education

250. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the ambitious plan of Government to
modernise Madarsas has been rejected by majority of
Madarsas and Makhtabas across the country;

(b) if so, the reasons therefor;

(c) whether a few numbers Madarsas have shown
any interest in teaching modemn subjects like Maths,
Science and English;

(d) if so, whether the policy was formulated in the
Programme of Action (POA) 1992;

(e) whether POA 1992 was formulated in pursuance
of the National Policy on Education; and

(f) if so, the main reasons of rejection of ambitious
programme to modernise Madarsas and the reaction of
the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) to (c)
The scheme of modernisation of Madarsas has been
started in the year 1993-94 with a modest budget provision
of Rs. 25 lakhs and assistance was extended to 64
Madarsas till 1994-95. In 1995-96, the budget provision
for the scheme is Rs. 40 lakhs and sp far proposals for
192 Madarsas have been received ‘through the State
Governments. Starting new schemes on a modést scale
is quite normal.

Government is not aware that the majority of
Madarsas in the country have rejected the scheme. On
the other hand, the scholars consulted by the Govemment
have expressed great interest in the scheme and have
sought assistance for modemisation of Madarsas on a
larger scale.
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(d) Yes, Sir.
(e) Yes, Sir.

(fy The question does not arise. The Government
has strengthened the norms of assistance to Madarsas
and the Government has also extended the operation of
the scheme to Madarsas upto higher secondary stage in
1995-96. The Government intends to steadily increase the
assistance to Madarsas in the country under this scheme.

Violation of Forest (Conservation) Act, 1980

251. SHRI KASHIRAM RANA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(@) whether the Government have received com-
plaints pertaining to violation of the Forest (Conservation)
Act, 1980 from various States;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) and (b) Reports regarding violation of the Forest
(Conservation) Act, 1980 have been received from time
to time from various sources including Regional Offices
of the Ministry, Non-Government Organisation, individuals
etc. Reports mostly pertain to use of forest land for non-
forest purposes without prior approval of the Central
Government or non-fulfiilment of the conditions stipulated
by the Ministry in the approvals issued under the Forest
(Conservation) Act, 1980.

(c) The concerned State Governments have been
asked to ensure that violations of the Forests (Conser-
vation) Act, 1980 do not take place. Further cases involving
violation of the Forest (Conservation) Act, 1980 are
decided in accordance with the guidelines issued for
implementation of the Act.

Sports Authority of India

252. SHRI MOHAN RAWALE : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether attention of the Government has been
drawn to the news-item, appeared in the "Indian Express”
on the October 22, 1995 captioned "Audit reports damns
Sports Authority of India";

(b) if so, the details thereof;
(c) the reaction of the Government thereto;

(d) the action taken against officers for irregularities;
and

(e} the remedial measures taken for the future?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS) (SHRI MUKUL WASNIK) : (a) Yes, Sir.
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(b) For preparation of Indian players for their
participation in Common-Wealth Games at Victoria and
Asian Games at Hiroshima, certain sports equipments
were imported. Internal Audit has observed that proper
procedure for its import had not been followed.

(c) to (e) The matter is being examined and
information would be laid on the table of the House.

[Translation]
Higher Education

253. DR. LAXMINARAYAN PANDEYA :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether University Grants Commission has
rejected the suggestion for imparting higher education
through Indian languages;

(b) if so, the details thereof; and

(¢) the policy opted and the decision taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) to (c) Government policy has been to
encourage use of Indian languages as media of education
at the university stage. A number of Universities in the
country have adopted regional languases as a medium of
instruction. The University Grants Commission, in its meeting
held on 25th May, 1995 considered its response to the
compulsory Primary, Secondary and Higher Education in
Regional Languages Bill, 1995, a Private Members Bill
moved by Shri Rajnath Singh, MP and observed, inter-alia,
that universities may pursue teaching in any modern Indian
language as well as English and Hindi. However, the
Commission did not tavour compulsion in use of regional
languages in higher education.

[English]
Education in State List

254. SHRI HARADHAN ROY : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Union Government have any
proposal to transfer Education from Concurrent List to
State List; and '

(b) if so, thé details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) No, Sir.

(b) Does not arise.
Damodar River

255. SHRI HARADHAN. ROY :
SHRI BASUDEB ACHARIA :
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Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the names and locations of Large, Medium and
Small Scale Industries both in public and private sector
on both sides of River Damodar which are causing poliution
in the River;

(b) whether any representations have been received
by the Government in this regard;

(c) if so, the details thereof;

(d) whether the Government are considering to
formulate any plan to arrest pollution of the Damodar River;

(e) if so, the details thereof; and

(fy if not, the steps already taken or proposed to
be taken to arrest poliution of the Damodar River?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) The information is being collected from the State
Governments of Bihar and West Bengal.

(b) and (c) No, Sir.

(d) and (f) Pollution abatement programme of river
Damodar is to be taken up as part of second phase of
the Ganga Action Plan. Survey and investigations to
assess the pollution load from nine towns in Bihar stretch
and four towns in West Bengal stretch were undertaken
in January/February, 1994. The list of these towns is given
in the Statement attached. These surveys indicated that
the river was polluted along all the nine towns in Bihar.
However, in the case of West Bengal, the survey revealed
that the river was marginally polluted along Raniganj only.
At the request of the Government of West Bengal, it has
been decided to carry out fresh surveys along the above
four towns. Details in this regard are awaited from the
State Government.

STATEMENT

List of the Towns where survey were conducted in
Bihar and West Bengal

Bihar

1. Ramgarh 2. Bokaro/Kargali

3. Dugdha 4. Telu Mochu Bridge
5. Jamadoba 6. Jharia

7. Sudamdih 8.  Sindhri

9. Chirkunda

West Bengal

1. Asansol 2.  Raniganj

3. Andal 4. Durgapur
[Translation]

Requirement of Seeds/Ollseeds

256. SHRI RAM SINGH KASHWAN : Will the Minister
of AGRICULTURE be pleased to state :
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(a) the estimated requirement of Seeds of various
Foodgrains and Oilseeds in the Country at present;

(b) the total quantity of seeds of foodgrains and
Oilseeds being supplied by the National Seeds Corpora-
tion, State Agricutture Corporations and other Govemment
agencies;

(c) the shortage of Hybrid and Certified seeds in
Comparison to the requirement thereof in the country;

(d) whether the Government have fixed any time-
limit to overcome the shortage of the Seeds; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) The estimated
certified seed requirement, as indicated by States, for
1995-96 is 53.67 lakh quintals for Foodgrains and 13.89
lakh quintals for Oilseeds.

(b) the total quantity of Certified Seed/Quality Seeds
of Foodgrains and Oilseeds being supplied by these
agencies is 52.91 lakh quintals.

(c) In comparison to requirement, shortage is not

. there.

(d) and (e) Does not arise.

[English]
Pilferage of Edible Oil

257. SHRI SRIKANTA JENA : Will the Minister of
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pieased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned "Edible Oil worth Rs.
1.80 crore pilfered daily by Mafia”, appeared in the "Indian
Express”, dated October 14, 1995;

(b) if so, the facts therein; and

{c) the remedial steps taken to weigh the oil within
the port area to avoid pilferage ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION SYSTEM) (SHRI
VENOD SHARMA) : (a) to {c) Government has authorised
the State Trading Corporation (STC) to import edible oils
for the Public Distribution Sustem. Edible Oil imported by
the STC at various ports including Bombay is directly
discharged from the Vessel to the storage tanks through
underground pipelines. The quantity of oil is determined
on volumatric basis. Oil is weighed prior to effecting
delivery to nominess of State/UTs within the STC's
installation which is located in the port area. No pilferage
has been reported in these operations.
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[Transiation]
Development of Agriculture

258. SHRI PAWAN DIWAN :
SHRI KHELAN RAM JANGDE :

Will the Minister of AGRICULTURE be pleased
to state the details of steps being taken/proposed to be
taken by the Government for constant development of
agriculture on long-term basis in the State of Madhya
Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : The Government
of India has taken up a number of Centrally Sponsored
Schemes to assist the State Government of Madhya
Pradesh in achieving sustained development of agriculture
on a long term basis. These includes the foliowing major
schemes :

1. Integrated Cereals Development Programme
(Rice).
2. Integrated Cereals Development Programme

(Coarse Cereals).

Intensive Cotton Development Programme.
National Puises Development Programme.
Oil Seeds Production Programme.
Integrated Development of Spices.

Use of Plastics in Agriculture.

® N o 0~ w

Soil Conservation in the Catchment of River
Valley Projects.

9. Integrated Watershed Management in the Catch-
ment of Flood Prone Rivers.

10. National Watershed Development Project for
Rainfed Areas.

Research on Seeds

259. SHRI MOHAN SINGH : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether research work to develop improved
varieties of Seeds of various Fruits, Vegetables and
Foodgrains is going on in public and private sectors in
the country;

(b) if so, the achievement made during the last two
years therefrom;

(c) whether there is any Govemment policy by
which the Small Farmers will also be benefited therefrom;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Yes, Sir.

(b) During the last two years, a number of improved
varieties/hybrids and production technologies have been
developed for cultivation in different agro-climatic condi-
tios of the country (Fruits-13; Vegetabies-58; and
Foodgrains-71).
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(c) and (d) As a policy, the Gowt. of India is providing
central assistance to the State Departments of Agriculture
and Horticulture and other agencies through various
programmes for transfer and popularisation of improved
technologies amongest farmers, including small farmers.

[English]
Production of Groundnut

260. DR. AMRITLAL KALIDAS PATEL : Wil the
Minister of AGRICULTURE be pieased to state :

(a) the expected total production of Groundnut
during the year 1995-96, State-wise;

(b) the total area covered under Groundnut
cultivation in each State during the last three years, year-
wise;

(c) whether any fall has been registered in its
production during the above period;

(d) if so, the - reasons therefor alongwith the names
of States where the fall has been registered; and

(e) the steps taken by the Government to increase
the production of Groundnut ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Statement-| of
groundnut production for Kharif 1995 is enclosed.

(b) Statement-ll is enclosed.

(c) and (d) The production of groundnut during
1992-93 and 1994-95 was almost the same i.e. 8.56 million
tonnes. However, in 1993-94, the production was only 7.76
million tonnes. The Decline in production was mainly in
Gujarat State, which received erratic rains and a long mid
season drought, which aftected the production both in
Kharif and Rabi season. However, there has been year
to year variation in production from one State to other
mainly because major area under groundnut is in Kharif
season, which fluctuates with the behaviour of monsoon.

(e) To increase the production of groundnut
assistance is provided through Centrally Sponsored
Oilseeds Production Programme on key inputs like
production and distribution of seeds, Rhyzobial cultures,
gypsum and pyrities, improved farm implements etc. In
addition, sprinkler sets are being made available to farmers
to bring more area under imrigated groundnut in Rabi/
summer season in potential States.

STATEMENT-I

State Estimated production of
Groundnut (Kharif-95)
(in ‘000 tonnes)

1 2
Andhra Pradesh 1558
Assam 3

Bihar 20
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1 2
Gujarat 578
Haryana 1
Himachal Pradesh 2
Jammu & Kashmir 3
Kamataka 692
kerala 14
Madhya Pradesh 271
Maharashtra 318
Orissa 205
Punjab 9
Rajasthan 202
Tamil Nadu 830
Uttar Pradesh 160
West Bengal -
Others 5
All India 4871

STATEMENT-II

(Area '000 hectares)

State 1992-93 1993-94  1994-95
1. Andhra Pradesh 2372.4 23750 2171.0
2. Guijarat 1884.0 2053.0 1989.0
3. Karnataka 12757 12283 1206.0
4. Madhya Pradesh 258.8 2758 281.0
5. Maharashtra 652.2 659.0 624.0
6. OQOrissa 1121 1001 176.0
7. Rajasthan 2428 286.4 248.0
8. Tamil Nadu 11884 1197.4 1170.0
9. Uttaf Pradesh 118.8 152.0 136.0
10. Others 61.2 51.8 69.0

All India 8166.4 8378.8 8070.0

National Institute of Animal Nutrition and
Physlology Institute.

261. SHRIMATI CHANDRAPRABHA URS : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the ICAR has constituted a committee
to recommend the location for establishment of National
Institute of Animal Nutrltion and Physiology Institute at
Bangalore;

(b) it so, details thereof;
{c) whether the said Committee has recommended
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the location of the proposed institutes;
(d) if so, the details thersof;

(e) whether the State Government has agreed to
provide land and other facilities for the purpose;

(f) if so, the time by which the proposed Institutes
are likely to be established; and

(g) the amount earmarked for the same during
1995-967

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Yes, Madam.

(b) The following Committee was constituted to visit
states offering land and suggest the location to establish
the proposed Institute.

1. Dr. BIK. Soni Chairman
2. Dr. S.P. Arora Member
3. Dr. G.C. Mohonty Member
4. Dr. P.N. Langar Member
5. Dr. Kiran Singh Member Secretary

(¢) Yes, Madam.

(d) The above Committee has recommended that
the proposed Institute may be established at Bangalore,
Kamataka.

(e) Yes, Madam.

(f) The National Institute of Animal Nutrition and
Physiology has started functioning from 24th November,
1995 at Bangalore, Kamataka.

(g) The amount earmarked for this Institute is
Rs. 170.00 lakhs for the year 1995-96.

Taj Mahal

262. SHRI SHRAVAN KUMAR PATEL : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any scientific study has been conducted
about the likely damage from the launching of Light and
Sound shows at the Taj;

(b) if so, the conclusion about the extent of damage
-likely to result to the Taj on this account; and

(c) the corrective steps taken/proposed to be taken
by the Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) No, Sir.

(b) Does not arise. There is no proposal for a Sound
and Light show at Taj Mahal.

(c) Does not arise.
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Public Distribution System

263. SHRI PRAKASH V. PATIL : Will the Minister of
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether attention of the Government has been
drawn to the news-item captioned "Loopholes in PDS
network spell doom for tribals®™ appeared in "The
Stateman”, dated July 20, 1995;

(b) if so, the details thereof and reaction of the
Govemment thereto;

(c) the steps proposed to be taken to ensure that
the Adivasis get foodgrains intended for them; and

(d) the action taken against those indulging in
malpractices of serious nature under PDS ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION SYSTEM) SHRI
VENOD SHARMA) : (a) Yes, Sir.

(b) The Public Distribution System (PDS) is the joint
responsibility of the Central and State Governments. The
Central Government arranges for the procurement,
storage, transportation and bulk allocation of key essential
commodities for the PDS to the State Governments.
Operational responsibility for actual distribution of the
commodities to the consumers is that of the State
Governments. Government of Maharashtra has reported
that based on the findings of an enquiry conducted into
the functioning of Fair Price Shops (FPSs) in Dahanu
Tahsil, licences of three FPSs have been suspended. FIRs
have been lodged against all the irregularities and
disciplinary action taken against officials/officers involved.
Government of Maharashtra has reported that the District
Supply Officer of Thane District has been transferred and
the Tehsildar, Dahanu has been sent on compulsory leave.
Govemment of Maharashtra have further reported that
alternate arrangements have been made to reach
foodgrains in Dahanu Tahsil.

(c) Central Government has been advising all the
State Governments including Government of Maharashtra
to ensure all arrangements for proper stocking and
distribution of PDS commodities particularly in areas
covered under the Revamped PDS (RPDS). State
Governments have been requested to ensure door step
delivery of PDS commodities to the FPSs and to constitute
FPS level vigilance committees of consumers to pravent
diversion of PDS commodities. Central Government
provides financial assistance to State Governments for the
purchase of vansfrucks to be used as mobile FPSs or
as door step delivery vehicles in the RPDS areas. Central
Government also provides financial assistance to State
Governments for construction of godowns of upto 2000
M.T. capactity in the RPDS areas.

(d) Power under the Essential Commodities Act
have been delegated to State Governments for taking
action against persons Iindulging in such malpractices.
Details of action taken by State Govemments against
FPSs dre not maintained by the Central Government.
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[Transiation]
Promotion of Regional Languages

264. SHRI UPENDRA NATH VERMA : Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) Whether the Union Government provide financial
assistance for publicity, promotion and development of
Regional Languages;

(b) if so, the State-wise details thereof indicating the
names of such Regional Languages for which financial
assistance was provided during the last three years;

(c) whether the Government propose to publish the
work of distinguished Magahi Writers by providing financial
assistance to them in view of the large number of Magahi
speaking people in Bihar; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI1) : (a)
Department of Education provides limited financial
assistance to individuals and registered voluntary
organisations for publication and purchase of books in
Regional Languages for their promotion and development.

(b) Language-wise details of grants sanctioned during
the last three financial year is given in attached statement.

(c) and (d) Magahi is a dialect of Hindi Language. A
grant of Rs.44,883 being 80% of approved expenditure of
Rs.56,104 was santioned to Shri Saroj Kumar Tripathi, New
Delhi for Publication of his manuscript ‘Hindi Aur Magahi
Kee Vyakamnik Sanrachana’ in the financial year 1992-93.

STATEMENT
(In. Rs.)
S.  Name of Regional Financial Years
No. Languages 1992-93 1993-94 1994-95
1.  Assamese — 111.00 -
2. Bengali 71,790.00 58,226.00 —
3. Gujarati 2,99,110.00 1,36,868.00 -
4. Kannada 54,140.00 1,32,663.00 —
5. Kashmiri ) - 400.00 -
6. Konkani 6,772.00 — -
7. Malayalam 9,438.00 40,942,00 31,415.00
8.  Manipuri — 39,220.00 -
9.  Marathi 23,685.00 - 14,050.00
10. Oriya 36,800.00 200.00 —
11.  Punjabi 1,97,288.00 2,77,974.00 98,750.00
12. Tamil 1,18,993.00 2,15,661.00 1,32,242.00
13. Telugu 72,947.00 1,46,180.00 25,500.00
14. English 4,00,000.00 4,16,635.00 2,28,366.00
15.  Hindi (Including Magahi) 4,21,000.00 5,45,000.00 3,41,000.00
Total 17,11,963.00 20,10,080.00 8,71,323.00
[English] (b) whether the receipts are passed in full to the

Assistance to Earthquake Victims

265. SHRI RAM NAIK : Will the Minister of
AGRICULTURE be pleased to state :

(a) the total amount of donations, loan and also the
aid received in kind by the Government on account of
earthquake in Maharashtra in 1993, separately;

State;
(c) it not, the reasons therefor; and

(d) the details of cooperation, the Union Govem-
ment have extended so far for rehabilitation of the
earthquake victims ?

THE MINISTER OF STATE IN THE MINISTRY OF
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AGRICULTURE (SHRI AYUB KHAN) : (a) and (b). The
World Bank has agreed to extend credit of $ 246 million
for the rehabilitation fo the earthquake victims of
Maharashtra. This is passed on to the State Government
on the existing standard terms and conditions, i.e. 70%
Loan and 30% Grant. In addition, Govt. of Maharashtra
has received Rs.69.54 crores as donation from various
agencies and individuals abroad. The donations received
from various sources in India were channelised through
the Prime Minister's National Relief Fund and Chief
Minister's Earthquake Relief Fund.

(c) Does not arise.

(d) Government of India had negotiated a World Bank
Loan assistance for implementation of a comprehensive
rehabilitation programme in the earthquake affected areas.

Medicinal Crops

266. SHR! SURENDRA PAL PATHAK : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government are implementing -any
scheme for production and expansion of medicinal crops;

(b) if so, the details thereof;

(c) the details of assistance being provided to
farmers for producing these crops; and

(d) the nature of assistance or facilities being
provided to the farmers for marketing of the medicinal
crops?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) Yes, Sir.

(b) A Central Sector Scheme for Development of
Medicinal and Aromatic Plants is being implemented by
the Ministry of Agriculture during the VIl Plan with an
outlay of Rs. 5.00 trores commencing from 1993-94. The
scheme involves the components of (i) production and
distribution of planting material, (ii) establishment of herbal
gardens and nurseries, (iii) setting up of regional analytical
laboratories, (iv) demonstration in farmers field and, (v)
setting up of modern distillation units. The programme is
being implemented by State Agricultural Universities,
Research Institutes of Council of Scientific and Industrial
Research, and Indian Council of Agricultural Research. The
Department of Indian System of Medicines (DISM) and
Homeopathy in the Ministry of Health & Family Welfare
is also implementing a Central Scheme for Development
and Cultivation of Medicinal Plants since 1990-91. The
objective of the scheme is to augment the production of
crude drugs of plant origin which are in greater demand
but short in supply and mainly used in the preparation
of Indian System of Medicine & Homeopathy.

() The scheme being implemented by the Ministry
of Agriculture envisages assistance to the farmers by way
of demonstration-cum-planting material multiplication plots
in the farmer's fields having a size of 0.05 hectare. Input
subsidy @ Rs. 1,500 per plot has been envisaged for the
farmers. The total outlay earmarked for this purpose during
the 8th Plan is Rs .31.50 lakhs.
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(d) The farmers are made aware of the prospective
buyers of their produce of medicinal plants through
interaction with State Agriculture/Horticulture Departments
and the State Agriculture Universities.

Awareness Compaign Under Ganga Action Plan

267. SHRI SANAT KUMAR MANDAL : Will the
Miniser of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether the attention of the Government has
been drawn to the news-item captioned "People's concern
for the Ganges leaves much to be desired” appearing in
the "Financial Express”, New Delhi dated September, 25,
1995;

(b) if so, the facts thereof;
{c) the reaction of the Government thereto;

(d) whether the awareness campaign is being re-
launched to ensure that no pollution is caused in the
Ganga before commencing the second phase of Ganga
Action Plan;

(e) if so, the details thereof; and

(f)  the funds likely to be made available to the West
Bengal Government in the second phase ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) Yes, Sir.

(b) and (c) Central Government launched Ganga
Action Plan in 1985, a 100% Centrally Sponsored Scheme
to inprove the water quality of river Ganga, covering 25
towns in the basin States of UP, Bihar and West Bengal.
Besides, actual works for improving the quality of river
water, public awareness and participation has been made
one of the components of programme for achieving
intended objectives.

(d) to (f) Public awareness and involvement to keep
the river clean is a continuing programme under which
activities like Ganga Seva Shivirs, Padyatras, Exhibitions,
Shramdans, Ghat cleaning campaigns have been organised.
School children have also been involved in the monitoring
of river water quality through specially designed testing
kits. Necesssary funds are made available for the purpose.

Essential Commodities (Special Provisions)
ACT, 1981

268. SHRI R. SURENDER REDDY : Will the Minister
of CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government have received any
suggestions from the trading community for repealment of
the Essential Commodities (Special Provisions) Act, 1981;

(b) 1f so, the details thereof and the reasons put
forward for repealment of the Act by the traders; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CIVIL SUPPLIES)
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(SHRIMATI KRISHNA SAHI) : (a) and (b) Representations
are received from time to time from the trading community
for repealing the Essential Commodities (Special Provision)
Act, 1981. It is mainly urged that the Act of 1981 was
promulgated when there was an acute shortage of
foodgrains in the country. At present, there is no acute
shortage of any of essential commodity in the country and
there is no need for the Act.

(c) No State Government/U.T. Administration had
opposed the extension of the Validity period or has sought
repeal of the Act. There is no proposal for repeal, as the
Act, is considered necessary to deter unscrupulous
elements from indulging in malpractices or blackmarketing
and thereby adversely affecting the interests of the
consumers.

Amendment in Acts

269. SHRI SYED SHAHABUDDIN : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the review and possible amendment of
the Dowry Prohibition Act and the Commission of Sati
Prevention Act have been delayed because of differences
between various concerned Ministries;

(b) if so, the date when the review was initiated;

(c) the time by which it is likely to be completed
and the necessary amendments formulated for enactment;

(d) whether these Bills have been referred to the
Law Commission or to any other statutory authority for
examination; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT) (KUMARI
VIMLA VERMA) : (a) to (c) The Department is reviewing
the Dowry Prohibition Act and the Commission of Sati
Prevention Act in consulation with the concerned
Ministries/Departments. Review of laws is a continuous
process.

(d) to (e) Does not arise, since no such Bills have
been prepared by Government.

Thottapally Fishing Harbour

270. SHRI THAYIL JOHN ANJALOSE : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government have received the
Second Phase Project Report of the Thottapally Fishing
Harbour in Kerala;

(b) if so, the details thereof; and
(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) to (c) Yes, Sir.
A project proposal for the development to stage-ll fish
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landing centre at Thottapally was received from the State
Government in June, 1993. The proposal with an estimated
cost of Rs. 98.00 lakhs is for construction of two
breakwaters. On technical scrutiny of the project report,
State Government have been requested to get the model
studies conducted so as to ascertain the optimum length,
alignment and corss-section of the proposed breakwaters
and to ensure technical soundness of the proposal.

Revamped Public Distribution System

271. SHRI GOPI NATH GAJAPATHI : Will the
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the Government have identified some
shortcomings in the revamped Public Distribution System
(PDS);

(b) if so, the details thereof; and

(c) the steps taken by the Government to remove
those shortcomings in Public Distribution System to make
it more effective?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION SYSTEM) (SHRI
VENOD SHARMA) : (a) to (c) The Government had
entrusted an evaluation of Revamped Public Distribution
System (RPDS) to Programme Evaluation Organisation
(PED) of the Planning Commission. The observations
contained in the evaluation report has been circulated
to all State Governments/UTs for taking further necessary
action. These points are also being reviewed in the
meetings with State Governments as action on these
observations are to be taken by the State Governments.
The strengthening and are to be taken by the State
Governments. The strengthening and streamlining of PDS/
RPDS is a continual process and efforts are made to tone
up the functioning of the system. The coverage of RPDS
has been increased from 1775 blocks to 2446 blocks
recently to make available the benefits of the scheme to
all families residing in blocks covered under Employment
Assurance Scheme (EAS). The major findings and
suggestions made by the PED are as foliows :

(i)  The territorial area of Devsiopment Blocks and
Integrated Tribal Development Projects (ITDP)
were not identical in Andhra Pradesh and Tamil
Nadu. All villages were not covered under RPDS
in some of the identitied Blocks in Madhya
Pradesh.

(i) The doorsteps delivery was not in operation in
any of the fair price shop in the selected Blocks
failing in Bihar, Kerala, Orissa and West Bengal.
It was partially introduced in Maharashtra and
Uttar Pradesh.

(i) Out of 64 selected villages, 25 villages were
reported to be without fair price shops and
selected households of 30 villages without ration
cards. In some of the selected villages ration
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(iv)

(vi)

(vii)

(viii)

(ix)

x)

(xi)
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cards were either lost, destroyed, torned or
became unusable but householids were drawing
ration.

The storage facilities at Block level were found
to be inadequate. The dependency on hired
godowns was increasing instead of creating/
constructing own godowns in govemment sector
inspite of liberalising financial assistance by
increasing subsidy component from 25% to
50%.

The vans used for doorstep delivery and Mobile
Fair Price Shops were found to be inadequate.
About 20% vans were not in functioning
condition and required major repairs.

Most of the Vigilance Committees were not
functioning effectively for the purpose intended
to.

More than 60% of all commodities allotted were
lifted, though allotment of commodities was not
uniform or in proportion to the actual require-
ment of the States or the food habits of the
people. The distribution of commodities covered
under the Scheme was generally statisfactory.

Prescribed norms for distribution of commodities
were being generally followed by the FPS.

The problems of fair price shops dealers were
related to location of delivery centres, transpor-
tation of commodities fixation of margin money
or commission, advance payment of cost of
commodities and periodical delivery.

No payment of wages to the households worked
under JRY/EAS was being made in kind through
fair price shops in the selected States except
Bihar and Madhya Pradesh. No linkage of RPDS
was found with Nutrition Programme in any of
the States.

There was a mixed reaction of the selected
households about the functioning of the fair price
shops. Over 61% of the respondents reported
positive about the regularity in opening of fair
price shops, where as 30.28% reported
negatively. Many of the respondents from the
State of Bihar (75.29%), Karnataka (43.66%),
Maharashtra (57.14%), Rajasthan (43.48%) and
Tamil Nadu (100%) reported in negative about
the opening of the fair price shops and
scheduled working hours. However, to overcome
the existing gaps in opening time, working hours,
regularity of distribution and communication to
the consumers, effective steps have to be
undertaken, There are some indications about
the sub-standard quality, quntity as well as
higher prices of the commodities at the fair price
shops. A close supervision and monitoring is
required for the purpose.
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(xii) It was observed that commodities were generally
distributed regularly but in some cases irreqular
distribution with long gap was reported.

{xiiiy In case ot wheat (60%) and Kerosene (67%),

the consumers felt the quantity distributed was

adequate whereas in case of sugar (61%) and
rice (55%), the quantity distributed was reported
to be indequate in many places. The quality of
commodities distributed through RPDS was
reported to be generally "average" for wheat
(69.08%), rice (57%) and sugar (57%).

Majority of respondents felt that the commodities
i.e., wheat (80.40%), rice (77.21%), sugar (89%)
and kerosene (92.13%) as affordable.

(xiv)

(xv) In some of the States, the beneficiaries have
indicated their local needs and preferences for
commodities which they would lke to be
distributed through RPDS. For example, in
Rajasthan and Gujarat there are local demands
for inclusion of maize, jowar and bajra, etc. in
Kerela demand of rice was more in liew of
wheat. In West Bengal the distribution of local
variety of rice was preferred. The study has
indicated that there is a strong need to consider
the local situation (socio-economic and cultural)
regarding preference of commodities. Area
specific approach need toget due weightage in
the scheme for addition and alteration of items
under distribution.

(xvi) According to the knowledgeable persons' the
implementation of the RPDS was unsatisfactory
due to irregular distribution of foodgrains, high
transport cost and inadequate subsidy, non-
litting of commodities regularly and timely,
underweighment of supply/distribution, replace-
ment of good quality commodities at stock
points/delivery centres, non adhering of quality
and procedure in distribution and non-existence
of Vigilance Committees.

Tribal Children

272. SHRI ANNA JOSHI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) the approximate number of school going tribal
children in the tribal and backward areas of Maharashtra
State at present;

(b) whether most of these tribal children in the State
are deprived of the right of getting education and
opportunities of going to schools for getting elementary,
primary education; and

(c) if so, whether Government propose to ensure
that all the tribal children in the State get education within
the time-frame?

MINISTER OF STATE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (DEPARTMENT OF EDU-
CATION) (DR. KRUPASINDHU BHOI) : (a) According to
Selected Educational Statistics (1993-94) approximately
14.9 lakh tribal children were enrolled in all districts of
Maharastra.
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(b) No, Sir.

(c) Ensuring that free and compulsory education of
statisfactory quality is provided to all children upto 14 years
of age before we enter the twenty first century is a national
goal.

[Translation]
Dudhwa National Park

273. DR. P.R. GANGWAR : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the number of wildlife in Dudhwa
National Park is declining every year,

(b) if so, the reasons therefor;

(c) the number of major species of Wildlife in the
Park during each of the last three census; and

(d) the steps taken by the Government to check the
decline in the number of animals in the Park?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI! RAJESH PILOT):
(a) No, Sir. The number of wildlife as per census figures
has increased as compared to 1989 though there is some
decline as compared to 1993 in case of panther, deers,
sloth bear and elephants.

(b) The probable causes for the reduction in the
case of major species i.e. elephants and deers could be
migration of the animals due to reduction in the avaitability
of the palatable grasses.

(c) As reported by the Chief Wildlife Warden, Uttar
Pradesh, the number of major species of wild animals in
the park is as under :
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Species Census

1991 1993 1995
Tigar 65 66 69
Panther 2 3 _
Deer species 9029 17228 14085
Nilgai - 347 380 605
Wild Boar 2688 4600 6326
Sloth Bear 62 85 10
Elephant Not carried out 34 16

(d) Patrolling has been increased and habitat
improvement programme is being implemented tor
checking migration of animals.

[English]
Tainted Imported Sugar

274. SHRI DEVI BUX SINGH : Will the Minister of
FOOD be pleased to state :

(a) whether the Government have received any
report about the presence of live dead germs in imported
sugar earmarked under Public Distribution System;
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(b) if so, the details thereof; and

(c) the corrective steps taken/proposed to be taken
by the Government against the guilty officials?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
and (b) During December, 1994, the Government of
National Capital Territory of Delhi had reported that in the
case of about twenty fair price shops, sugar supplied by
the Food Corporation of India (FCI) was found to be
infested. They had reported that infested stocks of sugar
had not been distributed tc the consumers and FCI had
been requested to replace such stocks of sugar. No other
soecific complaint of this nature has been reported by any
other State Government/UT Administrations.

(c) A team of officers of the Food Corporation of
India was constituted to investigate the matter. The team
found that some of the sugar bags in the FCI godown
at Mayapuri had dead insects on the seam of some bags.
No infestation was found inside the imported sugar bags
which were selected at random basis. The Food
Corporation of India reported that though the possibiiity
of cross-infestation in some stray cases on the surface
of the sugar bags stored in the FCI godowns alongwith
foodgrains could not be ruled out, such cross-infestation
would not enter the sugar bags because of special packing
of imported sugar with polythene liners and double
stitching.

[Translation]
Famer Service Centres

275. SHRIMATI BHAVNA CHIKHLIA :
SHRI RAM SINGH KASHWAN

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of Farmers Service Centres function-
ing at present in the country particularly in the backward
areas of Gujarat and Rajasthan, location-wise;

(b) whether the Government propose to set up
some more such centres in the country particularly in the
backward areas of Gujarat and Rajasthan;

(c) if so, the names of the districts where these
centres are proposed to be set up alongwith the date from
which these centres are likely to start functioning; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) The Centrally
Sponsored Scheme, under which Farmers Agro Service
Centres were set up has already been transferred to the
State sector with effect from 1.4.1992. As such, the
information on functioning of these Centres is not being
maintained by the Central Government.

(b) No, Sir.
(c) and (d) Does not arise.
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[English]
Monuments ot Laddakh

276. KUMARI SUSHILA TIRIYA :
SHRI GURUDAS KAMAT :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state :

(a) whether the monuments of Laddakh are in a
dilapidated condition;

(b) it so, the details thereof; and

(c) the steps taken/proposed for preservation of
these monuments in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) and (b) The centrally protected
monuments in Ladakh region are in a fairly good condition
except some parts of Shey and Leh Palaces.

(c) Besides the maintenance of the centrally
protected monuments in Ladakh region, structural repairs
are taken up as per their needs and availability of
resources. During the year a major conservation work of
reterracing of the roof of the Hemis Monastary in Ladakh
was taken up and completed, to reduce water seepage.
An estimate for the comprehensive conservation of the
Shey Palace has been sanctioned and work commenced,
while the preparation of the estimate for comprehensive
conservation works of Leh Palace has been taken up.

Distribution of Milk

277. SHRI AMAR ROY PRADHAN : Will the Minister
of Agriculture be pleased to state :

(a) whether the milk is not being supplied at Delhi
Milk Scheme booths as per the quantity required;

(b) it so, the reasons therefor;

(¢) whether the Delhi Milk Scheme has received
complaints from public/Area Welfare Associations in this
regard;

(d) if so, the details thereof; and
(e) the action taken by the Govermnment thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) No, Sir.

"(b) The question does not arise in view of answer
to (a) above.

(c) to (e) Forty two (42) complaints have been
received during 1995-96 (upto 31.10.1995) from Public/
Area Welfare Associations. These complaints have been
given timely attention and the milk supply was increased/
rationalised wherever it has been found necessary after
conducting field inspections.
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Andhra Pradesh Forest Department

278. SHRI D. VENKATESWARA RAO :
SHRI BOLLA BULLI RAMAIAH :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

{a) whether the Centre for Organisation Develop-
ment, Hyderabad has recommended large scale institu-
tional reforms in the functioning of A.P. Forest Department;

(b) if so, the main recommendations made by the
Centre.

(c) whether the findings of the Centre has been
presented to the forestry Learning Group of the World
Bank for considering since the World Bank is funding
Andhra Pradesh Forestry Project; and

(d) if so, the reaction of the World Bank thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) and (b) Centre for organisation development,
Hyderabad was given a consultancy under the World Bank
assisted Andhra Pradesh Forestry Project for study on
institutional reforms of the Andhra Pradesh Forest
Department. As the study is still in progress, the centre
has not made final recommendations regarding institutional
reforms.

{c) and (d) Do not arise.
[Translation]
Sub-Standard Foodgrains Under PDS

279. SHRI VILASRAO NAGNATHRAO GUNDEWAR;
Will the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to
state :

(a) whether the Government are aware that sub-
standard Rice and Wheat is being supplied through Public
Distribution System whereas the shop-keepers claim that
the supply is made by the Government;

(b) if so, the reaction of the Government thereto;

(c) the number of cases reported during the last
six months regarding bungling and black marketing on the
Fair Price Shops; and

(d) the steps taken/proposed to be taken by the
Government against the guilty officials and to ensure
supply and availability of high quality of Wheat, Rice and
Sugar to the consumers ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (DEPARTMENT OF CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION SYSTEM) (SHRI
VENOD SHARMA) : (a) to (d) Central Government makes
bulk allocations of key essential commodities for the Public
Distribution System (PDS) including rice and wheat to all
States and Union Territories (UT). The State Governments/
UT Administrations are responsible for ail operational
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matters relating to the distribution of commodities to the
consumers within their State/UT. The Central Government
has taken a number of measures to ensure tht the items
issued to the States/UTs for the PDS are of good quality.
Al necessary quality control measures are being
implemented by the concermned central agencies. Central
Government has also allowed the State Governments/UTs
and their nominees to check the quality of food grain in
every lot before they accept the same. State Governments
have been given the right to reject lots which are not
conforming to the prescribed standards.

The Central Government has advised the State
Governments to introduce Door Step Delivery of PDS
commodities to the Fair Price Shops in the areas covered
under Revamped PDS and to constitute Fair Price Shop
Vigilance Committees of the consumers to supervise the
distribution so that good quality foograins to consumers
is ensured. Complaints in respect of inferior quality of
foodgrains made available to the Fair Shops or soid by
Fair Price Shops are dealt with at the district/sub-divisional
level administrations for speedy and effective redressal of
grievances. However, in an operation of such a vast
magnitude such as PDS involving more than four lakhs
Fair Price Shops in the country. A few short-comings here
and there cannot be ruled out. The Central Government
does not maintain the details of specific cases relating to
malpractices at Fair Price Shop level, as the powers to
enforce the provisions of Essential Commodities Act have
been delegated to the State Governments.

Spreading of Deserts

280.SHRI BRI BHUSHAN SHARAN SINGH :
SHRI PANKAJ CHOWDHARY :

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the total area in hectares declared as desert-
affected in the country, State-wise;

(o) whether the Government have formulated any
effective scheme to check spreading of desert in the
country; .

(c) if so, the details thereof; and

(d) the expenditure estimated to be incurred on
implementation of this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to (d) The information is being collected and will be
laid on the Table of the House.

[English]
P.G.Ts in Kendriya Vidyalayas

281. DR. SUDHIR RAY : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) whether some PGTs of Kendriya Vidyalayas
posted in Delhi have been sacked in April, 1995 on the
ground that they had written direct to the Prime Minister
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inviting his attention to the alleged widespread adminis-
trative and financial corruption in Kendirya Vidyalaya
Sangathan during 1991-94; asking for an impartial and high
level inquiry to ascertain the degree of ruin that had since
been wrought;

(b) if so, the datails therefore;

(c) whether the present chairman of Kendriya
Vidyalayas had been requested to review such cases; and

(d) if so, the result/progress of the said review
process?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA) : (a) and (b) It is not true that some
PGTs have been sacked by Kendriya Vidyalaya Sangathan
(KVS) for writing to Prime Minitser, After following the
procedure prescribed for disciplinary cases, the KVS
imposed the penalty of compulsory retirement on one of
the PGTs in Delhi in April, 1995 for charges invoiving
financial irregularities and other acts of mis-conduct.

(c) and (d) As per the procedure, the employees of
KVS are entitled to prefer as appeal against the decission
of the Disciplinary Authority to the Appeliate Authority. As
per information furnished by the KVS, the employee
concerned did not prefer any such appeal to the Appellate
Authority within the time limit prescribed.

Pooyamkutty Power Project

282. SHRI MULLAPPALLY RAM CHANDRAN : Will
the Minister of ENVIORNMENT AND FORESTS be
pleased to refer to the reply to the Unstarred Question
No. 2762 given on 22nd August, 1995 and state :

(a) whether the Union Government have taken any
decision on the Pooyamkutty Power Project in Kerala;

(b) if so, the details thereof;

(c) if not, the time by which the decision is likely
to be taken;

(d) whether the Government have ever sent any
team to Kerala to make an indepth study about the
disastrous consequence on the environmnet it the project
is cleared; and

(e) if so, the findings of the team thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI RAJESH PILOT):
(a) to (c), Even though, the environmental clearance for
240 MW Pooyamkutty Hydro Electric Project, Kerala was
accorded in June, 1985, the matter regarding diversion cf
forest land under the Forest (Conservation) Act, 1980 is
under consideration.

(d) and (e) Yes, Sir. A Multi-disciplinary Team
constituted by the Ministry visited the area to examine the
related environmental and ecological aspects of the
project. The Team expressd its apprehensions about the
likely. adverse impacts on the environment and ecology.
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The findings of the Team would need to be considered
before taking a final decision in the matter.

[Transiation]
“Primary Schools

283. SHRI SANTOSH KUMAR GANGWAR :
SHRI UPENDRA NATH VERMA :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether primary Schools are proposed to be
opened in all the revenue villages particularly in Uttar
Pradesh and Bihar by the end of the present century; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF EDUCATION) (DR. KRUPASINDHU BHOI) : (a) and
{b) Opening of primary schools is within the domain of
the State Governments.

[English]
Property Hired By F.C.l.

284. SHR! RAJNATH SONKAR SHASTRI : Will the
Minister of FOOD be pleased to state :

(a) the number of private buildings hired by his
Ministry; .

(b) whether a number of letters have been received
about getting those premises vacated on the expiry of

lease-deed; for not enhancing the rent agreed upon initially
and after the construction of Government buildings;

(c) if so, the action taken on such letters;

(d) the number of bUiIdings those have been
constructed by his Ministry and the reasons for not
vacating the hired buiidings; and

(e) the steps taken to vacate the hired buildings
upon completion of lease-deed and to increase the rent
where asked for?

THE MINISTER OF FOOD (SHRI AJIT SINGH) : (a)
to (e) The information is being collected.

[Translation]
Submerging of Agricultural Land

285. SHRI SATYA DEO SINGH : Will the Minister
of AGRICULTURE be pleased to state :

(a) the estimated area of agricuitural land sub-
merged due to severe floods in the country recently;

(b) whether the Government have made any
assessment in this regard;

{c) if so, the area of agricultural land become barren
in a year due to flood and the percentage of farmers who
suffered losses; and
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(d) the details of measures taken by the Govern-
ment to control floods and to save the agricultural sector?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI AYUB KHAN) : (a) and (b) On the
basis of reports received from the State Governments,
about 40 lakh hecs. of cropped area have been affected
due to recent floods in the country.

(c) According to preliminary estimates, no agricul-
tural land has become completely barren due to the floods.
The farmers who suffered losses is estimated to be about
2-3 percent.

(d) The Measures taken by the Government to
control floods include construction of resevoirs and
embankments, drainage improvement and watershed
management.

[English]
Allocation of Rice to Andhra Pradesh

286. SHRI M.V.V.S. MURTHY :
SHR!I SULTAN SALAHUDDIN OWAISI :

Will the Minister of FOOD be pleased to state :

(a) the quantity of ric<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>